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LOK SABHA

Monday, November 19, 1962 jartika
28, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SvziKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Manufacture of Tanks

+
[ Shri S. M. Banerjee:
943 J Shri Daji:
"1 Shri Umanath:
Shri Yashpal Singh:

Will the Prime Minister be pleased
to state the further progress that has
been made regarding establishment of
the Factory at Avadi where Tanks and
other heavy engineering equipments
are to be manufactured?

The Minister of Defence Production
(Shri Raghuramaiah): A statement
is laid on the Table of the House. [See
Appendix I, annexure No. 62].

Shri S. M, Banerjee: Apart from
the facts mentioned in the statement,
1 want to know whether any steps
are being taken to see that the tanks
are manufactured in any other unit
and whether spare-parts are being
assemnbled?

Shri Raghuramaiah: I could not
catch the guestion.

Mr. Speaker: The question is
whether in any other unit, attempt is
being made to manufacture tanks and
for parts being assembled.

Shri Raghuramaiah: The intention
at the present moment js to make
it as far as possible a self-contained
unit for this purpose. There is no
other place where, at the moment,

2140 (Ai) LSD—1.
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anything is being done in regard te
tanks. If there are certain parts
which we can manufacture in any
other place more conveniently,
naturally that will be used.

Shri S. M. Banerjee: May I know
whether the Government intend to
import tanks to meet this emergency?

Shri Raghuramaiah: That would be
a separate question,

Mr. Speaker: Yes.

Shri Daji: We have been told that
indents have been placed. Ag far as
the schedvle is concerned, 1 would
like to know when the work is likely
to commence and when the machinery
is likely to arrive in India?

Shri Raghuramaiah: We hope to
establish a firm .line of production by
about 1965. That js the scheme at
present.

Shri Bhakt Darshan: By what time
is this factory expected to start pro-
duction actually?

Shri Raghuramaiah: I have already
said that.

Shri Bhagwat Jha Azad: As a result
of the possible efforts that have been
indicated in this statement, may I
know if there is any likelihood of the
tool room and other associated parts
of the project coming into porduction
before 19637

Shri Raghuramaiah: This is in col-
laboration with Armstrong, and it is
now part of the stipulation that they
will deliver a certain number in 1964
and thereafter the production will
commence.

Shri D, C. Sharma: May I know the
kind of tanks that will be manufac-
tured here—light, medium or heavy
or all kinds of thanks?
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Shri Raghuramaiah: Medium,

st fgfa fee o & e A
i Kk Fara
AT AR faew &F 9 1883 § A
& ST ? o 35 ar feAw @t
TIAT ¥ | FT FLHIC AT I S T

7

et 3

weuw WEEw : 4y agd feE f
T g’

Shri Ramanathan Chettiar: In view
of the national emergency, may I
know what steps the Government will
take to have the matter expedited and
also request the foreign collaborator
to send the necessary parts and
machinery earlier in order to start
production before 19657

Mr. Speaker: It is a suggestion for
action.

Houses for Defence Personnel in Delhi

.+_
[ Shri Surendra Pal Singh:
*244. { Shri Bhagwat Jha Azad:
|_.Shri Bhakt Darshan:

Will the Prime Minister be pleased
to state:

{a) whether it is a fact that his
Ministry has in view a plan to provide
permanent housing accommodation
for the defence personnel in Delhi;
and

(b) if so, when this scheme will be
put into operation?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavanm):
(a) and (b). Yes, Sir. A proposal
to provide residential accommodation
for Service personnel of Armeq Forces
Headquarters and its attached units in
New DelhilDelhi Cantonment is under
consideration.

Shri Sarendra Pal Singh: In view
of the changed circumstances, has the
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demand for accommodation increased
during the last month or so and, if so,
what steps are being taken to meet the
increased demand?

Shri Raghuramaiah: If the hon.
Member is referring to the need for
increased accommodation for jawans
on account of the present emergenc:.
that is being considered separately.

Shri Surendra Pal Singh: May I
know what was the Defence Ministry's
total requirements of accommodation
up to two months back and what per-
centage of that requirement has been
met?

Shri Raghuramaiah: The require-
ment of married accommodation for
officers of the armed forces headquar-
ters in 1393, in addition to separate
accommodation for single officers and
JCO's.

Shri Bhagwat Jha Azad: In view of
the affirmative answer to the main
question, may I know when the propo-
sal is likely to be started for implemen-
tation angd if implemented what per-
centage will be available for giving
accommodation to the defence person-
nel?

Shri Raghuramaiah: It is a question
of priority. In view of the present
emergency, what priority can be given
for this is also under consideration.

Shri Bhakt Darshan: May I know
it the Government is considering the
proposal to get these quarters cons-
tructed by troop labour, as was done in
Ambala ang Ferozepur?

Some Hon., Members: Not at this
moment,

Mr. Speaker: Next question. Shri
Borooah. .

Central Tea Wage Board

+
Shri P. C. Borooah:
245, { Shri P. Kunhan:
Will the Minister of Labour and
Employment be pleased to state:

{a) whether the Central Tea Wage
Board has submitted its report;



2159 Oral Answers

(b) if so, what are their main recom-
mendations; and

.(cJ if not, by what time the report
is expected?

The Minister of Supply in the Minis-
try of Economic and Defence Co-ordi-
mation (Shri Hathi): (a) No.

(b) Does not arise.

(c) It is not possible to say at this
stage when the Board will be able to
complete its work.

Shri P. C. Borooah: May I know at
what stage the matter rests with the
Central Tea Wage Board?

Shri Hathi: The siftings of the
Board are continuing. The last meet-
ing was held at Bangalore on 25th
October, 1962.

Shri P. C. Borooah: May I know
whether the Government is aware of
the fact that both employers and em-
ployees are anxious that the wage
board recommendations should be ex-
pedited on the ground that this is the
time for them to arrange finance for
next year?

Shri Hathi: Government is aware
of it and we have asked the Board to
expedite their recommendations.

Shri Tyagi: On a point of order,
Sir. I want to know whether the hon.
Minister is still dealing with labour,
because it was gazetted that he has
been appointed Minister of Supply.

Shri Hathi: I have informed the
hon. Speaker that on behalf of Shri
Nanda, I shall answer this question to-
day.

Shri A. N. Vidyalankar: May 1
know whether any interim recommen-
dations have been made and if so what
are they?

Shri Hathi: They have made inte-
rim recommendations, which are divid-
ed into two groups—one for South
India, i.e, Madras and Kerala and an-
other for Assam and West Bengal.
They have given increase in wages for
different areas.

KARTIKA 28, 1884 (SAKA)
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Shri Priya Gupta; May 1 know if
any representative of organised labour
in the tea plantations will be taken as
a member of the wage board and what
are the terms of reference of the wage
board?

Mr. Speaker: They have advanced
sufficiently and this is not the stage
to make that suggestion.

Shri S. M. Banerjee: May I know
whether the interim recommendations
have been implemented by all the tea
gardens and if not, the number of those
who have not implemented and the
reasons?

Shri Hathi: They have been im-
plemented.

ara feen d@ea

(st swmET st
| st rirsere atfira -
*qvg,iaﬂmmm:
[sﬂtguaw’!:
Lu’#%ﬂm:

FT FEAT W TN L A
e, peev & awifed ¥ A=
9YY % IO F gTEH ® g FA #
T F09 fF ©

(%) @ fow a@ear & &0 A
#1944 # w7 A% fEAA wfA 6w
=

() =2 7= & 7% F9 & T
qfeome fer £

() =1 7€ o 7= & fF o1 wqw
wfer 59 A9 § FEifaT § X 6w
dra F quw F A g AT

(=) afz 7, @t % fawz =
FHAEY 4 F1 faEme 2 7

FIN WX gETON WA/ 99-
it (st Tm AW) ;o (F) A7 (=),
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aw feew dear t oelisafes #19-
faa ¥ ww o o fa s
sfuwifat 7 @oar & 19 ¥ wEafaw
AR B oW @2, TR
fodte s & meqt AT G FT A 2
uriEgfed Sl & el oz faam
F4M |

(7) "R F FAIA FHFT T @
o femm a1 W@ FE@sfon afeg,
7 T FT foaT

(7) =7 fau ox FEFfwT 9fe-

T T S wfawfat A
T A w WA F oI faare G
FTAT |

[ta) and (b). The three Govern-
ment officials who examined the diffe-
rent aspects of the working of the
Children’s Film Society, at the instance
of its Executive Council, have sub-
mitted their reports to the President of
the Society. The reports will shortly
be considered by the Executive Coun-
cil,

(¢) The General Secretary of the
Society tendered his resignation ang it
was accepted by the Executive Coun=
cil,

(d) The matter will be considered
after the reports of the officials have
been examined by the Executive
Council.]

sft sRTIETT e ¢ AT ¥ 9
awa1 § 6 9= &7 T o A1 wfe-
Ff & A% ¥ | § AR IR
St gyt s foae & @ gE TN
aFFmE?

=t SR ATG : A 9 A 5
st & fad wearde g8 & I7% AT §,
#t o THo o =T W fF HrEA-
foraer frzamEae €, famex Jo o F7w
ot fr wer FHz § A fae vHe

dro TTT W1 fF FRET 7w feew
fedromr & 1 79 frov & e g
¢ & FareEr & Ft § e dEEe-
frat 4f

=t SETIETC WAy ¢ IR AT
AT e 41 2 39 33 09 F T
q7 A F A H A9 g | afeA
I T FHEL AT 9F T qH @
T I THFTL F7 (797 /T a1 I
ag dar 74« faan sma 7

ot T ATY : 3 A9 97 F1 UF-
safea Fifae w7 Tl 57 3@ aQ
S FY TAF BAA S0 I TEAAHES F
O AT WL TAAAZ AT TR &at |
Shri Bhagwat Jha Azad: Since this
report has been referred to the Execu-
tive , Council, may 1 know whether
Government have already come to a
decision that the Executive Council

wasg not in any way responsible for
all this?

Shri Sham Nath: No such decision
has been taken, When we get those
reports from the Executive Council
with their decisions thereon we will
consider the matter,

st e qia: o & ag e
are g F 9@ aw sf<w fog a8
1 & ¥W AT & el miwwriat
%1 Far yufae fwar mar § av s A
FTIATEr I faers Y 1€ & 7

st sm A oA, e wfeerh
F1 wfes 78 frar mn & 1 fash T
F moaT awre faar a1 o fF o
Fgfex sifae F w9 w foam

Shri Sham Lal Saraf: In view of
the fact that these discrepancies have
come to light now, may I know whe-
ther the working of this Society has
been stopped and, if not, what further

action has Government taken in this
regard?
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Shri Sham Nath: The working of
the Society has not been stopped. One
Shri Subramaniam is looking after
the working of the Society. Shri
Ezra Mir has been appointed in an
honorary capacity as producer in
charge of the Society's films pending
the appointment of a regular General
Secretary.

st Ao o fgadt : § gy s
aan § fF 57 s #r ag wew
gt mar 2 ol wfqeed § ot A w4y
w & I fhen @l A weatedi
F I FTE 097 97 & 7 I 9
faeme ¥9 ® gwgm M &1 G
feafq & St 7w <9 & fag faria
ITAFT AT T AT gHA FTEATE
FH & are 7 w faww G e
ar ?

st AT i e st
f& 7@ ¥ & faa oamEz fEa mrar
s fodis oy oRifer wifew &
arE S H FiE e FiEa
¥ Fg7 9T TEAnE 7 §9 ;e 7
ot i % 97 femr 9r @ wied
W IR HE FHAT N IHES AE
TEHE A

Second Bandung Conferemce

Shri Bibhuti Mishra:
Shri P. C. Borooah:
Dr. L. M. Singhvi:
Shri Surendra Pal Singh:
Shri M, K. Kumaran:
Shri Tridib Kumar
Chaudhuri:
Shri Yashpal Singh.
Shri Y. D. Singh:
#247. 4 Shri P. Venkatasubbaiah:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Bhagwat Jha Azad:
Shri J. B. S, Bist:
Shri Kajrolkar:
Shri P. K. Ghosh:
Shri Buta Singh:
Shri Vasudevan Nair:
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Oral Answers 2164

Will the Prime Minister be pleased
to state:

(a) the stand taken by the Govern-
ment of India on President Soekarno's
proposal to hold second Bandung Con-
ference of Afro-Asian Nations; and

(b) whether there is any proposal to
invite Soviet Russia also?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) We are not aware of any
firm decision as yet about the holding
of the Second Bandung Conference.
There was an idea of calling a Pre-
paratory Meeting of interested coun-
tries to consider this matter but even
on that differing views have been ex-
pressed. So far as we are conqerned
we have suggested that a meeting at
the present moment would not be help-
ful and that it could be postponed for
a more favourable time.

(b) We are not aware of any such
proposal.

ot fof e : st ST WA
& Taw # aen ¥ aifE AE g
sfae ¥ gt ¥ wiT A afe ¥ 6=
1 ot 7T I N @ T= {5
=t gf 4 ?

qaA WA @@ Safiwe,

sfireen man wopwfe WA (st -
gamage) : W@ @ e
7T a1 ST I A T T2t 4r fw
I 999 FHEA FON ATET R |

st faifar fost i Faw fT
FTOH ¥ AL FET IFAT A TA-
w2 ?

ot g AgE : A oW AR
g aeEE ¥ Adl 9T 9w |
A gk AR dW & frEm @
A= 99 T & 8 HICT GH FA
F F<7 & g FTHr

Shri P. C. Borooah: May I know
whether the attention of the Govern-
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ment has been drawn to the sugges-
tion made by the Chairman of the
campaign against nuclear tests to
Burma, Ceylon and Indonesia to call
for another Bandung Conference on
the Sino-Indian dispute and, if so, the
reaction of the Government thereto?

Mr. Speaker: Sino-Indian dispute
is altogether a different matter.

Shri Hem Barua: May I know if
it is a fact that in the present political
climate, not to speak of India, even
other countries are not in favour of
giving China an undue prominence,
which it would undoubtedly seek, by
holding a second Bandung Conference
and, if so. whether other countries
have conveyed their reactions or their
opinions on this matter to our Gov-
ernment?

Shri Jawaharlal Nehru: In the
answer to the main question it has
been stated that a number of coun-
tries were not in favour of holding
this conference in the near future for
various reasons; of course, the latest
developments in regard to our war
with China were not there then; these
are later developments, But these
developments make it all the more
undesirable to hold such a conference
now,

Shri Indrajit Gupta: How many of
the countries which participated in
the first Bandung Conference have
supported India openly in this confliet
with China and have any of them sup-
ported China?

Shri Jawaharlal Nehru: I could not
give the figure. A number of them
have supported us and a number of
them are more or less silent.

=t gFERE e ¢ aiET Je-
w9 W Wt e affaT go 7 a7 A&
& Srar o e == Y & T AR
afcfeafaat # Gam % TR qAET
qog A& & G Afed & S
arFm fF # I AEEMfd ST
Fd ¥ fod ol 7 @ & a1
R

NOVEMBER 19, 1962

Oral Answers 2166

N ST AgE : wprfa
ST T FT T AT Y AR |

At WFTERIT et i ghom
& i 7 fdty oo P am 727 2 7

Mr. Speaker: Next question.
Indian Nationals Kidnapped by
Pakistanis from Rajasthan

Shri Bhagwat Jha Azad.
" Shri Bhakt Darshan:

Shri Harish Chandra Mathur:
Shri P. R. Chakraverti:
Shri Yashpal Singh:

Dr. L. M. Singhvi:

*248.4 Shri Y. D, Singh:

Shri P. Venkatasubbaiah:
Shri Vidya Charan Shukla:
Shri Basumatari:

Shri Tan Siﬂ[h:

L Shri P. L. Barupal:

Will the Prime Minister be pleased
to state:

(a) whether a platoon commander
and three contables of the Rajasthan
armed constabulary of Bikaner divi-
sion were caplured by the Pakistani
border force in September last; and

(b) if so, what action has been taken
by Government of India in this regard?

The Deputy Minister in the Minis-
try of External Affairg (Shri Dinesh
Singh): (a) Yes, Sir.

(b) In accordance with the Ground
Rules Agreement, immediate cor-
was made by the Indian border police
with the Pakistan Rangers and, after
a joint enquiry, all the arrested per-
sons were returned, with their arms
and ammunition. on October 8 and 9,

1962.

Shri Bhagwat Jha Azad: Cou‘{d
they give any reason justifying their
action of this kidnapping?

Shri Dinesh Singh: They gave some
argument, namely, that these people
had intruded into their territory. But
there was no valid argument.
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Shri Bhagwat Jha Azad: May 1
know whether they complained of
inhuman treatment after their release,
that is, after they were returned to
us?

Shri Dinesh Singh: No, Sir; there

was no complaint of any inhuman
treatment,
W A - AW, g9 R

IAET 47 H AT 927 A dET I9
fom wré wafag AT AT T g ¢

it feRnfg g == @
aifer 21 ar 2 fF faaee &7 t=
AT F1 F OFF TH T G AFALC AT
s H/T & AT9E #1328 T |

Shri Harish Chandra Mathur: May
I know if, in the light of the present
emergency in particular, any parti-
cular steps are being taken to avoid
such ugly incidents which definitely
go to worsen the relations?

Shri Dinesh Simgh: We do not pro-
voke these incidentgs and we are
constantly taking care that there
should be no such incidents.

Shri Harish Chandra Mathur: It is
not that we support if. I think, my
question has been completely mis-
understood.

Mr. Speaker: What should this
Government do? This Government
has not done anything in that respect
50 that these things should recur.

Shri Harish Chandra Mathur: The
ball lies in their court; the fault lies
with them. They had detained our
officers for more than 15 days.

Mr. Speaker: What should this
Government do?

Shri Harish Chandra Mathur: So, I
wanted to know whether in view of
this emergency the Government has
taken it up with the Pakistan Govern-
ment, more particularly because it is
the Pakistan Government which is %o
blame for this
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The Prime Minister and Minister of
External Affairs, Defence and Atomie
Energy (Shri Jawaharlal Nehru):
Every such incident is taken up with
the Pakistan Government. Qur gene-
ral desire is that we have to avoid
incidents anu to have a peaceful
frontier and good relations with
Pakistan. In these matters there is a
procedure or ground rules laid down.
That procedure was followed and as
a result of that these people were
released,

®Y To o ATEWH : FAT A7FT7 F
qmﬁ?’qﬁ’rmﬂﬁmm{'éﬁ:mff
WA § qa A9 a9 A gt
#ie arfeET Tt 3 faw w7 o
qare dErae o & #1E 1o, 93
TH T £ A ATEIT WS )
Feafeemma T g ¢

ey WEY ;48 79I At 3fee-
T F AT H 2 |

sit g fag ¢ & ST =TT
g & =1 % fag miffeea a7F 8,
Y g AT omr § SR W
T d%g ®1 9 A & W T=WE A
WTEEg® qradTET Ao TS g 7

T RE
T |

Tz A T4 F

s & e
+ L3

ot W T
LS AT W AR

w1 gAAT W TWTCH HAT R
W, 8%3 F awifed = §er
£3% F 7 ¥ =T ¥ Ig O W

Fai fF

(F) wweler feew ol &1 FiT
% fog frgw afafa 7 @@ f= diw=w
safa #1 € |

*3¥e.
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(a) Fwwar qar w4 feew fmiw
&1 ¥ ) T wfafat enfea 53 §
A ¥ FEA 1A g 6%

(1) @ afufr 71 form 93w ¥
frasr fFmr mr ar, SEt ww %
Fasqfagie ?

I AR TERW WEew | 99-
At (st s A ) ¢ (F) wfafa #@
y ¥3% o gf & o g 1n feew
qredt #1, A IEF W W gy 9§,
= T W Ig Oy v )

(=) za% frew famior &= &
ot & afafax enfos 3@ #1 @
THY FIE T09 A2 2 |

(1) zaet St FE TF oFTEE
T F1 9 FEAr ooy /Al w7 O
STETEE T7 TG T 9% G2
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I S 9T T ¥ gw It
o A 38 Afefedww e
IaA wAEE e, § aodT #7 )

MW Ny F 9 ay
& gax ¥ samr wr § fF wasar ar
gL w1 # el foed a9 8, W )
1 %1 afafs fge s 1 fa=me
TE & | 9 FHEY FY A TS A T
FT AT FHAT & a1 WX FE 9T ;b
a2t FY ST wFAT g 7

=t T AT @ gl g a8 2 fF
$EYE F dTe EAAHE A WAl OF
FUA AT dY | FWifE TE=EE A AT
1 3|4 & a2 FEen fEar s fF
O/ TH 94g &1 FH(AT #WIX d2d
T Y FToAe Arfad & dwar & @
Rl

(a) The Committee has held 5 more
meetings and examined and approved
11 more film posters presented to

Shri Bhagwat Jha Azad: Since the
efforts of this committee according to

them. the Government are laudable, may }

(b) There is no proposal, at pre-
sent, to constitute similar Committees
in other film producing centres,

(ey It is early to hazard and opi-
nion but the committee is having good
effect on the poster producers.

sy WA A : S FRET F w1
& T W g § A @3 s
IR AT & A AT I F
@R\ gew H o oW 3E
AT AT F FfE F Y Swey ?

=t W A : # aawar § fF oag
T WG AR & fF 9 T oww ww
¥ &% 3 FY 1 gy TN oA H
R gf @t o I9F A% TG A
fafemd 9 of, T R AR FA &
F a2 W w7 FE Al #F WK

know if there is any definite decrease
in the display of such posters?

Shri Sham Nath: Yes; there is a
significant improvement.

Shri D. C. Sharma: May I know
what definition this committee has
arrived at so far as obscene posters
are concerned? What are the grounds
for declaring a poster as obscene?

Shri Shamy Nath: Posters which are
offensive to the public taste or senti-
ment or are obscene or wvulgar are
rejected by this committee.

Shri Joachim Alva: It is not a ques-
tion of banning the present posters
which have already been printed. Has
the Committee given any suggestion
to the Government by which the pos-
ters can be banned in future which
the Government will implement?
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Shri Sham Nath: The Government
has no powers at present to ban pos-
ters like that. The purpose of the
Committee was to do something with
a view to curb the tendency of
bringing out indecent and vulgar pos-
ters by getting the wvoluntary co-
operation of the producers. I think
the producers are co-operating in this
work.

Shri A, P, Jain: In reply to part
(¢) the hon. Minister said that the
Committee has served a useful pur-
pose. Part (b) refers to Calcutta and
other film producing centres. The
Minister has givén reasons for Cal-
cutta. Why has he not set up similar
committees for other similar produc-
ing centres?

An Hon. Member: Madras.

Shri Sham Nath: As I have just
now said, we are watching the work
of this Bombay committee. As far
as Madras is concerned, we have not
received any complaing in regard to
any obscene posters.

ot SEEEIR e gy S @i

gfafa w=arg & 7€ §, T T

FH & A w1 werew 7 IER

g gwIL & 1% fdw @ € fF o
gwq ¥ ag W9 S wE F FATA

st ?

S W A : TF AT & g AFW
oot R HS feer fsdfam §
TE I & Igo § | Ao wgEa 4,
firo Fo dlo w=o aifemr, fo faum
ez, fire Yo Lo FIqer AT &7 Fo
THo HEY, THEH AT |

An Hon, Member: All producers?

Shri Sham Nath: Yes Sir, flve pro-
ducers are its members and the Con-
troller of the Films Division is the
Chairman of the Committee,

it widw fag fogeat @ o
qqgEs] 9 FaqafE Fowrar &
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FIT TUWE TR AT AT R
T ITH I FIE § Afqawy FwmA
& g FT faae g 7
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Shri Sham Nath: This was the very_’;

purpose for which this committee w
appointed.

it g fag : dfaew w0
F AT A A (A §, S

T FA T TFR T I G ? ‘Q

S T G ST FT AT qAF
areaw g, feee w=fafaws awdRE
Fafrgear v feafes & qu
FEAT § AR FAREAT i g3 &
ﬂ-a!ﬁﬁqﬁa! aﬁlg‘ o =|a % $|:1-‘-| aa‘
TIHed TA&T T qSdTel #T AW 2 |
Shrimati Savitri Nigam: In his

reply the hon. Minister said that 12
posters have been examined by this
committee so far. I would like to
know whether this 12 was the num-
ber given to it or a larger number of
posters were given, but only 12 have

been examined. And the other point
I want to know is........

Mr. Speaker: Only one point she
might know in one gquestion.

Shri Sham Nath: I did not say that
only 12 posters were placed before
this committee. I said that the com-
mittee has held so far 9 meetings and
approved 17 posters. It is just possi-
ble that many more posters may have
been submitted, to the Committee,

Sarpanches as Claims Commissiomers

*250, Shri P, R. Chakraverti: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the Central Govern-
ment are in favour of permitting the
State Governments to appoint Sar-
panches as Claims Commissioners
under the Minimum Wages Act;

(b) if so, whether there will be
ceiling on clairs to be entertaineg by
them;
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te) whether there is any suggestion
from the State Governments that the
Nvava Panchayats might be constitu-
ted as claims authorities; and

(d) if so. what is the reaction of
Central Government?

The Minister of Supply in the Min-
istry of Economic and Defence Co-
operation (Shri Hathi): (a) The State
Governments being competent to
amend the Minimum Wages Act to
suit their requirements, no permission
of the Central Government is required
for appointing Sarpanches as Claims
Commissioners.

(by This is for the State Govern-
ments to decide.

(c) ¥Yes, there is such a suggestion
from the Government of Maharashtra.

(d) In view of the varying patterns
of Panchayat organisations in differ-
ent States, this matter has to be left to
the State Governments to decide,

Imdians in Burma

*251. Shri Koya: Will the Prime
Minister be pleased to state:

(a) the number of Indian citizens in
‘Burma at present;

(b) the number of Indians who have
:so far applied for Burmese citizenship
and the number of those who got it;

(c) the number of citizens of Indian
origin who are Stateless; and

(dy how the Government of India
propose to help these Stateless people?

The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) 1,380,000 (ap-
prox).

(by Approx., 35000 applied for
Burmese citizenship out of which
about 7,000 have been accepted.

(c) Approx. 370,000 persons of
Indian origin are without any citizen-
ship papers. Out of this number
nearly 100,000 are technicaily eligible
to apply for Burmese citizenship; the
remaining 270,000 could be described
as Stateless.
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(d) Government of India have au-
thorised the Embassy of India, Ran-
goon. to register as Indian citizens
those who gqualify under the existing
rules, and who decide to apply for such
citizenship. The Embassy has been
instructed to interpret ang implement
the rules liberally. The Government
of the Union of Burma has also assured
the Embassy of India, Rangoon, that
they would speed up the examination
of applications of those who have
applied for Burmese citizenship, Fur-
ther, the Embassy has made represen-
tations to the Burmese Foreign Office
requesting them to liberalise their re-
gulations on the subject so as to enable
those people of Indian origin who wish
to apply for Burmese citizenship to do
S0,

Shri Hari Vishnu Kamath: May 1
know whether the attitude or policy
of the present Government of General
Ne Win is more favourable or more
sympathetic towards this problem than
that of his predecessor, that is, of
Thakin Nu, and if so, whether any
talks have been held at governmental
level or any other level between the
two countries?

Shrimati Lakshmi Menon: The last
portion of the main answer refers to
the attempts made by the Embassy in
Rangoon to expedite the procedure,

Shri Hari Vishou Kamath: My
question is different. I want to know
whether any talks have been held.
The Embassy instructions are differ-
ent,

Mr. Speaker: It is very difficult te
compare the attitude of one Govern-
ment with another and say whether one
is more favourable than the other.

Shri Hari Vishou Kamath: At least,
the second part of my questicr may
be answered. Have any talks been
held between the two countries?

Shrimati Lakshmi Menon: Yes; to-
wards the last portion of the main
answer 1 had stated that talks were
held by our Embassy with the Bur-
mese Government, and assurances
have been given that the rules will
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be liberally interpreted and the pro-
cedures expedited.

Shri Hem Barua: In view of the
fact that these Indians in Burma have
to pay exorbitant fees for the cenewal
of the stay permits, and inordinate
delay is also involved in this opera-
tion, may I know whether this parti-
cular fact has been brought to the
notice of the Burmese Government,
and if =so, their reaction to it?

Shrimati Lakshmi Menon: These
rules apply not only to Indians but to
all aliens. and as such, we cannot take
any special step. It is a thing that
affect: all foreigners in Burma.

Shri Ranga: It is in regard to the
administration of these rules that myv
hon. friend had put his supplementiary
question earlier, namely whether any
succe-+ has been achieved in lessening
the delay in getting the permission of
the Burmesc authorities for the stay
permits. Apart from that, I wish to
ask this question, namely whether any
success has been achieved by Govern-
ment in getting any relaxation in the
rule that was promulgated as to the
transfer of their savings to India, the
maximum of which, is, I think, about
Rs. 30 or so per month,

Shrimati Lakshmi Menon: Rs. 20
per month.

Shri Ramga: It has now come down
to Rs. 20 per month. May 1 know
whether any improvement is likely to
be made in the near future in this
regard?

Shrimati Lakshmi Memon: I could
not give any answer to that, because
it is for the Burmese Government to
decide what procedures it will follow
with regard to remittances abroad
depending upon their foreign exchange
resources position.

Shri Ranga: We know thatitis for
the Burmese Government to make
their own rules. But are we not
making any representations from time
to time on this matter .

Mr. Speaker: Order, order. The
question is whether we have taken
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steps to see that this rule might not
be so strictly enforced, and the amount
might be raised.

Shrimati Lakshmi Menon: All these
things are raised from time to time.
But we have not been successful. The
Burmese Government take steps to
suit their convenience and not to suit
the convenience of aliens,

Shri Sham Lal Saraf: May I know
whether such of the Indian citizens
who are now in Burma who have
been registered as having no State of
their own are engaged in business or
they have any immoveable property
there? Has any inquiry been made
about this?

Shrimati Lakshmi Menon: There
are three categories of Indians living
in Burma: firstly, agriculturists,
secondly traders and thirdly, govern-
ment servants.

Shri D. C. Sharma: How many
applications for Indian citizenship
have been received by the Indian Em-
bassy in Burma, how many have been
disposed of and how many remain
pending?

Shrimati Lakshmj Menon: [ have
not got the figure of those who have
applied for Indian citizenship.

Shri Bishwanath Roy: Is it a fact
that Indian citizens who were working
previously in Burma and who came
home for some time are not getting
fresh visas for going back to Burma
from the Burmese Government?

Shrimati Lakshmi Menon: They
have to apply for re-entry vigas.

Employment and Populatien

o+
Shri Daji:
Shri Indrajit Gupta:
Shri 5. M. Banerjee:
*252. | Shri Umanath:
| Shri Yashpa] Singh:
| Shri Inder J. Malhotra:

Will the Minister of Plamning be
pleased to state:
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(a) whether Government have taken
note of the 1961 census report that
employment has not kept pace with
the growth of population; and

(b) what action, if any, is proposed
to be taken in the matter?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planming (Shri C. B. Pattabhi
Raman): (a) and (b). The Govern-
ment have taken note of the impli-
cations of the 1961 census on employ-
ment requirements in framing the
Third Five Year Plan.

Shri Daji: What according to Gov-
ernment now has been the lag between
employment provided and the persons
who seek employment?

Shri C. R. Pattabhi Raman: The
position is that about 43.5 per cent of
the population are workers which
means working force plus the unem-
ployed which is the labour force. That
has been taken into account.

Shri Daji: It is good that Gowvern-
ment have taken account of these,
‘What steps are being taken now to
see that this lag is made good by the
end of the Third Plan perfod?

Shri C, R, Pattabhi Raman: Actual-
ly, there is no drag. Looked at from
that point of view, the rate of increase
in employment from 1951 to 1961 was
higher than the rate of growth of
population. But technically, the
growth of population as such and the
increase in employment should not be
compared because the former includes
old people, students, young people
and infirm people who do not come
under the employment category.

Shri Indrajit Gupta: In view of the
necessity for reducing employment and
also in view of the present emergency
needs, have any new schemes for
development, which are labour infen-
sive, been initiated both in the rural
and industrial sectors?

Shri C. R. Pattabhi Ramanm: Yes,
there are rural works programmes
started. Many small industries have
been started as part of the programme.
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Shri A. P. Jain: I understand that
there is a difference between the un-
employment figures as found in the
census and the assessment of the Plan-
ning Commission. Has any attempt
been made to find out the causes of
this discrepancy and reconcile it.

Shri C. R. Pattabhi Raman: Far
from it. It is not so. Actually in
population calculation it is 439 million
instead of 434 million. We have taken
into account the provision for Goa,
Daman, Diu and Kashmir.

Shri A. P. Jain: I was asking about
unemployment figures in the census.

Shri C. R. Pattabhi Raman: Un-
employment? No, the Planing Com-
mission figures are quite right so far
as unemployment figures are ccncern-
ed. It is only in population growth
that there is a slight difference.

Shri Inder J. Malhotra: May I
know whether during the Third Five
Year is Plan, there has been an increase
in the employment opportunities as
far as the agricultural population is
concerned?

Shri C. R. Pattabhi Raman: I can-
not give the break up figures. But all
in all it is 33.81 per cent.

Shrimati Yashoda Reddy: Replying
to a question some days ago, the hon.
Minister said that there has been
migration from the villages to the
towns. What are the plans or schemes
which the Ministry has recently in-
troduced to stop this migration from
villages and give them employment
there itself?

Shri C, R, Pattabhi Raman: There
are rural works programmes—rural
industries.

Shrimati Yashoda Reddy: What
percentage has been absorbed there?

Mr. Speaker: No percentage.

Shri C. R. Pattabhi Raman: The

programme has been started. I could
not give the percentage.

Mr. Speaker: I have disallowed that
question.
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Shri Vasudevan Nair: The 1961
census has pointed out that in certain
areas of the country the unemploy-
ment goes up to 30 per cent. of the
population and even more, My con-
stituency happens to be a place like
that. May I know whether there is
any special scheme for such areas par-
ticularly, to take up labour-intensive
work?

Shri C. R. Pattabhi Raman: Yes.
“There are constantly kept under con-
sideration.

Fake Passports

+
[ Shri M. L. Dwivedi:
*253. { Shri Rameshwar Tantia:
| Shri Basumatari:

Will the Prime Minister be pleased
to refer o the reply given to Starred
Question No. 15 on the 6th  August,
1962 and state:

(a) whether the investigation in the
case of the “Fake British Passport™
holder has been completed:

ib) if so, what are the final find-
ings; and

fc) whether any action has been
initiated aguinzt the offender?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) No, Sir. The case is still
under investigation,

‘b) und (¢). Do not arise.

st ®qo o frgdt : F FAT
AT § fF o g wErm gwen
fA=" AT 9EYE g9TT # 97 3_ry
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Seaw WY ;4% #9919 AT OF
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KARTIKA 28, 1884 (SAKA)

Oral Answers 2180
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geedi ¥ gA TEn o, femd & oa@
FAF AT QE I F AR
ot oF A7 g IR FO9 &Y WE-
fadi & F9T qFTH 99 @ 2

ot wwTE TTed ;w47 A oo
7% § 5 o1 2z fafow qmeE et
FAET AT, T OTETT FT FE fEET
A e er gy ?

st faam Ty o W fafes o
A FAE o9 T E AT 97 0w A
qrr=T FHT (e ®owmar g

1 wETTEIT WEA ¢ A9 93T
ATF & ¥ § q27 47 |

mﬂgﬁﬂﬂ? fag fasm
B ¥ WY FIT A THRT 2 AFIE
ox EY A1 ¥ Afew ®oamn g

ot wE TR A ® AT
arzaT € f& 9 A § AT o3 $4
Tz I agi g 7

sit feAm fag : w9 #4748 340
FIET &7 AGl 31 @I 2 1 9% ag fafew
qEIE 97 TAfOE gW &1 J&T 9%aT
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Indian Embassy Building at Jakarta

+
[ Shri R. S. Pandey:
*254. { Shri Vidya Charan
{ Shukla:

Will the Prime Minister be pleased
to state:

ta) whether it is a fact that certain
buildings for the Indian Embassy at
Jakarta were purchased during 1955
and 1956 at a cost of Rs. 7 lakhs;

tb) whether it is a fact that am
advance payment of Rs. 8,334 was
made by Embassy during the same
period to a local lawyer for meeting
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expenses of registration fees etc. of
the above property;

(e) whether it is a fact that even
by end of 1961, the property has
neither been registered nor any
account or refund of the advance
obtained from the lawyer; and

(d) if so, the reasons therefor?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Only two build-
ings were purchased, one for the
residence of the Ambassador and the
other for the residence of the First
Secretary at the cost of Rs. 625,000
and Rs. 80,000, respectively.

(b) Yes.

ic) One of the two properties,
namely, the Ambassador's residence
was registered during this year.
Finalisation of the accounts with the
lawver had been kept pending till the
registration of the other property,

{d) The delay in registration is due
to the fact that the basic property
law in Indonesia had been in a state
of flux and even after the relevant
lJaw had been published, detailed
regulations regarding the implemen-
tation of this law so far as the subur-
ban area of Djakarta is concerned
have not vet been formulated. Ome
of the two properties, namely, the
First Secretary’s residence is situated
in a suburb of Djakarta.

= STETEYT WrES : AT A AT
Tt § 5 foo o & 799 & am
e § wAn gaEm o St
ATHAOT  ZOT 41, T qEr Wad § AT
€ O | w7 TE M T W fEAer
gy g% ?
Shrimati Lakshmi Menon: Two
properties dre involved in this, The
Ambassador's residence has already

been registered. The other property
has not been registered.

Mr. Speaker: The question is, when
there were those special sports....
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Shrimati Lakshmi Menon: It was
the same house.

‘Warships

+
Shri Gulshan:
*256. {Shri Kapur Singh:
| Shri Buta Singh:

Will the Prime Minister be pleased
to state:

(a) whether Government have
decided to undertake construction of
major warships at the recently acquir-
ed Mazagon dock at Bombay and
Garden Reach Workshops at Calcutta;

(b) if so, when the work on this
project is likely to begin; and

(c) when we ure likely to have the
first warship constructed at either of
these two workshops?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
{a) to (c). Yes, Sir. Government have
decided Lo build major warships at
the Mazagon Dock, Limited, Bombay,
and have also approved a plan to
expand the existing facilities at that
vard 10 undertake such work At
this stage it is not possible to indicate
as to when the first warship will be
completed.

Shri Gulshan: May I know whether
Government has decided to construct
warships only with indigenous resour=
ces, or whether the Government of
India has a.:ked any foreign govern-
ment to collaborate or give any aid?

The Minister of Defence Production
(Shri Raghuramaiah): We are exami-
ning the necessary foreign collabora-
tion.

Shri S. M. Banerjee: May I know
whether the Mazgaon Docks alone or
the Garden Reach Workshops also has
been expanded, and whether these
warships will be manufactured there
also?

Shri Raghuramaiah: Yes, Sir. Both
will be expanded,
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Shri Sham Lal Saraf: May I know
if this collaboration includes technical
personnel, technical guidance as well
as raw materials which may not be
available within the country?

Shri Raghuramaiah: The collabo-
ration will naturally cover everything
that is not available in this country
whether by way of technical resour-
ces or otherwise.

st oo fag c ®WT A WM
F794 & fAv qvww & ;o =g faw
g7
Shri Raghuramaiah: It is quite true
that in view of the emergency we
have got to expedite it.

Pak. Towers on Indo-Pak, Border

*257. Shri Surendra Pal Singh:
Will the Prime Minister be pleased
to state:

fa) whether it is a fact that despite
several protests by the Government
of India Pakistan has not yet demo-
lished three observation towers
situated on West Pakistan border
with Punjab; and

(b) if so, what reasons have been
given by Pakistan for not fulfilling
the Indo-Pakistan agreement on this
question?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) There are no reasons as such
that the Pakistan authorities have
been able to offer, for this patent
violation of the Ground Rules. Some
excuses have been made but these
are so flimsy that it is difficult to con-
ceive of these excuses as a justifica-
tion, howsoever remote, for Pakistan’s
failure to abide by the essential
conditions of the Ground Rules Agree-
ment of 1961.

Shri Surendra Pal Singh: When did
we demolish our two observation to-
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wers?”—after Pakistani towers were
pulled down or before that?

Shrimati Lakshmi Menon: The
demolition of the two towers on the
Pakistan side was started on the first
week of January 1962 and completed
on the 10th January, 1962.

Shri Surendra Pal Singh: Is there
any agreement between the two
Governments which allows both the
countries to construct such towers
150 yards beyond the boundary line
on either side?

Shrimati Lakshmi Menon: The
agreement was not to have towers for
150 yards on either side of the de jure
boundary line.

Shri Hari Vishnu Kamath: Have
any reports reached the Government
that Pakistan has constructed similar
towers and pill boxes on the eastern
side, between Eastern Pakistan and
Assam and Tripura?

Shrimati Lakshmi Menon: I want
notice,

Report of Jute Wage Board

+

[ Shri S. M. Banerjee:
1 Shri Daji:

Will the Minister of Labour amd
Employment be pleased to state:

(a) whether Jute Wage Board has
submitted its report;

(b) if so, whether a copy thereof
will be laid on the Table; and

*258.

(c) if not submitted, the reasons
therefor?

The Minister of Supply in the Min-
istry of Economic and Defence Co-
ordination (Shri Hathi): (a) No.

(b) Does not arise.

{c) The Board is dealing with ques-
tions which require careful examina-
tion of the submissions made by the
various interests.

Shri S, M. Banerjee: I request that
Question No, 261 may also be taken
up along with it.
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Mr. Speaker: All right.

Interim Award of Jute Wage Board

*261. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the interim award of
the Jute Wage Board has not yet been
implemented in jute millg in UP.;

(b) if so. the reason therefor; and

(c) the steps taken by Government?

The Minister of Supply in the Minis-
iry of E ic and Defence Co-ordi-
nation (Shri Hathi): (a) to (¢). Two
mills have implemented the recom-
mendation fully and one has done so
partly. The question of implementa-
tionp in the remaining one mill is
under active consideration of the State
Government.

Shri S. M. Banerjee: In regard to
No. 258, T want to know which are the
interests which are hampering the
work and which do not want this to
be accepted?

Shri Hathi: In the implementation
of the recommendations of the wage
board, of the four mills in U.P. two
have fully implemented: one has parti-
ally implemented. The difficulty with
the mills is that it has not got the
necessary finances and therefore, it
entered into an agreement with the
workers that they were to be paid in
certain instalments and they paid
upto June 1962 and then they stopped.
In September again they have started.
So far as the fourth mill is concerned,
the guestion was whether that mill
was covered by the recommendations
of the wage board. That matter has
now been clarified.

Shri S. M. Banerjee: 1 wanted to
ask that question about 261. But the
main guestion is 258 about the wage
board. Hon. Minister said that there
were some interests. I want to
know which are those interests.

Shri Hathi: No, no. I have never
said that there were any ‘interests’.
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Shri §. M. Banerjee: Is there ne
agreement between employers and
representatives of the workers.

Shri Hathi: I said that out of the
four mills, two have implemented.
There is no question of any interest.

Shri S. M. Banerjee: I am comp-
letely satisfied with the answer to
question No. 261. I am concerned
with 258 now. I am asking about the
non-submission of the report. The
hon. Minister has stated that there
are some difficulties. I want to know
what the difficulties are and whether
any agreement has been reached with
the members of the Wage Board or is
there any difference.

Shri Hathi: ‘There is no difference

-between the members of the Wage

Board. The only difficulty is tihat, as
hon. Members know, some members
of the Board are Members of Parlia-
ment and there are others who are
also busy, and they could not find
time and therefore the meeting has to
be postponed.

Shri Daji: What about Uttar Pra-
desh? I would like to know, out of
the several jute mills in the country,
how many of them have as yet not
implemented the interim award given
by the Wage Board,

Shri Hathi: Qut of the 84 mills, all
have implemented, except the mills
in Uttar Pradesh.

Shri §. M. Banerjee: 1 want to
know whether any time-limit has
been fixed and whether the members
have been requested or an appeal has
been made to them to see that the
report iz submitted.

Shri Hathi: The members have
been requested to expedite, but no
time=limit has been fixed.

Shri D. C. Sharma: May I know if
the Government will appoint such
persons as members of this Board as
will have time to attend the meet-
ings?

Mr. Speaker: It is a suggestion for
action,
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[(a) A press Consultative (nat Ad-
wisory) Committee has been comsti-
tuted.

2140 (Ai) LBD.—2.
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(b) The Committee has been set up
to bring about a closer liaison bet-
ween the Governmen: and the Press
on matters relating to the Press.

{c) The first meeting of the Com-
mittee was held in New Delhi on
November 5, 1962,

(d) The Committee decided to ap-
point two sub-Committees to consi-
der, respectively, the question of for=
mation of a Press Council and the
formulation of a code of conduct for
the Press with reference to national
integration and the present emer-
gency.]

it SFTEET et e, v

# 0g 9 A g v o afafy &
& 93T qHTAK OH ¥ TF T THC
#1 wfsfeqr wefar g% 4 f5 o
WAAY F a4 9% a9 0F &, Frr
IW A AT A 8, I9% wyar
THE FETER §HmHi § gfafafy gaE
T fao o 7 gfy g, A o faa-
F0 & fau gvFe 7 F747 w@e7 ffm ?

Dr. B. Gopala Reddi: It consists of
20 people only. We cannot possibly
have all the newspapers represented
on this consultative committee. They
will get their turns perhaps.

ot gwETET s o s e, oE
& o T g @ o afafy awF
q T &, aOww  qfdoafaai &
&1 | Taw gu g "iuta @ fave foe
TR wT AL S9 (Al &1 A
ST F7 FAIET FE0T 7

Dr. B. Gopala Reddi: Yes, certainly.
We have appointed two sub-commit-
tees. They will report by 15th
January and we will implement them
as soon as the reports are ready.

sy oA R T ag A g &
g3 ¥ ag frewm fear mr o f5 ot
qAFT #1 AT AR F1 HEAT

I ai=-giw wfafafa @ gear & foo

e orod, Afew o § OX AW F
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A fog g o 5 ardem # fem-
stz g A s AU g & 7 afz
Tgr, AT T TS FTLOT 9L THH 0
e ?
Dr. B. Gopala Reddi: I do not think
.there are any discredited people on

the committee. 1 do not accept that
suggestion at all.

st W A ST T ag Ty
a famam a1 fF 23 Feam & wfafafa
a1z @9 A 57 =25 93, ®w
g W@ g, W a2 7, 4 Py avg &
e fr mar ¢

Dr. B, Gopala Reddi: The President
of the Working Journalists' Federa-
iion wanted that he should have a
parity with the proprietors and
editors of newspapers which we could
not accept. We wanted to give five
representatives for the proprietors,
five for editors, five for working
journalists and five outsiders—non-
officials. But they wanted parity with
the proprietorg and the editors which
we could not accept,

Shri Bhagwat Jha Azad: Since the
report will be submitted in January,
may I know whether in the last
meeting of this consultative commit-
tee would set up any norms according
to which the press could be advised
not to publish such cartoons, posters
and other things as are detrimental in
the present circumstances of the
country?

Dr. B. Gopala Reddi: That is a
different matter altogether.

Shri Sham Lal Saraf: May I know
if this consultative committee will go
into the question of advising the
Ministry on the press trends so that
the Ministry is in a position to com-
municate the same to the Government
effectively as well as to individual
Ministries?

Mr. Speaker: It is a suggestion for
action. (Interruption).
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Shri Sham Lal Saraf: My submis-
sion is whether this committee will
go into that aspect of the question,
Sir. !

Mr. Speaker: The Minister might
answer the question.

Dr. B. Gopala Reddi: I could not
follow the question.

Shri Sham Lal Saraf: My question
is whether this committee will go into
the question of advising the Ministry
on the press trends, as they are in the
country, so that the Ministry will com-
municate the same to the Gouvernment
and the other Ministries concerned.

Dr. B. Gopala Reddi: 1 do not think
the consultative committee is compe-
tent to do all this. But when we have
the code of conduct, perhaps that will
cover al]l these matters. The sub-
committee will go into all these
matters,

Shri Venkatasubbaiah: May I know
who are the members of the commit-
tee?

Dr. B. Gopala Reddi: It is a long
list.

Mr. Speaker: What does he gain by
this information? Are they interested
in anybody?

Shrimati Savitri Nigam: May 1
know the terms of reference given toe
the sub-committees and whether the
Minister has received any complaint
expressing dissatisfaction about the
formation of the committees?

Dr, B. Gopala Reddi: I have not
received any complaint against the
formation of the two committees. The
terms of reference of the first com-
mittee are to consider the recommen-
dations of the Press Commission
regarding the formation of a Press
Council, to examine the provisions of
the Press Council Bill, 1956 as: passed
by the Rajya Sabha and to make suit-
ahle recommendations to the Press
Consultative Committee with regard
to the modifications if any, which may
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be considered necessary in the provi-
sions of the Press Council Bill, 1856
as passed by the Rajya Sabha.

The terms of reference of the second
sub-committee will be to consider
formulating a code of conduct for the
press, having regard to the needs of
the present emergency in India and
to the code of conduct and integra-
tion, recommended for acceptance by
the press by the National Integration
Council at its meeting held in New
Delhi in June, 1962.

Shri Inder J. Malhotra: In view of
the emergency, why could not the
sub-committees be asked to expedite
their work and submit their reports
earlier than 15th of January next?

Dr. B, Gopala Reddi: They are
members of different parts of India.
They have to meet and consult other
people also. So, we wanted them to
submit their reports by 15th January.

Shri D. C. Sharma: The Press Com-

mission’s report is about 8 years old..

May I know what prevented the Gov-
ernment from forming the Press Con-
sultative Committee, having a code of
conduct for the press and also form-
ing the Press Council so long?

Dr. B. Gopala Reddi: The Press
Council Bill was passed by the Rajya
Sabha, but by the time it came to the
Lok Sabha, there were some differ-
ences of opinion and the Government
had to withdraw the Bill in 1956, We
are taking steps again to revive it
and to form the Press Council.

Shri Hari Vishnu Kamath: The
Minister himself has referred to the
emergency in answer to a supplemen-
tary. May I ask, apart from constitut-
ing this committee, these sub-com-
mittees, what steps or measures have
been or are being taken to reorganise
internal and external publicity so as
to gear it to the war effort and the
emergency needs?

Dr. B. Gopala Reddi: I would like
to have separate notice of this gques-
tion.
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Dr. B. Gopala Reddi: We can have
it by rotation. In a committee of 20

members, if all the important papers
are given representation, what about

other papers region-wise, language-
wise, etc.?
Development Scheme in Goa

+
( Shri P. C. Borooah:
Shri Ram Ratan Gupta*
Maharajkumar Vijaya

Ananda:
| Shri Prakash Vir Shastri-
*260. { Shri P. K Deo:

Shri Buta Singh:
Shri Gulshan:
Shri Daji:
Shri Indrajit Gupta:
| Shri Bade:
| Shri Kachhavaiya:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Gov-
ernment have recently sanctioned a
sum of rupees one crore for Goa
development schemes;

(b) if so, what are the development
schemes envisaged; and

(c) the priority to be accorded to
the different schemes?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir; a sum
of Rs. 107.51 lakhs has been sanction-
ed for this purpose.

(b) The schemes envisaged rtelate
to the dcvelopment of industry, agri-
culture and fisheries, irrigation and
power, community development and
panchayats, construction of roads and
bridges, development of ports, educa-
tion and health, etc.
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(c) The priority to be accorded to
various schemes in the plan of the
Union Territory is to be determined
in accordance with the general objec-
tives of attaining the same level and
‘pattern of economic development as
obtains in the rest of India, as early
as possible, and ensuring an early
transition from the colonial economic
set-up which existed in the past to
that sought to be achieved for the
whole of India by the National Plans.

Shri P, C. Borooah: May I know
whether the draft plan has been sub-
mitted by the Planning Board which
was constituted specially for laying
down the development plans and, if
s0, the schemes which have been given
top priority by the Board?

Shrimati Lakshmi Menon: There are
many schemes. This plan was discus-
sed between the representatives of the
Planning Commission, Ministries of
External Affairs, Finance and Trans-
port and the CWPC on the 20th
Seotember 1962. The items cover all
aspects of the economy of Goa, It is

a long list but if you wish me to read
it, Sir,........

Mr. Speaker: No, it need not be
read.

Shri Venkatasubbaiah: May [ know
whether any non-official committees
have been constituted by the adminis-
tration to implement the schemes?

Shrimati Lakshmi Menon: There is
the Goa Planning Commission.

Shri Shivaji Rao S. Deshmukh: May
I know whether there is any proposal
for the development of the Goan rail-
way in the plan by iinking Goa with
the Central India Collieries by pro-
viding the missing links in the Goa-
Gondia railways?

Shrimati Lakshin. Miemon: No, that
is not included in tie plan.

Shri Hem Barua: In view of the
fact that because of the archaic and
retrograde Portuguese rule Goa is at
least a decade behind the rest of the
country in economic development,
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may I know what specific steps Gov-
ernment propose to take to bridge this
gulf?

Shrimati Lakshmi Menon: It is
given in the main gnswer. All aspects
of the Goan economy are taken into
consideration and the money allotted

will be used for the development of
that area.

Shri Indrajit Gupta: What is the
reason for the delay in Government
deciding whether the port of Marma-
gao will be developed as a commercial
port or as a naval base?

The Minister without Portfolio
{Shri T. T. Krishnamachari): Investi-
gations are being made and Govern-
ment have not come to any decision
in the matter. The reason is due to
the fact that many factors have to be
taken into account before Govern-
ment come to a decision.

Shri D. C, Sharma: May I know if
Goa will have a separate university in
view of the fact that all the States of
India have their own universities?

Shrimati Lakshmi Menon: Yes, Sir;
that question is also under considera-
tion.

»ft SETITETT Ay AET &
w7 09 qua [mfaat ¥ F a9,
dzTmg T qF Tz F faw 4, I F
U w17 wORd #) sgaeqr aar &1
fasrg atommat ® afemfas g a1 @@
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Shri Bhagwat Jha Azad: May I
know whether the present allocation
of priorities is according to any long-
term plan or the allocations are only
for the current year?
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Shrimati Lakshmi Menon: This is
for the immediate development of the
Goan economy, though there will be
long-term plans also.

Shri Hari Vishnu Kamath: Is this
development plan for Goa being inte-
grated or dovetailed with the Third
Plan for the whole of India and, if so,
in what manner?

Shrimati Lakshmi Menon: We have
already finished two years of the
Third Plan, This is a sort of ad hoc
arrangement made to meet the cmer-
gency.

Shrimatj Savitri Nigam: May I
know if any specia] scheme has been
chalkeq out to provide employment
to the unemployed?

Shrimati Lakshmi Menon: That is
also part of the programme,

Mr, Speaker: The question list is
over, The question hour is also over.

WRITTEN ANSWERS TO
QUESTIONS

Capital Investment

527, Shri Sezhiyan; Will the Miins-
ter of Planning be pleased to state the
per capita capital investment in the
First Five Year Plan and in the Second
Five Year Plan (with Statewise
break-up)?

The Deputy Minister in the Ministry
of Labour ang Employment and for
Planning (Shri C. R. Pattabhi
Raman): Per capita capital invest-
ment in the First Five Year Plan was
about Rs. 84'6 and in the Second Five
Year Plan it was about Rs. 154 State-
wise break-up of investment is not
available.

Former Franch PoOssessions in India

528. Shri Seghiyan: Will the Prime
Minister be pleased to state:

(a) whether any steps have been
taken to assess the industria] poten-
tialities of Pondicherry, Xaraikal,
Mahe and Yanam; and

(b) if co. the important develop=
ment schemes formulated for these
areas?

The Prime Minister and Minister
of External Affairs, Defence and Ato-
mic Energy (Shrj Jawaharlal Nehru):
(a) Yes, Sir. An industrial survey of
Pondicherry was undertaken by the
Small Industries Service Institute,
Madras, during March-April, 1958.
Similar survey reports in respect of
Karaikal, Mahe and Yanam are be-
ing prepared by the Industries De-
partment of the Government of Pon-
dicherry.

(b) Several wood-working, leather
manufacturing and other small scale
industries in the public sector, and a
Re-rolling Mill, three Textile Mills, a
Sugar Mill, an Umbrella Ribs Manu-
facturing Factory, ete., in the public
sector, have been established already.
The important schemes of develop-
ment costing over Rs. 25 lakhs which
have been formulated and are in
different stages of execution are the
following:

(1) The pier
cherry.

project,  Pondi-

(2) The Tagore Arts College and
Polytechnic, Pondicherry.

(3) Improvements to
Hospital,
Karaikal.

General
Pondicherry and

(4) The Children's Diseases Hos-
pital, Pondicherry.

(5) T. B. Sanitorium and Clinic,
Pondicherry.

(6) Provision of Additional
Power Transformers,

A tota] outlay of Rs, 1017 million
has been provided for development
schemes during the Third Plan period.

Naga Rebels

529, Shri R. Barua: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that the
Naga rebels have been collecting food
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and money by force from wvillagers
in the Tuensang District of Nagaland;

(b) if so, whether Government
have taken any steps to stop this; and

(c) details thereof?

The Prime Minister ang Minister
of External Affairs, Defence and Ato-
mic Energy (Shrj Jawaharlal Nehru):
(a) There have been some cases of
Naga rebels extorting food and money
from villagers in the Tuensang Dis-
trict. The number of such cases has,
however, been less than that in pre-
vious years, due to the pressure exert-
ed by our Security Forces.

(b) and (¢). The villagers them-
selves have been offering resistance
to the hostiles and in one incident
they killed three of them with hat-

chets and spears,

The Government have been taking
precautionary measures and the
strength of the Security Forces is
readjusteq wherever necessary to
cover isolated areas.

Desai-Bank Awarg

530, Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the All India Bank
Employees’ Association in its four-
day annual session at Calcutta in
September this year critised the Desai-
Bank Award; and

(b) if so, what points were raised
in this regard and what is Govern-
ment's view about these points?

The Minister of Planning and La-
bour and Employment (Shri Gulzari-
1lal Nanda): (a) Government have
not received any formal intimation in
regard to the reported criticism of
the Desai Awird by the All India
Bank Employees' Association at its
annual session held in September
1962,

(b) Does not arise. .
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Production in Ordnamce Factories

J Shri 8. M. Banerjee:
531 3 Shri Daji:

Will the Prime Minister be pleased
to state:

(a) whether production in Ordnance
Factories considerably  increased
during 1961-82;

(b) if so, value of work done in
1960-61 and in 1961-62 both for army
and civilian use separately;

(c) whether new Ordnance Fac-
tories are likely to be established;

(d) if so, number of such Factories;
and

(e) places where they are likely to
be located?

The Minister of Defence Production
(Shri Raghuramaiah): (a) Yes, Sir.

(b) The value of work done for
Army, Navy, Air Force and for civi-
lian use during 1960-81 and 1961-62
is as follows:—

(in crores of rupees)

1960-61  1961-62
(Provisional)
Army 24.24 33.27
Navy, Air Force,
MES etc. 1.66 2.55
Civil Trade (including
Border Roads) 7.21 5.63

Total 33.11 41.45

(c) Yes, Sir.

(dy and (e). Four new factories,
one each at Bhandara (Maharashtra)
and Chandigarh (Punjab) and two at
Avadi Madras) are already being
set up.
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Wage Boards

Shri Umanath:

e | Shri S. M. Banerjee:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether a decision has since
been taken to appoint Wage Boards
for some more industries;

(b) if so, what are those industries;
and

(¢) when the Wage Boards are
likely to be constituted?
The Minister of Planning and

Labour and Employment (Shri Gul-
zarilal Nanda): (a) to (c). The ques-
tion is under examination.

£ TR § THAMET 6 gFae &
TR § fo

ot WE T
133 = VTR W W

T | W T WA & A,
1853 F arifeg s= @& g% &
IO F W § g a9 KT FIT F4
fr

(%) =ar =t ;wTo U WgaT F
28 %0 FT HeET TCHIC F wFawia] A7
geare & ar< 39 A9 "oy ol
FFuamfamr ¢ ;

(=) ofz &, at ¥ 37 %
[ T JIOE AT-9EA 9T @I
qEM ;AR

W (M) AR SR A F
faf awg 7 meT @ @ FF A5 IR
auyg famq & A g ?

(@) s gt 3o |

(m) =@wm feafa & =7+
Tt grafarsar 78 & ST "

Army Officer’s Wife in U.SIS.

( Shri A. K. Gopalan:
534. { Shri Dinep Bhattacharya:
| Shri Nambiar:

Will the Prime Minister be pleased
to state:

(a) whether the wife of a Major
General has been permitted by Gowv-
ernment to take job in the Radio
Section of the U.S.I.S. for broadcasts
by the Voice of America;

(b) whether the Major General in
question was once the Director of
Military Intelligence; and

(e¢) if so, whether this has been
done according to rules or as an
exception?

The Minister of Defence Production
(Shri Raghuramaiah): (a) Yes.

(b) Yes.

o' This wae agreed to in the pre-
+=1 pase pe the person concerned is
reported to be living separately from
her husband for several years.

Hostile Nagas

Shri Daji:
535. {Shri Indrajit Gupta:

Will the Prime Minister be pleased
i state:

{a) whether the attention of Gov-
ernment has been drawn to the state-
ment of Mr. Kheiyva, a Councillor in
the meeting of the Interim Body of
Nagaland, that big groups of hostile
nagas were moving in his area; and
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(b) if so, how far the hostiles still
constitute a danger to the peace of
the area?

The Prime Minister and Minister of
External Affairs, Defence ang Atomic
Energy (Shri Jawaharlal Nehru):
{a) and (b). During the autumn ses-
sion of the Interim Body of Nagaland,
Shri Kheiya, a member of the Interim
Body, stated that the hostiles were
getting active again in his area i.c.
the southern Anzami area of the
Kohima District.

Intensive patrolling by Security
Forees and Village Guards was car-
ried out as a result of which two
arms were surrendered and one rifle
was captured and some arrests of
hostiles were made.

The area is now peaceful,

Development of Nagalang

I Shri Daji:
536. 1 shri Indrajit Gupta:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that large
amounts of development funds allo-
cated to Nagaland remained unspent
during 1961-62;

(b) what major items were so left
over; and

() what steps are being taken for
the better utilisation of the funds in
future?

The Prime Minister and Minister of
External Affairs, Defence and Atomic
Energy (Shri Jawaharlal Nehru): (a)

NOVEMBER 19, 1962
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An amount of Rs. 12,41,100 remained.
unspent against the final allocation
of Rs. 1,04,31,400.

(b) All major development schemes
were taken up for implementation
but funds could not be utilised in full
due to the shortage of technical staff
and other administrative difficulties.

(e) Government Departments con-
cerned with development work have
been reorganized as Directorates and
special efforts are being made to
recruit technical staff and overcome
other difficulties to ensure better uti-
lisation of funds in the future.

\

Delhi Employment Exchange

577 f Shri N. Sreekantan Nair:
" 3 Shri Warior:

Will the Minister of Labour and
Employmeni be pleased to state:

(a) the total number of employees
of Clas; III and Class IV who have
been recruited to the Central Gov-
ernment services through the Delhi
Employment Exchange during each of
the years from 1956 to 1961; and

(b) whether Class III and Class IV
employees were recruited during these
vears through any other Employment

Exchange in any other part of the
country.

The Minister of Planning and
Labour and Employment (Shri Gul-
zarilal Nanda): (a) and (b). Infor-
mation for the period asked for is not
available. However, figures for the
last twelve months are available and
are given below:—

No. of Central Government vacancies
filled by Delhi Exchange during November, 1961 1o October, 1962

Class of Post From applicants regis- From applicants registered
teredp at Delhi at other Exchanges Total
Class III 3,248 I 3,249

Class IV

3,372

40 3,412
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Indian Soldiers Killed in Katanga

533, Shri Yashpal Singh: Will the
Prime Minister be pleased to state:

(a) whether two Indian soldiers
were killed by a mine explosion in
Katanga on the 25th  September,
1962: and

(b) if so, the details of the inci-
dent?

The Minister of Defence Production
(Shri Raghuramaiah): La) Two
Indian Army Oiher Ranks were kil-
led in a mine explosion in Elisabeth-
ville on 24th September, 1962 (and
not on 25th September 1962 as stated
in the Question).

tb) On 24-9.1962 at  about 0915
hours a routine patrol of our contin-
gent, consisting of one Junior Com-=-
missioned Officer and 13 Other Ranks,
was returning to base on the comple-
tion of its task through thick scrub
when an anti-personnel mine went
off resulting in the death of two
Other Ranks and injuries to onhe
Junior Commissioned Officer and three
Other Ranks. This was the first time
that a mine had been encountered in
the areasg patrolled by UN.

Land Acquisition for Delhi Master
Plan

539. Shri D. N. Tiwary: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that in the
last week of August he met a large
number of Kisans from Meerut and
Bulandshahr led by two Members of
Lok Sabha and heard their grievances
about the acquisitions of land for
Delhi Master Plan; and

(b) whether he has sent any sug-
gestions or directions, hopeful to the
Kisans to the proper authorities?

The Prime Minister and Minister of
External Affairs, Defence and Atomic
Energy (Shri Jawaharlal Nehru): (a)
and (b). Yes. The Prime Minister
after listening to the grievances of the
Kisans, wrote to the Chief Minister,
U.P. that while it was inevitable that
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iand near a great city would gradual-
Iy have to be acguired for the exten-
sion of that city and industries, it
might be better to vary the Master
Plan somewhat and to acquire banjar
land and leave the good land for agri-
cultural purposes. The local autho-
rities connected with the Delhi Master
Plan were also apprised of the Prime-
Minister’s views. Originally it was.
proposed to acguire about 34,000
acres of land but subsequently on
further consideration it was reduced
to about 6,000 acres, The Chief’
Minister, U.P, has since sent a detail-
ed reply and while explaining why it
has become necessary to acquire
6159 acres of agricultural land in 22
villages for planned and regulated
development of the Ghaziabad region,
has assured that the State Govern-
ment are anxious to avoid any hard-
ships to agriculturists and that they
shall try to accommodate them as far
as possible.

Passports

540, Shri D. N. Tiwary: Will the
Prime Minister be pleased to state
the number of applications received
and passports issued month-wise since
April, 19627

The Prime Minister and Minister of
External Affairs, Defence and Atomic
Energy (Shri Jawaharlal Nehru): A

staement iz laid on the Table of the
House.

STATEMENT

Month No. of applica- No. of passports.-

of vear tions received granted
April 6ol1 o 5348 o
May 7066 . 6188
June 7660 6182
July 5336 5335
Avgust 4431 5167
September 4539 4552
October 3437 3467

Total: 38480 36239 i
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Factory Inspectorate in Tripura

541. Shri Biren Dutia: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the Fac-
tory Inspectorate of Tripura has been
transferred under Directorate of In-
dustries of Tripura;

(b) whether the Directorate of In-
dustries itself is an employer in this
Union Territory; and

(c) if so, the reasons for the trans-
fer?

The Minister of Planning and Labour
and Employment (Shri Gulzarilal
“ Nanda): (a) and (c). The Director
of Industries has taken over as Ins-
pector of Factories, in addition to his
own duties, as a temporary measure
pending the appointment of an Ins-
pector of Factories, The services of a
suitably qualified person for this ap-
pointment could not be securad so far,
but attempts are being made to fill this
post early.

(b) No.

Staff Artistes of All India Radio

542, Shri S. M. Banerjee: Will the
Minister of Information and Broad-
casting by pleased to slate:

(a) whether it is a fact that a com~
mittee has been appbinted to go
through the working and service con-
ditions of the staff artistes in All India
‘Radio;

(b) it so, whether the Cemmittee
has submitted any report; and

(¢) if so, what are the recommenda-
tions of the Committee?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) to (¢). A com-
mittee has been appointed recently
but its report has not yet been receiv-
ed.
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Mine Sweepers

544. Shri Yashpal Singh: Will the
Prime Minister be pleased to state:

(a) the progress made in the cons-
truction of Mine Sweepers, 150 men
Ferry Craft and three Pontoons for
berthing the Air Craft Carrier, orders
for which were placed with Messrs.
Mazagon Dock, Bombay; and

(b) estimated time to be taken in
the completion of the crder?

The Minister of Defence Production
(Shri Raghuramaiah): (a) and (b).
“While the progress made in respect of
all the items indicated is satisfactory,
it is not in the public interest to dis-
close the details.

Korean Cultural Mission

[ Shri Bishanchander Seth:
545.{ Shri Rameshwar Tantia:
| Shri Sham Lal Saraf:

Will the Prime Minister be pleased
to state:

(a) whether it is fact that the
Korean Cultural Mission visited India
during September, 1962;

(b) if so, the names of the places
they visited;

(¢) whether it is also a fact that
they have requested India to send 2
gimilar mission to Korea;

(d) if so, whether Government have
accepted the invitation; and

KARTIKA 28, 1884 (SAKA)
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(e) whether any cultural agreement
has been signed with the Mission?

The Prime Minister and Minister of
External Affairs, Defence and Atomic
Energy (Shri Jawaharlal Nehru): (a)
Yes, Sir.

(b) This Mission visiteg Delhi, Agra
and Bhakra and Nangal Dams.

(c) No, Sir.

(d) Does not arise in view of (c)
above.

(e) No, Sir.

Ex-Servicemen of Goa

[ Shri P. K. Ghose:
546. <{ Shri Kapur Singh:
| Shri Indrajit Gupta:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the ex-
servicemen of Goa have submitted a
memorandum, to the effect that em-
ployment on the same conditions as
before liberation be provided to them;

(b) if so, why alternative employ-
ment has not been provided to them
so far; and

(c) the action proposed to be takena
by Government in the matter?

The Prime Minister and Minister of
External Affairs, Defence aml Atomie
Energy (Shri Jawaharla] Nehrn): (a).
Yes, Sir.

(b) Government have considered the
representation of the Goan ex-service-
men ang efforts have been made to
secure alternative employment for
them with Government. Some Goan
ex-servicemen have been absorbed by
the Customs, Police and other Govern-
ment departments. 141 Goan ex-ser-
vicemen have joined the Police Train-
ing School recently established in Goa.
Government have made offers of
appointment to the Indian Army to all
other unemployed ex-gervicemen who
are physically fit.
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Defence Civiilan Clerks Association

( Shri Y. D. Singh:
547. < Shri P. Venkatasubbaiah:
( Shri A. K. Gopalan:

Will the Prime Minister be pleased
to state:

{a) whether it is a fact that the All
India Defence Civilian Clerks Asso-
ciation which represents 8,060 civilian
clerks emnloyed in lower <formations
under the Defence Ministry has com-
plained that its members have remain-
od stagnant for the last 3 to 12 years
and have no incentive of fur'her pro-
motion ané earning of annual incre-
ment:

(b} whether the Associalion has
suggested *hat Government should ex-
plore the possibility of utii1s_ing tl}e
services of their members either in
new expanding departments or In
cther offices; and

(e) if so, the decision taken by the
Governmen* in this regard?

The Minister of Defence Production
(Shri Raghuramaiah); (a) to (c). A

representation on the sub_jecl has been
received rerently. This is now under

consideration.
Edinburgh Military Tatoo
Shri Indrajit Gupta:
L Shri Daji:

Will the Prime Minister be pleased
to state:

548.

(a) whether a detachment of the
61st Cavalry took part in the recent
Edinburgh military tatoo;

(b) the nature of their participation;

(¢) whether detachments of Indian
armed forces take part in military
tatoos or similar functions in  any
foreign countries other than the UK,
and

(d) whether the arrangements with
the U.K. are on a reciprocal basis?

The Minister of Defence Production
(Shri Raghuramalah): (a) and (b)

NOVEMBER 18, 1962
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At the invitation of the British Gov-
ernment a contingent of 61st Cavalry
participated in the Edinburgh Military
Tatoo in August-September 1962

(c) Not so far.
(d) No, Sir.

U.N. Assistance to India

( Shri Sham Lal Saraf:
549. { Shri Rameshwar Tantia:
| Shri Basumatari:

Will the Prime Minister be pleased

to state:
-

(a) in what wayv India is being
helped and assisted in its development
by the World Organisation with the
declaration of the preeent decade as
the “Development Decade” by the
United Nations; and

(h) whether assistance on the part
of the United Nations will be helpful
in increasing the industrial and agri-
cultural output so as to enable this
country to earn more by way of
national and per capita incomes®

The Prime Minister and Minister of
External Affairs, Defence and Atlemic
Energy (Shri Jawaharlal Nehru): (o)
The Gencral Assemb’  Resolulien  on
the “the United Natic:e Develenment
Decade—a programme for interna-
tional economic cooperation—" calls
upon the members of the United
Nations to pursue policies and adopt
measures which wouid assist the under-
developed countries to attain a subs-
tantial increase in the rate of their
growth, taking as the objective a mini-
mum annual income of 5 per cent at
the end of the decade. The resolu-
tion also requests the Secretary-
General to prepare the necessary do-
cumentation and develop proposals in
consultation with appropriate agencies
for the necessary development pro-
grammes. The designation of the
present decade ag “the Development
Decade” thus envisages intensification
and co-ordination of the various acti-
vities undertaken by the United
Nations.

(b) Yes, Sir. It is toc early to say,
however whether the efforts under—
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taken by the United Nations in colla-
boration with warious agencies and
governments will have the desired
result of increasing the growth of ag-
gregate national income by a minimum
of 5 per cent,

Institute of Flight Science

550. Shri P. K. Deo: Will the
Prime Minister be pleased to state:

(a) whether an Institute of Flight
Science iz being established by the
Defence Research and Development;

(b) if so, where it will be located
and what activities it will carry on;

{c) the composition of staff for the
Institute; and

(d) total capital and recurring ex-
penditure for this institute?

The Minister of Defence Production
(Shri Raghuramaiah): (a) to (d).
The proposal to establish such an Ins-
titute for Advancement of Flight
Sciences and Technology is under
examination of the Government. An
ad hoc experts committee has been
appointed to work out the details of
the scheme, including the question of
its location, functions, composition of
staff and financial requirement. The
com™ *tr» is currently engaged on
the 1ask.

Institute of Physiology

551. Shri P. K. Deo;: Will the Prime
Minister be pleased to state:

(a) whether an Institute of Physio-
logy is going to be set up in Madras
by the Defence Research and Develop-
ment Establishment;

(b) what will be its functions; and

(c) the recurring and capital expen-
diture estimated for this Institute?

The Minister of ‘Defence Production
(Shri Raghuramaiah): (a) Yes Sir.

(b) To undertake research in various
fields of Physiology as applied to the
Armed Forces, such as problems con-
cerning the efficiency, comfort and

Written Answers 2212

health of service personnel in military
environments, at high altitudes and in
arid zones,

(c) Estimated recurring and capital
expenditure for the Institute would be
approximately Rs. 3.4 Lakhs and
Rs. 52 Lakhs respectively.

Gun and Shell Factory, Cossepore

552. Shrimati Renu Chakravartty:
Will the Prime Minister be pleased to
refer to the reply given to Unstarred
Question No. 1393 on the 21st August,
1962 and state what steps Govern-
ment are taking to build new quar-
ters, or to rebuild new type quarters
in the old Dumdum estate barracks
for the workmen of the Gun and
Shell Factory, Cossepore, inclusive of
the Dumdum branch and allied Ins-
pectorate of Armaments Establish-
ment?

The Minister of Defence Productiom
(Shri Raghuramaiah): A plan for
the construction of 144 Type I and 90
Type II quarters for the workers in
question is being examined.

Controller of Emigrant Labour

J Shri Sham Lal Saraf:

553. 1 Shri Rameshwar Tantia:

Will the Prime Minister be pleased
to state:

(a) whether since the setting up of
the organisation of ‘Controller of
Emigrant Labour’ the movement of
labour out of the country is regulated
and controlled; and

(b) whether since its formation
there is no overflow of labour in the
countries they usually go in search of
work?

The Prime Minister and Minister of
External Affairs, Defence and Atomic
Energy (Shri Jawaharlal Nehru): (a)
Yes, Sir.

The movement of labour out of the
country, both for skilled and unskill-
ed work, is regulated under the Indian
Emigration Act 1922 (Act No. VII of
1922), and the rules made thereunder,
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by the Protectors of Emigrants of spe-
cified Indian ports under the general
direction of the Controller General
of Emigration, who exercises the
functions of the Central Government
under the Act.

(b) Yes, overflow is checked.
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Police Training School in Goa

555. Shri Bishanchander Seth: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that Police
training school has been set up in
Goa; and

(b) if so, since when it has started
functioning?

The Prime Minister and Miuister of
External Affairs, Defence and Atomic
Energy (Shri Jawaharlal Nehru): (a)
Yes, Sir.

(b) Bth of October, 1962.
Quarterly Reports about Third Plan

556. Shri Bade: Will the Minister of
Planning be pleased to state:

NOVEMBER 19, 1962
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(a) whether Planning Commission
has started submitting quarterly re-
port about the implementation of the
Third Five Year Plan;

(b) if so, when the first guarterly
report was submitted;

(c) what are the main findings; and

(d) if the reply to part (a) above
be in the negative, whether the delay
in submitting quarterly report is due
to lethargy of State Governments in
submitting their reports?

The Deputy Minister of Planning and
Labour and Employment (Shri C. R.
Pattabhi Raman): (a) and (b). Quar-
terly progress reports for official use
have been prepared in the Planning
Commission since the beginning of the
Third Five Year Plan. The main pur-
pose of the quarterly reviews is to
bring to light bottlenecks and diffi-
culties which may be experienced in
implementing the Plan and to take
suitable action with a view to remov-
ing them.

(c) Main findings regarding the pro-
gress made since the beginning of the
third plan period were given in the
statement laid on the Table of the
House on August 22, 1962

(d) Does not arise.
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Visit of Foreign Army Officers

559, Shri Yashpal Singh: Will the
Prime Minister be pleased to stale:

(a) how many foreign teams of
experts or individual army officers and
from which countries visited our Air
Force installations and training estab-
lishments during the period from 1957
to 1962; and

(b) what was the purpose of their
visit?
The Minister of Defence Production

(Shri Raghuramaiah); (a) and (b).

Altogether 62 such teams and foreign
dignitaries visited .AF. installations
ang training establishments during the
years 1957 to 1962 from 17 countries,
namely, Australia, Burma, China,
Canada, France, Indonesia, Iran,
Malaya, Pakistan, Philippines, Sweden,
Thailand, U.A.R., United Kingdom,
U.S5.A, USSR. and West Germany.

The purpose of these visits was
either formal or an expression of in-
terest in the ILAF.'s achievements.
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In addition, technicians from the
United Kingdom, France and U.S.S.R.
also paid wisits in connection with
maintenance of LAJF. equipment
obtained from these countries.

There were two goodwill missions
consisting of Air Force officers from
Burma and Army officers from China.

Per Capita Income

560. Shri Priya Gupta: Will the
Prime Minister be pleased to state:

{a) the estimated extent of increase
in rural income per capita in 1961-62;
and

(b) the actual risefall in the in-
come per capita?

The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) The estimates
of national income and per capita in-
come are worked out for the country
as a whole and not separately for
rural and urban areas.

{(b) According to the ‘quick’ esti-
mates of national income released re-
cently by the Central Statistical
Organisation, the per capitq income at
1948-49 prices works out at Rs. 292:5
for the year 1961-62, which does not
show any rise or fall over the pre-
vious year.

Radio Relay Station at Coimbatore

561. Shri Sezhivan: Will the Min-
ister of Information and Broadcasting
be pleased to state:

(a) the progres made so far in the
erection of a Medium Wave Trans-
mitter at Coimbatore;

(b) the K.'W. power of the Trans-
mitter; and

(c) when it is expected to be com-
missioned?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) to (e). A
Medium-wave transmiter of«l10 KW
power is proposed to be installed at
Coimbatore. Preliminary action re=
garding selection of site has been
taken. The installation is expected
to be completed during the course of -
the next two years.
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12.00 hrs.

RE: MOTION FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

Mr. Speaker: I have received a
-notice of an adjournment motion as
well as calling-attention notices from
several hon. Members. Because the
calling-attention notices are also from
the same hon, Members, I will allow
these to be answered. The hon. Prime

Minister would make a statement at
1230 p.om.

"PAPERS LAID ON THE TABLE

" NOTIFICATION UNDER ARTICLE 359 OF THE
CONSTITUTION

The Minister of State in the Minis-
‘try of Home Affairs (Shri Datar): Sir,
on behalf of Shri Lal Bahadur
Shastri, I beg to lay on the Table a
copy of Notification No. G.S.R. 1510
dated the 11th Nowvember, 1962, under
clause (3) of article 359 of the Cons-
titution, publishing an amendment to
‘Order No, G.S.R. 1464 dated the 3rd
November, 1962, issued by the Pre-
sident under clause (1) of the said
article. [Placed in Library, See No.
LT-534/62].

Shri Hari Vishnu Kamath (Hosha-
ngabad): Sir, it is welcome that the
‘hon, Minister has implemented your
directive and is placing the orders of
the President on the Table of the
‘Sabha, but in this connection may I
also invite your attention and the
attention of the House to article 354
of the Constitution. I do not know
whether orders have been passed
under that provision also and if orders
“have been passed under article 354
‘then clause (2) of that article requires
that— *

“Every order made under clause
(1) shall, as soon as may be after
it is made, be laid before each
Houge of Parliament.”

NOVEMEER 19, I.BS2
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If it has been made, I hope it does
not need a reminder from me or
a directive from you again.

Mr. Speaker: There is no need for
issuing any new directive every day.
The Government wil] take notice of
it.

REPORTS OF TARIFF COMMISSION

The Minister of Supply in the Min-
istiry of Economic and Defence Co-
ordination (Shri Hathi): Sir, on be-
half of Shri Manubhai Shah, I beg to
lay on the Table a copy each of the
following papers under sub-section
(2) of section 16 of the Turiff Com-
mission Act, 1951 :—

(i) (a) Report (1962) of the Tariff
Commission on the continu-
ance of protection to the
Sheet Glass Industry.

{(b) Government Resolution No.
14(2)-TR/62 dated the 16th
November, 1962 (together with
its Hindj version).

(c

Statement explaining the rea-
sons why a copy each of the
documents at (a) and (b)
above could not be laid on the
Table within the period pres-
cribed in the said sub-section.
[Placed in Library. See No.
LT-535/62.]

(ii) (a) Report (1962) of the Tariff
Commission on the continu-
ance of protection to the
Plastics (Phenol Formaldehyd
Moulding Powder) Industry.

(b

—

Government Resolution No.
27(1)-TR/62 dated the 16th
November, 1962 (together with
its Hindi version. [Placed in
Library. See No. LT-536,-'82}.

(iii) (a) Report (1962) of the Tariff
Commission on the continu-
ance of protection to the Ball
Bearing Industry,
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Commissgion

(b) Government Resolution No.
18(i)-TR/62 dated the 16th
November, 1962 (together with
its Hindi version). [Placed in
Library. See No. 537/62].

(iv) (a) Report (1862) of the Tariff

Commission on the continu-

t ance of protection to the Non-
Ferrous Metals Industry.

(b) Government Resolution No.
22(1)-TR/62 dated the 16th
November, 1962 (together with
its Hindi versiong\{

Notification No. 22(1)-T.R/62-
I dated the 16th November
1962 issued under sub-section
(1) of section 3A of the said
Act (together with its Hindi
version).

(c

—

(d

—

Notification No, 22(1)-T.R./62-
II dated the 16th November,
1962 issued under sub-section
(1) of section 4 of the said Act
(together with its Hindi ver-
sion).

(e) Statement explaining the rea-
sons why a copy each of the
documents at a), (b), (e¢) and
(d) above could not be laid
on the Table within the period
prescribed in the said sub-
section. [Placed in Library.
See No. LT-538;62].

ANNUAL ACCOUNTs OF EMPLOYEES'
STATE INSURANCE CORPORATION

Shri Hathi: Sir, 1 beg to lay on the
Table a copy of the Annual Accounts
of the Employees' State Insurance Cor-
poration for the year 1960-61 together
with Audit Report thereon, under sec-
tion 36 of the Employees’ State nsur-
ance Act, 1948, [Placed in Library.
See No. LT-539/62].

STaTEMENT eN Froop SrruaTtiow

The Minister of Irrigation and Power
(Haflz Mohammad Ibrahim): Sir, I beg
to lay on the Table a statement on

2140 (Ai) LS—3

the flood situation in the

country.
[Placed in Library. See MNo. LT-540/
62.]

ANNUAL REPORT OF FrLM FINANCE AND
GOVERNMENT REVIEW THEREON

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): Sir, I
beg to lay on the Table a copy each
of the following papers:—

(i) Annual Report of the Film
Finance Corporation Limited,
Bombay, for the year 1961-62
alongwith the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(ii) Review by the Government
on the working of the above
Corporation, [Placed in Lib-
rary. See No. LT-541/62].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am dir-
ected to enclose a copy of the
Employees’ Provident Funds (Am-
endment) Bill, 1962, which has
been passed by the Rajya Sabha
at its sitting held on the 15th
November, 1962.”

EMPLOYEES' PROVIDENT FUNDS
(AMENDMENT) BILL

LAID ON THE TABLE AS PASSED BY RAJYA
SABHA

Sir, I lay on the Table of the House
the Employees’ Provident Funds fAm-
endment) Bill, 1962, ay passed by
Rajya Sabha.
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12.03 hrs.

PONDICHERRY (ADMINSTRATION)
BILL*

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): Sir, on behalf of
Shri Jawaharlal Nehru, I beg to move
for leave to introduce a Bill to pro-
vide for the administration of Pondi-

cherry and for matter connected there-
with,

Mr Speaker: The guestion is:

“That leave be granted to intro-
duce a Bill to provide for the ad-
ministration of Pondicherry and
for matter connected therewith.”

The motion was adopted,

Shrimati Lakshmi Menon: Sir, I
introducet the Bi'l.

12.03 hrs.

STATEMENT REGARDING PONDI-
CHERRY (ADMINISTRATION) OR-
DINANCE

Shrimati Lakshmi Menon: Sir, T beg
to lay on the Table a copy of the ex-
planatory statement giving reasons
for immediate legislation by the Pondi.
cherry (Administration) Ordinance,
1962 (No. 8 of 1962) as required under
Rule Ti(1) of the Rules of Procedure
and Condut of Business in Lok Sabha.

[Placed in Library. See No. LT-557/
62].

12.03 hrs.

STATE-ASSOCIATED BANKS (MIS-
ELLANEOUS FPROVISIONS) BILL*

The Minister of Finance (Shri Mor-
arji Desai): Sir, I beg to move v

All India Services 2222
(Amendment) Bill

leave to introduce a Bill further to
amend the State Bank of India Act,
1955, the State Bank of India (Subsi-
diary Banks) Aect, 1959, and the
Bankers' Books Evidence Act, 1891, and
to provide for the winding up of
certain minor State-associated banks
and for matters connected therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
State Bank of India Act, 1955, the
State Bank of India (Subsidiary
Banks) Act, 1959, and the Bankers’
Books Evid;nce Act, 891, and to
provide for the winding up of
certain minor State-assceiated
banks and for matters connected
therewith.”

The motion was adopted,

Shri Morarji Deasi: Sir, 1 introduce
the Bill

12.04 hrs.

ALL-INDIA SERVICES
MENT) BILL*

(AMEND-

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Sir, I beg to
move for leave to introduce 5 Bill fur-
ther to amend the All-India Services
Act, 1951,

Mr Speaker: The question is:

“That leave be granied to in-
troduce a Bill further to amend the
All-India Services Act, 1951."

The motion was adopted,

Shri Lal Bahadur Shastri: Sir, I
introduce the Bill,

—_—

*Published in the Gazette ~. India Extraordinary Part II Section 2, dated

19-11-62.

tIntroduced with the recommendation of the President.

.
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12.04 hrs

WORKMEN'S COMPENSATION
(AMENDMENT) BILL*

The Minister of Supp’'y in the Min-
istry of Economic and Defence Co-
ordination (Shri Hathi): Sir, on beha'f
of Shri Nanda, I beg to move for leave
1o inireduce a Bill further to amend
the Workmen's Compansation Act,
1923.

Mr. Spaaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Workmen's Compensation Act,
1923.” N

The motion was adopted,

Shri Hathi: Sir, I introduce the Bill.

12.05 hrs.

INDIAN TARIFF (AMENDMENT)
BILL*

The Minister of Iniernational trade
in the Ministry of Commerce and In-
dusiry (Shri Manubhai Shah): 1
beg to move for leave to ‘ntroduce a
Bill {further to amend the Indian
Tarifl Act, 1934,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bil! further to amend
the Indion: 7: " " Act, 1934",

The motion was adopted.

Shri Manubhai Shah: I introuce
the Bill,

FOREIGNERS LAW (APPLICATION
AND AMENDMENT) BILL

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):

Foreigners Low 2224
(Application an.
Amendment) Bill

On behalf of Shri Lal Bahadur
Shastri, I beg to move:

“That the Bill to apply the Re-
gistration of Foreigners Act, 1939
and the Foreigners Act 1946 to
certain persons to whom they do
not at present apply and further
to amend the Foreigners Act,
1946 be taken into consideration.”

The amendment of these iwo Acts
has been necessitated by the declara-
tion of the emergency. As the House
is aware, these two Acts had been
in force during the last war. There-
after also, the main provisions have
been in force. But when the Constitu-
tion was introduced in 1950, certain
difficulties arose, Under the provi-
sions of one of those Acts, it was
open to the Government to intern or
to arrest and detain a person on cer-
tain grounds mentioned in one of
those Acts. Now, when the Constitu-
tion was introduced, a difficulty arose,
namely that a person could be arrest-
ed or could be detained without trial
only under certain conditions laid
down in the Constitution. That was
the reason why the particular pro-
vision in one of those Acts could not
be availaed of and actually it lapsed.
That is circumstance which also has
to be taken ‘nto account. Thereafter,
as the House is aware, immediately
after the passing of the Constitution,
steps had to be taken for the in::io-
duction of and passing the Preventive
Detention Act. That Act has been ex-
tended from time to t'me, It makes
provision in a general way for arrest
and detention of certain persons on
certain conditions without a regular
trial. The difficulty that at present
has ar'sen is that the elaborate pro-
visions of the Preventive Detention
Act could not be applied to those
cases with which we have to deal
during the emergency. Therefore,
it was considered necessary that for
arrest and detention, some other pro-
visions of a more or less summary na-

*Published in the Gazette of IndiaExtraordinary Part II Section 2, dated

19-11-1962.
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[Shri Datar]

ture as they originally existed in one
of those Acts ghould be introduced.
One of the objects of the present am-
endment is to re-intreduce in this Act
the provisions relating to arrest and
detention which naturally means in-
ternment, An hon. Member has sug-
gested that there ought to be an am-
endment so far as internment is con-
cerned. But, I should like to point
out to him that in this case, the word
detention includes internment. There-
fore, the purpose of that amendment
has also been covered, One of the
objects thus is to re-introduce the
provisions regarding arrest and de-
tention without going through the el-
aborate provisions of the Preventive
Detention Act. This is point No. 1.

The other point which is of a more
important nature is regarding amplifi-
cation of the definition of the word
“foreigner’. You are aware that the
word ‘foreigner’ has been defined in
certain respects and action can be
taken against a foreigner. But, cer-
tain complications naturally have
arisen, After the declaration of
emergency, we have to be extremely
carefy]l about those who had been
originally Chinese nationals but who
have subsequently taken or have be-
come citizens of India. In this con-
nection, I would invite the attentlon
of the hon. House to certain provi-
sions of the Constitution and also the
Indian Citizenship Act. So far as the
Constitution is concerned, under arti-
cle 5, it was open to some of those
persons by reason of their domicile to
become Indian citizens. Therefore,
under article 5, a number of such
Chinese persons who have been resid-
ing in India for a number of years
and who are governed by article 5§
ef the Constitution have become
Indian citizens,

Then, there are a few cases where
after the passing of the Indian Citi-
zenship Act where either by registra-
tion or by naturalisation, a few
Chinese have become Indian citizens.

NOVEMBER 19, 1962
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Amendment) Bill

Therefore, the problem with whicn
we are now concerned is what to do
with these persons who have constitu.
tionally become citizens of India, but
whose loyalty to the original country
has also to be taken into account,
because it is likely to react adversely

upon the security of the Indian na-
tion.

That is the reason why you would
find that here the definition of the
expression “foreigner’ has been ampli-
fled, and I would invite your atten-
tion to clause 2 of this Bill. It reads
f-hu.s:

“Notwithstanding anyth'ng con-
tained in any other jaw for the
time being in force, tha provi-
sions of the Registration of
Foreigners Act, 1939, and the
Foreigners Act, 1946 . . "

—between themselves, these two Acts
deal with al] the questions includirg
the registration and the regulation of
the conduct of these persons—

“ and of the rules and
orders made thereunder shall ap-
ply to . . .”

—— and these words might be parti-
cularly noted—

“..and in relation to any person
who or either of whose parents,
or any of whose grand-parents
was at any time a cltizen or sub-
ject of any country at war with,
or committing external aggression
against, India or of any other
country assisting the country at
war with, or ecommitting such
aggression against, India, as they
apply to and in relation to forei-
gners as defined for the purposes
of those Acts.”.

Thus, you will find in shert that the
ohject of the present amendment is
to treat such persons as foreigners
for the purpose of taking necessary
action against them under the foreig-
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ners' laws. So far as these persons

are concerned, they can be categoris-
ed, apart from those who come under
the general expression ‘foreginers’, as
those who have become Indian
nationals, but who themselves or
whose parents or grand-parents iad
been of Chinese origin. As a result
of the provision of the Constitution,
as I pointed out, some of them might
have become Indian nationals. A few
of them have become Indian ecitizens
either by naturalisation or by regis-
tration.

With regard to all these persons, it
becomes necessary that their conduct
has to be regulated, and wherever
necessary, they have to be properly
controlled. That is the reason why on
account of the constitutional position
attached to these persons, it has be-
come necessary, during the emer-
gencv of the war in particular, to
treat these persons for all intents and
purposes as foreigners, so that neces-
sary action can be taken against them
for the purpose of arrest and deten-
tion.

Under the Preventive Detention
Act, there was a reference to the
arrest of such persons, but such arrest
could be only for the purpose of de-
porting them. After the declaration
of emergency, there is no question of
deporting these persons. That is the
reason why the definition of the term
“foreigner’ has been sufficiently ampli-
fled so that all such Chinese nationals
would be included even though they
have become the citizens of India.
Advantage has also been taken to
make the definition as comprehensive
as possible so as to meet future con-
tingencies. For that purpose, 1 would
invite your attention to the further
words in this clause, namely:

“or of any other country assist-
ing the country at war with, or
committing such aggression
against, India, as they apply to
and in relation to foreigners as de-
fined for the purposes of those
Acts.”.

(Application and 2228
Amendment) Bill

Therefore, so far as this position is
concerned, principally it applies to
Chinese today, especially those Chi-
nese who have become nationals of
India whose conduct will have to be
regulated in the interest of the safety
and security of the nation. That is
the reason why under the provisions
of the proposed Bill it has been decid-
ed to extend or amplify the definition
of the expression ‘foreigner’ to such
persons as well so that for the purpose
of taking action against foreigners un-
der the law relating to them they
will also be included in that category.

Further action is made clear in
clause 3 itself. So far as clause 3 was
concerned, formerly, as I pointed out,
in view of the provisions of the Cons-
titution, they could not be arrested
and detained without trial. For that
purpose, the Preventive Detention Act
also was passed. But there the pro-
visions were fairly elaborate, Cer-
tain special steps have to be taken and
these steps might not be proper so
far as the present emergency is con-
cerned. That is the reason why
power has been sought for the pur-
pose of arresting and detaining or
confining any foreigner including a
foreigner who comes under clause 2 of
the Bill.

Further, provisions have to be made
for the purpose of interning them in
a special camp or under certain other
arrangements. ‘That has been made
clear in clause 3(b)(i):

“Any foreigner (hereinafter re-
ferred to as an internee) in res-
pect of whom there is in force any
order made under clause (g) of
sub-section (2) of section 3,
directing that he be detained or
cinfined, shall be detained or
coinfined in such place and manner
and subject to such conditions as
to maintenance, discipline and the
punishment of offences and
hreaches of discipline as the Cen=
tral Government may from time
to time by order determioe",



2229 Foreigners Law NOVEMBER 19, 1962 2230
(Application and :
Amendment) Bill
[Shri Datar])
12.19 hrs.

Then the definition regarding penal
provision in regard to assisting an
internee have been inade further
clear. We had already a definition,
but it has been made further clear in
view of the present emergency.

“No person shall knowingly
assist an interneze or a person on
parole to escape from custody or
the place set apart for his resi-
dence, or knowingly harbour an
escaped internee or person or
parole or give an escaped internee
or person on parole any assis-
tance...."”

In clause 4, arrangements have been
made regarding access to such camps
where these persons will have to be
kept. This is only more or less by way
of clarifying what has been done in
the Ordinance. As you are aware, an
Ordinance had to be issued in this
respect, and the present Bill has been
brought forward in accordance gene-
rally with the provisions of the Ordi-
nance.

These are the provisions of the Bill,
so far as the definition of the expres-
sion ‘foreigner’ is concerned, so far as
the power to arrest, detain or confine
a person is concerned; even those per-
sons, of the eategorv I have explain-
ed, will have to be confined, when it
becomes necessary, in the interest of
the security of India. For that pur-
pose, they have to be treated on the
same footing as foreigners.

I move.

Mr. Speaker: Motion moved:
“That the Bill to apply the Re-
gistration of Foreigners Act, 1939,
znd the Foreigners Act, 1946, to
certain persons to whom they do
not at present apply and further
to amend the Foreigners Act,
1946, be taken into consideration™.

STATEMENT ON SITUATION IN
NEFA AND LADAKH

Mr. Speaker: Here the Prime
Minister might make the statement
that he had to make independently of
any notice that was received. But I
have said that I will take up that
notice also, so that statement might
contain other faets also, not in res-
ponse to this notice. Therefore, we
wiil hear the Prime Minister and
then 1 will take up this notice.

Shri Hari Vishnu Kamaih: You
said the notice had been admitted.

Mr. Speaker: 1 did noi say it had
not been allowed.

Shri Hari Vishnu Kamath :
read the notice?

May I

Mr. Speaker: Let the statement be
made. 1 will take that up if some-
thing additional has to be got. because
it is on specific points. and the Prime
Minister wanted to make a statement
independently of that.

The Prime Minister, Minister of
External Affairs, Defence and Atomic
Energy (Shri Jawaharlal Nehru): Mr.
Speaker, Sir, I have to give grievous
news to this House. Both Walong and
the Sela ridge in NEFA have fallen
to the enemy. In the Chushul area
fighting is proceeding.

In Walong, the enemy attacked on
the 15th|16th night. This was a two-
pronged attack. The battle continued
till the morning of the 17th. The
enemy succeeded in shelling this air
field, which was the only source of
supply to our forces. In the 17th
afternoon, our troops started with-
drawing to defensive positions in the
rear,

In the Jung area, the enemy attack-
ed our positions on the 17th Novem-
ber. Their attack was repulsed four
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times. Ultimately there was an
attack in greater strength, and this
Jung position had to be given up.
Our troops fell back to the main
position at Sela. In the meantime,
the enemy bypassed our main post by
a wide flanking movement between
Sela and Bomdila. They attacked in
the early hours of the 18th Novem-
ber, and cut the road between Sela
and Bomdila. The infiltrators were
forced to withdraw. They formed up
again and renewed the attack. The
situation is somewhat confused, and
fighting is going on, but our Com-
mander had to withdraw from Sela.

In the Chushul sector in Ladakh,
heavy artillery attacks were made on
the Chushul air field and the out-
posts. QOur post at Rezang La was
attacked on the 18th morning. After
fierce fighting, this post was over-
whelmed., A part of another post six
miles east of Chushul was also
attacked.

Other attacks in the Chushul area
were repulsed. Fighting is still going
on.

This is bad news. [ cannot go into
further details at this stage. I should
like to add that in spite of the re-
verses suffered by us, we are deter-
mined not to give in in any way and
we shall fight the enemy, however
long it may take to repel him and
drive him out of our country.

Shri Hari Vishnu Kamath: On a
point of clarification.

Mr. Speaker: I have received, and
probably the Prime Minister may have
received, a call attention notice from
several hon. Members. That was
specific about the fall of Jung to the
enemy, and the reportedly precarious
position of Chushul. Would the
Prime Minister like to say anything
more?

Shri Jawaharlal Nehru: I would not
like to say anything beyond what I
have said. I have referred to both
Jung and Chushul.

KARTIKA 28, 1884 (SAKA) .Sinmtiou in NEFA 2232

. and Ladakh

Sihri Hari Vishnu Kamath (Hoshan-
gabad): I am sure the House is dis-
tressed and shocked beyond measure
to hear of this most calamitous re-
verse since October 20. Qur gallant
jawans are being killed and taken
prisoner in their thousands.

The former Defence Minister, on
the eve of his resignation, stated in
Bombay or elsewhere, that the posi-
tion was that we are not only out-
numbered, but out-weaponed. May I
ask the Prime Minister whether steps,
and vigorous steps, are being taken
now to obtain arms and equipment
from all friendly nations on a mas-
sive scale and thus allay the wide-
spread public apprehensions that our
armed forces are not yet fully equip-
ped to meet the enemy?

Shri Jawaharlal Nehru: As the
House knows, every effort is being
made to get arms and other equip-
ment from foreign countries, and we
have received some, and they have
been immediately sent on to our
forward posts.

Shri Priyva Gupta (Katihar): May I
know the extent to which foreign
military aid is taken, and whether
Government have a blueprint for
further military aid to meet this crisis
arising out of the fact that there is a
reported mutual understanding bet-
ween China and the Pakistan Gov-
ernment to the effect that China
would help Pakistan to get Kashmir
and West Bengal and Assam accord-
ing to Group C proposal of the Bri-
tish Cabinet Mission?

Mr. Speaker: All this question is
not relevant here,

=t iy qw ;T & m A @
a._.
Mr. Speaker: I have said this ques-

tion need not be answered; it cannot
be answered.

Shri Priya Gupta: In what way
shall I express my feeling Sir?
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Mr. Speaker: I cannot enter into an
argument. .(Interruptions.)

Shri Priva Gupta: May 1 submit
that the jawans are dying there......

Mr. Speaker: Order, order. He
should now resume his seat........
{Interruptions.) Dr. Singhvi has not
given his name. I cannot change the
procedure. ... (Interruptions,)  Order,
Ordr . We proceed with the motion
made by Shri Datar,

Shri Hem Barna (Gauhati) rose.

Mr. Speaker: He was not in his
seat.

Shri Hem Barua: We were told
that the statement would be made at
12.30.

Mr. Speaker: There was an interval
after the motion had been made and
therefore, I thought that I may take
it up.

ot am@t (feme) ¢ A am
MmEg

WER WEWET . WD AW ¥
T HTT FATT FL T £ |

ot IOTE  TAE A S A S
qEzdz foar 999 ag &t aaerar v fF
A A RS g g A
ST ATEm fF AT # sy AT
T ZAT, T IAR A TG ger faaw
T & a1 IAET Fifeat F g L fa@r
T & | 3] 9X e ST A

wET RENET : gATT T F Al
AT AET G A, T qg qA AF
£ T rardY 1 & gz mar ar 4@

it WIET AW AGE | TWH AT
% T A TG & wray wifE gl T
7L 9| A & .. ... (ntecruptions.)
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Mr. Speaker: Order, order. He has
put a guestion and the Prime Minister
has said that he has not this informa-
tion with him; and that whenever it
is got it would be supplied to the
House. .(Interruptions.)

=t IMEAF I © 4 W@ A
AT AR AT FT AL .

st frg & T e A

qEAR AFY : 0 HITF ¥ OATS. FL
W g afET g 9| 9 A
UF 919 99T KT A1 qq" §9 @b
ST FRAT 2

Shri Hem Barua (Gauhati): In view
of the fact that a very grave situation
has emerged with the fall of Walong
and Jang and Sela pass has also fal-
len according to my latest information
. . . (Interruptions.) and the Chinese
are making a headlong thrust into the
heart of Assam, in this context may 1
know whether the Government pro-
poses to go in for a total war with
military aid in men and materials from
our friendly countries or the Govern-
ment proposes to go in for immediaie
negotiations for peace on the basis of
cease-fire at whatever cost? These
are the things that I want to know
from the Prime Minister; the situation
has become very serious.

Shri Jawaharlal Nehru: I have my-
self stated that it is a grave news and
it creates a serious situation, Natural-
ly our Armed Forces will do their
utmost to meet it. It is all that I can
say. I cannot go into details.

Shri Hem Barua: May I submit that
there is no defence in Assam? What
is the defence preparation. . . (Inter-
ruptions.)

Mr. Speaker: [ will request hon.
Members to resume their seats......
(Interruptions.)
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st fm e c s § A R
fadiw < o ..

Y arEY ; HEE AR L

Mr. Speaker: When 1 am stan-
ding, they should sit down.

WL TH qAAF & @i\ T AET AT
9 SR WTHRT AE ghl Al ATAeT
4 g g

Shri Priya Gupta rose—

Mr. Speaker: Would he resume his
seat.

Shri Priya Gupta: I will, with all
humility. But I would ask the Prime
Minister one thing. The Prime Minis-
ter ig laughing. (Interruption).

Mr. Speaker; Oorder, order.

st fom q@ @ 77 467 99 verEA-
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Mr, Speaker: When I am standing,
he should not stand.

Shri Hem Barua: We are having
the same fate. First they said it was
difficult terrain. I know that. But
that argument does not apply now.
(interruption).

Mr. Speaker: Order, order.
allowed him to put questions.

I have

Shri Hem Barua: My question was
whether we are going to call an
immediate cease fire and start nego-
tiations and all that, or whether we
are going to have a total war, with
military aid from our friendly coun-
tries, with men and materials, to set
out to fight. (Interruption).

Mr. Speaker: He has put the ques-
tion.

Shri Hari Vishnu Kamath: Assam
is exposed now; it is vulnerabias,
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Shri Priya Gupta: Aid from all our
friends.

Mr. Speaker: We cannot continue
the proceedings in this manner. I
would request all hon. Members to
resume their seats. Now, the hon.
Member wants to know about the
policy of the Government. He wants
to know whether it is possible for the
Government just to say at this
moment whether the Government is
going to ask for an all-out aid from
the capitalist coun™es to meet this
situation.

Shri Hari Vishnu Kamath: Aid from
all friendly countries.

Shri Hem Barua: From friendly

countries,

Mr. Speaker: I am sorry I made a
mistake,

Shri Hem Barma: You put a twist
to what I have said.

Mr. Speaker: If I had made a mis-
take, I corrected it.

Shri Hem Barua: If you have cor-
rected it, I do not have any objec-
tion. (Interruption).

Mr. Speaker: Then, he should lis-
ten to it. I have corrected it. Even
his colleagues know that I have cor-
rected it

Shri Hem Barua: I beg of you to
understand our feelings, the feelings
of this country, on this matter.

Mr. Speaker: I do. But you should
also understand the difficulties. (In-
terruption.)

Shri Ranga: May I make a sugges-
tion? Nothing could be heard now,
and so, could you allow some time sc
that we can settle down? It looks as
if there is a fracas between the Chair
and some hon. Members of the House.
It is not possible to have a talk
Therefore, kindly give us time to
settle down.
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Mr. Speaker: They should not talk
simultaneously, of course. When I
stand wup, I only say that others
should resume their seats. Then, 1
will sit down and any hon. Member
might stand and speak. That is the
only procedure we can adopt.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I earnestly plead with
you that on this particular occasion,
you will kindly understand and appre=-
ciate how baff, ow distressed and
how shocked we& all are, and there-
fore, I would earnestly request you
not to misunderstand when some of
us get up and ask questions. I would
only give the gist of what my hon.
colleague asked. His question was
that Assam which is his State and
our State—India is one, we are all
integrated into one nation—is now
vulnerable and thoroughly exposed to
the enemy, and so, what measures—
virile, vigorous and strong measures—
were taken, have been taken and are
being taken, by arms, equipment and
all that, to step up our preparations
and stop the Chinese thrust south-
ward and right into the heart of
India. What measures have been
taken?

Mr. Speaker; Shri Kamath and
others who put the question should
know that all of us are distressed.
They must include me in that “us"
as well as the Prime Minister. Every-
one of us, wherever he might be
sitting, and everyone in the whole
country will certainly be distressed.
But are we just going to face the
issue just in this manner? He has
put the question and I was putting
it to the Prime Minister and then
there was interruption, 1 was not
allowed to repeat that question. That
was my difficulty. How can 1 pro-
ceed in this manner if this method fis
adopted? 1 will ask the hon. Prime
Minister.

Shri Hem Barua: May I put
another question?

Mr. Speaker: Does he want the
answer to the other question or not?
(Interruptions.)
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Shri Jawaharlal Nehru: As you
have said, Sir, we are all deeply dis-
tressed at the turn of events, and I
can very well understand our hon.
friends from Assam should be even
more deeply distressed. Of course,
we are all distressed and there is no
question of more distressed or less
distressed. We should take every
conceivable and possible measure to
meet this emergency and this crisis,
and we are trying to get all the pos=
sible help we can from friendly coun-
tries. There is not limitation about
that of any kind. (Interruption).

Shri Priya Gupta: My question is
regarding the reported agreement
between China and Pakistan to hand
over Kashmir, West Bengal and
Assam to Pakistan. Does he know
anything about it?

Mr. Speaker: How can the Gov-
ernment say anything-about that?

Shri Priya Gupta rose—
(Interruption.)

Mr. Speaker: Order, order. He
insists on his attitude and he goes on
without having a pause or listening
to anybody else.

Shri Ranga (Chittoor): 1 do not
wish to come in the way of your en-
forcing the rule in the usual manner,
but these are very important and
critical days and, therefore, 1 would
like you to show some latitude to us,
and in the procedure also which you
would be enforcing. The other day,
my hon. friend Shri Kamath had sug-
gested that Parliament should be
given the opportunity of meeting at
least once in every month, for a
week, and now, we do not know any-
thing at all as to what the Govern-
ment wishes to do. Even on this
occasion, my hon. friend, the Prime
Minister, did not take the trouble, did
not think it necessary, to go a little
beyond than the ordinary anwser that
he has given to the Calling Attention
Notice; we would like him to tell us
a little more than what he has told
us just now as to the steps that he
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proposes to take, first, to keep the
House in constant consultation and
also the steps that he proposes to take
to strengthen our defences. Other-
wise, it would be very difficult for us
merely to satisfy you and the House
according to the rules and, at the
same time, to play the role that we
have to play here.

Mr. Speaker: I would request hon.
Members that they should also appre-
ciate the difficulties that the Govern-
ment might be experiencing. I quite
know and understand the feelings
that we have got just at present. We
cannot just express ourselves at this
moment. Evervbodv is feelinz like
that.

So far as the session is concerned,
1 had advised Shri Kamath to take it
up at the end when we are just going
to adjeurn. Then we will certainly
discuss whether we should so decide.
I will know what the attitude of the
Government is by that time and then
we can decide whether the Parlia-
ment has to meet more often and
very soon. We will decide it certain-
lv. I had told him that, and T had
suggested that it might be taken up
at the end. So, is there any neges-
sity for the Prime Minister just to
say anything about it now, or for any-
body else also to say about it? We
will take it up when we are going to
adjourn—when we arc going to meet
again—and the Government's atti-
tude also will be known by that time.
If the Government has to make those
arrangements, certainly, we shall
have to leave to them also certain
things. They cannot declare anything
in detail here, on the floor of Parlia-
ment. If certain hon. Members want
something more, they can go and
meet the Prime Minister, sit with
him, and know the position. The
Government would not be able to
disclose everything here, what action
is being taken, what procedure is
being adopted, what we are doing,
ete. Certainly, there is anxiety. 1
would request hon. Members—twc or
three of them might go and sit with
the Prime Minister. Probably he will
be more communicative then, but
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here, it is not possible to go into all
the details. If the Members get im-
patient simply on that, namely, that
the details are not given, we appre-
ciate the difficulty, and we must
appreciate the difficulty of those who
have to administer or who have to go
ahead with the matter. The infor-
mation might be  harmful to
our country also. Therefore I thought
we should proceed to other business
now. I would advise those who feel
50 strongly about it—of course, every-
one feels so strongly about it—that
if they are so inclined, they might go
znd see the Prime Minister.

Shri Hari Vishnu Kamath: Sir
before you pass on to other business,
may I crave your indulgence a little
more? The oth:r day I made a request
and I reiterate it today that as long as
tiie House is in seszion the Prime Minis.
ter should daily make a :tatement on
the war situation. Every day we open
the papers and find that fierce fight-
ing is going on. But the House is not
told. I request the Prime Minister to
make a statement every day on the
war situation. I do not know what is
the difficulty. When some calamitv
has occurred, he comes and makes a
statement.

Shri Ranga: Three days after it has

‘happened, he comes and tells us.
The papers have stated on the
authority of the External Affairs
Ministry  spokesmen or military

spokesmen that Walong had fallen
three days ago. But the information
was given to the press yesterday and
we come to know of it in the House
only today. Would it not be possible
for the Government to take the House
into confidence and tell us? Certainly
we are courageous enough to main-
tain our courage here in spite of some
of these grievous losses.

Shri Jawaharlal Nehru: May I
point out that Walong fell some time
day before yesterday and Sela fell
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to our knowledge, yesterday after-
noon? The House was not sitting on
Saturday and Sunday and 1 have
taken the earliest opportunity to in-
form the House;

Shri Hem Barua: We gnt the news
of the fall of Walong day before
yesterday all right. (Interruptions).

Mr. Speaker: We shall now proceed
with the motion moved by Shri
Datar,

Shri Hari Vishnu Kamath: 1 made
a reguest. That has not been replied
$0.
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Shri Hari Vishnu Kamath: I under-
stand the Prime Minister telling the
House that the House did not sit on
Saturday and Sunday. Pwl on Fri-
day morning, the papers carried the
news that fierce fighting was going on
in Walong and Jang, but no statement
wag made in the House.

Shri Jawaharla] Nehru: Fierce
fighting was going on. It is always
gomg on in various places. But
Walong fell day before yesterday, on
Saturday.

Mr. Speaker: The House will now
proceed with the motion moved by
Shri Datar.

12.45 hrs.

FOREIGNERS LAW (APPLICATION
AND AMENDMENT) BILL——contd.

Shri Hari Vishnu Kamath: The
House is no doubt in full agreement
with the Minister that in this hour
of grave national emergency, the
executive should be armed with
adequate powers to meet the needs
of the situation in various spheres of
their activity and to deal with foreig-
ners and similar other individuals whe
may be considered to be security
risks in the situation. I do not wish
to make any elaborate speech on this
occasion, but will only seek clarifica-
tion on certain matters which are
germane to the Bill and to the ordi-
nance which is now being sought to
be replaced by the Bill.

The first point I wish to make out
is with regard to the Bill. It dees not
mention as to when it will actually
come into force, whereas clause 1 of
Ordinance No. 5 of 1962 says:

* “It shall be deemed to have
come into force on the 26th of
October, 1962.”
This gives rise to a little doubt in my
mind- with regard to this particular
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provision of the ordinance. The ordi-
nance was carried in the extraordi-
nary gazette of 30th of October, 1962
saying that it would come into force
on the 26th October, 1962, that is to
say, with retro-active effect. I do not
know whether this is quite right that
something is published in the gazette
on 30th October, providing that it will
take retrospective or retro-active
effect

The next point I would like to ask
the Minister iz about this provision
about parents and grandparents. It
is no doubt necessary that power
should be taken to detain persons who
are considered to be security risks at
that time. 1 ask with some trepida-
tion whether it would be right to go
back two generations, 40 or 50 years
and consider any person who was
born of either parent—mother or
father—who was Chinese at that%ime.
1 do not wish to make any odious
comparison, but if I remember aright,
there was in Germany under the re-
gime of Hitler a law with regard to
the Jews saying that any person
whose grandparent was. ...

Mr. Speaker: May I draw his kind
attention to articles 5 and 6 of the
Constitution? These are the qualifi-
cations for acquiring Indian citizen-
ghip. ‘Therefore, those words are
being taken from there, because some
Chinese might have acquired Indian
eitizenship on that account. Article 8
says:

“he or either of his parents or

any of his grand-parents...... ”
These are the conditions of acquisition
of citizenkhip.

Shri Hari Vishar Famath: That is
for citizenship.

Mr. Speaker: Therefore., those
Chinese that were of Chinese origin
but who acquired Indian -citizenship
under these articles are intended to
be brought under this Bill. )

Shri Hari Vishnno Kamath: It it
logically follows from that, 1 have
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nothing more to say. But I had cer-
tain doubts and I thought you might
allay them. It that is the position,
the logical position under the Con-
stitution, then I have nothing more
to say.

May I now proceed to another
point? Clause 2 of the Bill says:

“*a pitizen or subject of any
country at war with, or commit-
ting external aggression against,
India or of any other country
assisting the country at war with
or committing such aggression
against India...."”

That means to say, in the present con-
text, any other country assisting
China. I hope that the Government
really means business and is serious
about enforcing the provisions of this
clause. I do not know whether Gov-
ernment has followed the implica-
tions of this term as understood. T
would be happy if they are enforced,
but I am doubtful whether at all this
particular provision would be en-
forced, because the citizens of any
nation or country which is helping
the enemy, that is, China in the pre-
sent situation, will also be liable to
be proceeded against under this
clause.

Only the other day we read in the
papers—I do not know whether the
press reports are correct; I believe
they are, sometimes; often—that one of
the East European countries, Czecho-
slovakia, is supplying arms in
abundance, in great numbers, to China.
I ask the Minister of Home Affairs—
perhaps, he will never answer the
question: the Prime Minister wrill
answer it because it is his subject:
but I should like to put it to the
Minjster because he is part of the
Government—does the Minister con-
sider, does the Govermment consider
that because Czechoslovakia, which is
a Communist country, an East Euro=
pean Communist country, is sending
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arms and thereby assisting China,
therefore, every citizen or national,
every Czech er Slovak whose parents
or grand parents were of Czech or
Slovak origin would be affected by
this provision? 1 would like tp ask:
Gogd forbid, tomorrow Russia may
help China. Wiil all citizens, whose
parents or grand parents were
were of Russian be affecled by
this provision?  Government ‘must
mik? up its mind on this point first
and not pass a law which will be a
dead letter. It must make up ils mind
before it  passes a law like this or
zome: up befere the House with a me-
asure like this. Let it make up its
mind that if any country, whether
England, America or Russia, or East
European countries, or Pakistan or
Buirma, if it helps the enemy, the
enemy being China, it must make up
its mind from now and now on to
seriously enforce this provision of the
Bill and any person, not merely
Chinese, nnv ally of China, any coun-
try which will help China in any
manner, by arms men, ammunition.
money or anything, must be proceeded
against under this provision. I would
be glad and the House would be glad
if the Government means businass in
this matt:- v und seriously means to en-
force this provsion with all the power
that we propose to arm thom with.

The Defence Minister, the new
Defence Minister, who will perhaps
take over day after temorrow, *nade a
stiiement in  Bombay day Thefare
yesterday that Russia will side with
Chisa. He must have plenty of
material on which he based his con-
clusion. That means, at some distant
date, God forbid, Russia may help
China, may be on the side of China
and, therefore, Russia may be helping
the enrn~ in that manner. Wwill
Governert take similar action against
Russia........ .

Mr. Speaker: Why should the hon.
Member mention the names of coun-
tries? He could say “those countries
which help the enemy by sending
-arms or by other means”.
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Shri Hari Vishnu Kamath: I men-
tioned Czechoslovakia first. Then, 1
said, God forbid, Russia may help
China. I hope Russia will not. But
if, God forbid, Russia helps China,
what would be the position?

Mr. Speaker: Then the phrase “God
forbid” will not help us in any way.

Shrl Hari Vishnu Kamath: Gov-
ernment must make up their mind
before they come forward with this
Bill. Thev must state the position
clearly; otherwise, let them not bring
such a provision before us. 1 make
a humble submission to yvou to direct
the Minister, if not this Minister some
other senior Minister, to make a state-
ment on this matter.

Then, finally, I will ask for clari-
fication on another point. The Min-
ister said there is a provision in this
Bill eLbout internee, but I find thar the
word “internee” is not defined here,
whereas in the order passeq by the
President under this Ordinance,
which is now being passed into a
law, in the order dated the 3rd Nov-
ember, the word “internee” is defin-
ed. That is to say, the order of the
President was some days later, after
the Ordinance, and there the word
“internee” is defined. 1 do not know
why it is not defined here also. My
hon. friend, Shri Bade, is therefore,
quite right in giving notice cf his
amendment, because it is not defined,
because it is suddenly sprung on us
in the Bill. The words “iiternee”
and “parole” must be defined. We
knew to our cost during the Second
World War what “parole” was; I do
not know whether the Minister him-
self was on parole or not. Anyway,
it is good, it is necessary fhat these
two words “parole” and “internee”
should be defined in the Bill itself.
I do not know why it should not be
done.

Lastly, T take the order, because
we shall not get another occasion.

Shri Bade: The hon. Minister has,
given the explanation in his speech
that “internee” and “detainee” mean
the same thing.
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Mr. Speaker: No, he has not said
that. He said that “detained” would
also include “interned”; that is what

he said.

Shri Bade: But the dictionary mean-
ing is quite different,

Mr. Speaker: If onc includes the
other, it does no! mean that both are
the same.

Shri Bade: It do:s not include.

Mr. Speaker: That is a matler of
opinion.

Shri Hari Vishnau Kamath: One
word more and I have done. Sir, T
crava vour indulgence {o take up
thesz matters because they are all
rolated, inter-linked with each other.
The order passed by the President in
the Ministry of Home Affairs Notifica-
tion No. GSR 1418 pubiished in
Gazette Extraordinary dated Tuesday,
Oectober 30, says:

“In cxercise of the powers con-
ferred by clousziil) of article 359
of the Constitution, the President
hereby declares that the right of
any person who is—

(a) a foreigner, or

(b) a person nol of Indian origin
who was by birth a citizen
or subject of any country
committing external aggres-
sion against India, or of any
other country assisting the
country committing such
aggression against India,

10 move any court for the en-
forcement of the rights conferred
by article 21 and article 22 of the
Constitution shall remain sus-
pended for the period during
which the proclamation of emer-
gency issued under clause (1) of
article 352 thereof on the 26th
October 1962 is in force.”

It is in strange contrast to another
oracr passed by the President on the
3rd November directing that similar
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rights shall be suspended. Therg is
an explanation there which reads as
follows:

“If such a person has been de-
prived of any such right under
the Defence of India Ordinance”

Suppose a person is detained or
arrested for some other matter, not
under the Defence of India Aci but
under some other law, his right to
move a court against his confinement
or internment under that law should
not be affected. So, this proviso
should be included there so that it
will affect only those persons -who
have been deprived of any such right
under the Defence of India Ordi-
nance, now Act, or any rule or order
made thereunder. It is all the more
necessary when we are fighting a
totalitarian power that we should see
to it that in every way, whether ficht-
ing a war, or keeping peace or keep-
ing the country fit for democracy and
for the future also, our system is in-
finitely superior to the total defence
system which  China  has espoused.
Therefore, it is all the more neces-
sarv¥, when we are arming the exe=-
cutive with whatever power they re-
quire, we see to it that this clause or
proviso is included even in this order
so that it is only when a person is
deprived of his right under the
Defence of India Act or the Foreign-
ers Act that his right to move the
courts is suspended, not otherwise.

13 hrs.

Shri Indrajit Gupta (Calcutta South
West): Mr. Speaker, Sir, as my hon.
friend, Shri Kamath, has said, there
can be no two questions as to the
necessity of the Government arming
itself with adequate powers at a time
like this to deal with both foreigners
and, if it considers it necessary for
the sake of the security of the coun-
try, also with persons whose origin
of birth may net have been Indian.
On this question of principle there
can be no controversy. But I should
also wish to raise one or two points
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for the consideration of the Govern-
ment arising out of the letter of the
law because 1 have some questions to
ask which are not quite clear to me. 1
hope the hon. Minister will clarify
the implications of these provisions
which are now before the House.

Incidentally, I would just point out
one thing. I do not know whether it
is a lapse or it is a deliberate amend-
ment. At least, it has not come be-
fore us an ah amendment. You will
find, Sir, that in the Ordinance of the
30th October, 1962, the definition, or
rather where the question of extend-
ing the application of the Foreigners
Act is taken up, the words used
are:—

“in relation to any person not
of Indian origin who was at birth
a citizen or subject of any coun-
try at war with”

ete. In the statement of objects and
reasons of this Bill the same words
are used, but in the body of the Bill
1 find that in clause 2, lines 10 and
11, the words used are slightly differ-
ent. There it says:—

“any person who or either of
whose parents, or any of whose
grand-parents was at any time a
citizen or subject of any country”

ete. So, in the Ordinance it is put as
“was at birth” and in the Bill itself it
is put as “was at any time”. This
may have certain implications—I do
not know. I would like the Govern-
ment to explain why this discrepancy
is there. If it is an amendment made
subsequently in the Ordinance itself,
it has not been put in that form. Is
it a lapse or is it a printing mistake?
I am not quite clear about it. But
we should be told what it is because
a person's nationality ‘at birth® and
‘at any time' are two different things.
1 hope, the hon. Minister will clarify
this question, otherwise it is likely to
lead to some confusion,
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Then, as far as [ have understood
it, the only purpose of this Bill is to
deal with those persons whose num-
ber, of course, I do not know. I think
we should be taken into confidence a
little. If the exact figures are not
available to Government, we should
be told the number, roughtly, of
Chinese residents in this country who
have acquired Indian citizenship and
have become Indian nationals. I
know, there are many thousands of
Chinese residents the overwhelming
majority of whom fall into two cate-
gories and they automatically classi-
fy themselves as foreigners, that is,
those who are either citizens of the
Chinese People’s Republic or those
who are Stateless in the sense that
they have not become Indian citizens,
They have been residing in this coun-
try for many, many years perhaps
and they are not able to take out the
nationality papers of the Government
or regime in Formosa because our
Government does not have diplomatic
relations with that Government. They
are in this position. These two cate-
gories between them, - as far as I
know, I think, cover almost the over-
whelming majority of the Chinese
residents in this country. Regarding
these two categories, there can be no
doubt that at least there must be an
enabling legislation to allow the Gov-
ernment to take action, if necessary,
against both of these categories.

I cannot help recalling that there
have been some remarks made in this
House earlier about a suggestion that
Mr. Chiang Kai-Shek's Gowvernment
is an ally of ours in this war and so
on and that we should try to co-
ordinate our action with an offensive
from Formosa and so on. Such things
were also said in this debate. So, it
is well to remember that Mr. Chiang
Kai-Shek's Government also has
made it clear publicly that they do
not accept the MacMahon Line as the
border. Let that be clear. There-
fore, there is no questior. about these
two categories. Surveillance must
be kept on them and, if necessary,
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action must be taken against indivi-
duals.

But I am concerned with the third
category whose number I do not
know, who may have become Indian
citizens and are our nationals by the
mere fact of applying for citizenship
and accepting the citizenship of our
couniry. We have to take it at face
value. They have cut off their con-
nections with their country of birth
or their original homeland. What is
the implication of this for them? That
is what I am concerned with. Did
the Government not have adequate
powers under the other existing pro-
visions of the Defence of India Rules,
Preventive Detention Act and so on
to deal with persons who may be
Chinese originally but who have now
become our citizens? I do not see
what power is not at the disposal of
the Government under these other
Rules and Acts. As far as I can see
under section 30 of the Defence of
India Rules—Restriction on move-
ment of persons or suspected persons,
restriction orders and detention orders
—there are very wide and sweeping
powers taken by the Government
under which they can take action
against anybody, foreigner or other-
wise. Then, there is the Preventive
Detention Act and so on. So, I would
like to know as to what the particu-
lar necessity, if any, is of bringing
forward this particular amending Bill
only for the sake of dealing with
these people who have subsequently
become our citizens and are our
nationals. I hope, the hon. Minister
will clarify that because if they are
our citizens, they can be arrested,
detained, interned or externed under
the other existing powers which the
Government already has. If the defl-
nition of “Yoreigner’ is extended to
them, according to the letter of the
law, they can also be deported. I
think, that is a very strange thing. I
do not know whether such a law
exists in any other country whereby
a national of a country can be deport-
ed. Where or to which country will
he be deported? To the country
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which he has decided to leave and
with which he has severed his rights
and citizenship? Are we possibly to
deport a national of our own country
back to that country? I do not know
what the position is in the matter of
law. I am apprehensive about it and
that is why I want to raise this point.
I would like the Government to give
it its most serious consideration and
see whether it is likely to have any
undesirable repercussions on Indians
who are residents, either as citizens

or, maybe, as Stateless persons, in
very large numbers in some other
countries. Has this point been consi-

dered? I do not want such a thing
to be passed here which may add to
the difficulties of Indians in other
countries,

I was, for example, reading the
other day in the papers—it is just a
sort of an illustrative reference that
1 am making—the statement of the
Prime Minister or the Premier of
Singapore which, as you know very
well, is a city with a very mixed
population in which the Chinese and.
the Indians are numerically the big-
gest sections of the population and
the Chinese are very much more
numerous than the Indians. There
was a report in the Statesman and it
appeared a few days ago. With your
permission, I would like to read out
a few lines. Tt is the report of their
own correspondent. It says:—

“the only comment”

regarding this conflict between India
and China

“the Singapore Prime Minister,
Mr. Lee Kuan Yew, has made on
the border conflict so far was on
Thursday. He said his Govern-
ment’s concern was that the con-
flict should not ‘upset the har-
mony and unity’ of the Chinese
and Indian communities. It
should, however, be recognized
that Mr. Lee is the Premier of an
overwhelmingly Chinese city.”

There are Indians in positions similar
to this in other parts of the world
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too. They are there in some African
countries. They are there in Ceylon
The matter has been discussed here
several times. Some are Stateless;
some have become citizens of Ceylon;
some are Indian citizens in Ceylon
and so on. Then, they are in Hong
Kong and in many other places, as is
known to the Government. I just
want to raise this for the serious con-
sideration of the Government that if
we adopt a piece of legislation which
gives us the power virtually to dena-
tionalise a national of ours and say,
“Henceforth, in practice, you cease to
be a national and we can even deport
you"—that is the power that is being
taken—then, apart from the question
of the letter of the law, is there any
possibility of there being rather un-
fortunate reprecussions in countries
where there may be people wanting
to make mischief on this score? Has
this been considered? I do not like
Indians, however few they may be,
even in China still, to be put to diffi-
culties which are even more severe
than they have already suffered.

Shri D. C, Sharma: Are there any
Indians in China?

Shri Indrajit Gupta: The other day,
there was an answer saying that
there are some. I do not know
their number. This is a question
which 1 would 1like the Govern-
ment to consider very seriously.

One other point that I wish to
raise is regarding this definition. This
definition has been made very com-
prehensive as the Minister said. Mr.
Kamath, welcoming this comprehen-
siveness tried or rather hoped that it
would be usedg in the case of certain
people whom he named.

Shri Hari Vishnu Kamath: I said
for all countries.

Shri Indrajit Gupta: I say in  re-
ference to the particular example he
cited. 1 am sure he reads the papers
even more avidly than I do.
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Shri Hari Bishou Kamath: I can-
not compare,

Shri Indrajit Gupta: Even yester-
day's papers have got the oflicial news
that the four factories in Czechoslova-
kia which were shipping or manufac-
turing certain weapons for China
have stopped doing so. He should
have mentioned it.

Shri Hari Vishnu Kamath: I do not
read as avidly as you do.

Shri Indrajit Gupta: You should.
At least in that matter, you should
follow me if not in anything else.

Shri Hari Vishnu Kamath: I will
try.

Shri Indrajit Gupta: Can this defi-
nition be stretched like, “or either of
whose parents, or any of whose
grandparents was at any time—bhe-
cause it is not at birth—a citizen or
subject of any country at war with,
or committing external aggression
against, India or of any other country
assisting the country at war with, or
committing such aggression against..”

What about the lakhs and lakhs of
people who have come over from
Pakistan as refugees? You may say
that I am stretching the point a bit
too far. I do not mean to imply for
a minute that the Government wishes
to use this Act against those people.

-~ What is the position in law? Of course,

I know these people were born in the
then undivided India, subsequentiy a
part of which became Pakistan. That
is the position. But, the way it is
defined here, I do not see what there
is to prevent the use of the Act
against these unfortunate people who
have come as refugees from Pakistan
and settled in India and acquired
Indian citizenship. Their parents or
grandparents were born or at some
time or other were citizens of Pakis-
tan. What is the position?

Shri Tyagi: It was not Pakistan
then. It was India. If they were
born after Pakistan came intop exis-
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tence, they will be born in Pakistan.
They were actually born in India.

Shri Indrajit Gupta: I am grateful
to Shri Tyagi......

Mr. Speaker: Order, order. This
makes an enabling provision. If any
of them also jncluding myself behaves
in any manner that is deterimental to
the security of the State, why should
they be brought under this law?

Shri Indrajit Gupta: If-you and I
behave—God forbid—in a manner like
that, even if our parents were born
in Pakistan, there is nothing to prevent
the Government taking action under
the Preventive Detention Aet and
Defence of India Rules. They have
got all the powers,

Shri Tyagi: My question is, when
they were born, on that date, there
was no Pakistan and therefore they
were not born in  Pakistan. They
were born in India.

Mr. Speaker: Order, order. Shri
Tyagi would remember that this ques-
tion arose whether they had got citi-
zenship automatically and definite pro-
vision had to be made in that regard.
Shri Indrajit Gupta is right in that
respect.

Shri Indrajit Gupta: I am grateful
to Shri Tyagi for his legal assistance.
I do not know as much law as he does.
I am seeking clarification. If there is
no danger, it is all right. Let it be
explained. After all, the execution or
implementation of this law is not going
to be done everywhere by the Home
Minister himself going round. We
know how things are implemented
down below by petty officials. That is
why I am raising this question. I have
a genuine apprehension in my mind.
It should be clarified.

What about Portugal? What about
people who are born in Goa? It was
part of the Portuguese empire. The
parents or grandparenis might have
been born in Goa. What happens?
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Do they come within the ambit
this definition? Nobody is goin
take action against them under
Act, 1 know. The point is, this iljp
posticn which we should exami
Why should we unnecessarily ca
trepidation and confusion by saymg\
that a new thing has been ppssed
which brings in all these people and
they may tomorrow be treated as
foreigners, not nationals. This is a
very serious position in my opinion.
This should be considered carefully.

These are the main points that
struck me and I wanted to raise
them. 1 hope very much that the
Government will consider them. If
there is any lacuna of this type of
anomalies the Government should not
hesitzte to make the necessary changes
or amendments in it. As far as the
general powers are concerned, there
can be no two questions about it
The positions of our nationals should
not be jeopardised in any way, neither
here nor those who are living in
other countries abroad.

Shri Sham Lal Saraf (Jammu and
Kashmir); Sir, to my mind, the pro-
visions that are embodied in this Bill
are absolutely clear. I want to raise
two points for the consideration of the
hen. Minister.

One thing is clear and it has also
been made clear by the hon, Minister
that foreigners, even nationals who
are actually of foreign origin have
to be dealt with under this law. My
consternation about one matter is, in
the borders right from Karakorum up
to the other end, NEF.A, on either
side of the border, the population is
such that it is very difficult to say who
is @ Chinese and who is not. My ex-
perience also is, sometimes like that.
We have to be very vigilant. The
Government have to be very vigilant
in order to find a wolf in the garb of a
lamb. He may look like a Tibetan. In
fact, he is Chines2. H2 may look like
somebody else. Ewven a person from
Ladakh has to be found out if he is
Chinese. These are matters which
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have to be locked at wvery -carefully
and cautiously. Along with that,
it may not be difficult for our Govern-
ment to detain people who may be
found doing things against our country
or against our war effort. It will be
casy to detect them or bring them to
book in the ‘plains. But, I am talking
of higher in the mountains and parti-
cularly in the border regions. We
have to be very vigilant and careful.
Unless the Intelligence wing both in
the Army as well as the Central Intel-
ligence are well organised, as I said
the other day, it will be very difficult
to implement the main provisions of
this law. My feeling is that these
people who may have come with this
purpose or who may be within the
country, who want to sabotage our
efforts, their mais wurk will be along
the borders, along the areas where it
may be a little difficult to detect them
unless we are ful'y armed and are fully
prepared to lay our hands upon them.

Secondly, I must say very candidly
that the reports that we get from the
Pakistan border, round about Rajas-
than, Punjab and Jammu and Kash-
mir, more particularly Jammu and
Kashmir and at the eastern end are
not only against us. But, I may tell
You and through you the Government
that their action may be wvery very
dangerous. They have already been
doing sabotage and sending saboteurs
into our territory, at a moment when
our Army is engaged elsewhere, in a
life and death struggle. Though a
number of attempts are being made in
order to have some friendly rclations
at least at the moment and to have a
sort of political cease fire with Pakis-
tan also 1 do not know how far it will
succeed. The Government have to be
vigilant on that side. Because on that
side, the terrain is not so difficult as on
the borders that confronts us on the
side of Tibet. The borders are so
completely cut off and people ecan
come and go like anything Not only
that. We have to be cautious even
within our territory., We have men
and women who may very easily be
prone to help such elements as might
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come from that side also as foreigners,
who work against our interests and
ultimately jeopardise our efforts.

Therefore, two points I have to bring
to your notice. First, people who may
not look like Chinese may actually
be born in China and may work for
our Chinese enemy. That is one point
so far as the entire border is con-
cerned. Secondly, entry of people
from Pakistan has to be watched about,
In order to implement this law we
have to be armed well. These are the
two points that I want to bring to
your notice,

Shri A, C. Guha (Barasat): 1 wel-
come the introduction of this Bill. I
have personal experience of similar
Bills and similar enactments during the
last two wars. I think it is a neces-
sity to have a measure of this nature.
At the same time, I appreciate at least
one of the points mentioned by Shri
Indrajit Gupta that this Bill will
cover persons who are technically
Indian citizens but who might have
been alien citizens or foreigners some
years ago. As they are Indian citi-
zens for the present, they will equally
come within the purview of the De-
fence of India Bill which will be
enacted by this House, and in respect
of which an Ordiance is also preva-
lent already. But, still, I feel that
some difference should be made bet-
ween the attitude of Government to-
wards those who are Indian citizens
and their attitude towards those who
were alien citizens but who have now
taken Indian citizenship. We have to
be somewhat specially careful about
such people particularly when we
are engaged in a war,

1 do not know what the attitude of
Government is about the dimension
and immensity of this war. There is
a feeling that Government may still
consider this war to be of a limited
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nature. But the developments of the
last two or three days should, I think,
remove that illusion from the mind of
Government, and there should .be a
tota! effort and a total mobilisation of
our resources, manpower and every-
thing eise for the prosecution of the
war and for freeing our country from
foreign invasion. For that purpose. we
have to be particularly careful about
those who are now Indian citizens but
who were previously Chinese citizens.
I am sure that this Bill is particularly
meant for the Indian citizens of
Chinese origin. Though their name
has not been specifically mentioned.
yet, this Bill is, specially meant for
them,

Sir, I belong to Calcutta, and I find
that there are a large number of
Chinese citizens in Calcutta. Some of
them have taken Indian -citizenship.
Some of them belong to Kuomintang
China, maybe, for the sake of con-
venience; some of them surely do not
have Indian nationality nor do they
belong to Kuomintang China but they
belong to Communist China. It was
rather distressing for us to see that
Government were indulgent towards
these Chinese residents of Calcutta.
For the last four or five years, re-
peated mention was made about the
Chinese opening up laundry shops:
they were taking big shops on almost
fantastic rents; we do not know whe=-
ther the business they were doing
would cover such high expenses and
overheads and rents. Still, Govern-
ment were allowing those laundry
shops not only to continue but also
to grow in number.

Then, on many occasions, the atten-
tion of Government had been drawn
to the operations of the Bank of China.
We are almost on a sort of war with
China for some years; technically,
even nbow, we are not at war with
China, but this kind of border clashes
with China was going on for the last
five or six years. So, the operations
of the Bank of China in Calcutta
should have been the subject-matter
of Government’s attention long before.
There is a general convention that
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foreign banks can funci..a in a coun-
try only on a reciproczl basis. Only
if any Indian banks have been func-
tioning in China the Bank of China
should have been allowed to function
here; but to my knowledge, there is
no Indian-bank functioning in China.
So, I do not understand why Govern-
ment allowed the Bank of China to
operate herc and do all sorts of things,
which, according to the general feeling
in Calcutta, were not conducive to the
healthy growth of banking operation
and often hiostile to Indian nationality
and Indian solidarity.

The original Act provides punish-
ment for any offences under it or for
the violation of its provisions. The
penalties may range up to imprison-
ment which may extend to five years,
and the person concerned shall also be
liable to a fine. But the general ten-
dency of the courts is to treat such
cases very leniently. It has been re-
ported that a person of dubious na-
tionality was arrested in Assam, while
he was taking photographs of the new-
ly constructed Brahmaputra Bridge,
and on his person was found Rs. 1,200.
That person was released on a bail of
Rs. 1000 only on the security of one
Mr. Kamaruddin, and that person is
reported to have escaped, This is only
a very recent occurrence; it shows that
the courts take a lenient view of such
serious offences. The Brahmaputra
bridge is of a great importance, it is a
national asset, but particularly at
this moment it is of great strategic
importance. Anybody taking ph-to-
graphs of that bridge from diffe:ont
angles should not have been alowed
to go out on bail on the security of
a person whose loyalty to India also
should have been the subject-matter
of doubt. So, I think that Gowvern-
ment should issue a sort of circular
to the courts that all such offences
should be dealt with rather with some
sternness particularly in considera-
tion of the present situation, and
should not be treated leniently.

My hon. friend has referred to the
Pakistan refugees that is the refu-
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gees coming from Pakistan and to the
Goan citizens. We are not in conflict
now with Pakistan or with Portugal.
Technically, .the citizens of these two
countries would not be covered by
the provisions of the Bill at present.
I do not know what further develop-
ments will take place in the future,
but at present this Bill would not
touch any citizen or any person con-
nected with Pakistan or with Portu-
gal. The operations of this Bill will
touch only those who will be engaged
in sabotage or other doubtful activi-
ties damaging the interests of the
Indian nation and Indian solidarity.
If the refugees do any of these things
or any of these activities, then they
will also come under this Bill. I too,

like my hon. friend Shri Indrajit
Gupta, belonged originally to East
Pakistan,

Shri Indrajit Gupta: Why should

he come under this Bill?

Shri A. C. Guha: That is true. I
may not come under this Bill, but I
may come under the other Act. But
that does not matter much. This Bill
makes some special provisions, and I
am sure that those special provisions
are particularly meant for the
Chinese residents in India, and 1
think that their number is about
20,000 or 30,000; I hope the Govern-
ment should at least take the House
into confidence about the actual num-
ber of Chinese residents in India.

There is also one other thing. I
do no#.like to say anything about any
countries which may be supplying
arms to China, If the two contesting
parties, India and China, go on ban-
ning all countries rendering any sort
of help, such assistance would cover
also trade connections, because trade
connections also would be a sort of
assistance., Purchasing things from
China or supplying even civilian
goods to China would also amount to
assistance rendered to China. Simi-
larly anything done to India by way
of encouraging our export policy or
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by way of supplying civilian goods
apart from military goods would also
be in-a way a sort of assitance to
India. So, I do not like the idea of
our banning all sorts of countries in
the world, for then, I think that the
whole civilised world will become
something uninhabitable. We should
not limit ourselves only to military
assistance. But I should like to draw
the attention of Government to some
countries, to some of our neighbour-
ing countries whose intentions are
not at all friendly to India, and who
have been expressing sentiments and
ideas quite hostile to the interests of
India, particularly in these difficult
times,

What would be the attitude of Gov-
ernment to those people who may be
suspected to have some loyalty to
those countries. In the border areas
of West Bengal, Assam, Punjab, and
Kashmir, I think the number of such
people would not be quite negligible.
Government should make up their
mind about what they intend to do
with such persons who may be Indian
citizens and technically who are not
covered under this Bill. I think they
are a source of potential danger to
Indian solidarity. I think they cons-
titute a pgreater potential danger to
Assam and West Bengal than the
Chinese  themselves because the
Chinese are localised in some cities;
but these people are spread over all
the border. We do not know what
action Government are taking in this
matter and may work in a subtle
way. From this point of view,
Assam requiries special consideration.
The number of infiltrators from
neighbouring countries in Assam hag
been estimated from 7—8 lakhs to 3—
4 lakhs. They can do much harm
if they roam about the border bet-
ween India and other countries and
try to act counter to our interests. So
Government should make up their
mind about such elements,

With these words, 1 support the
Bill. At the same time, I wish Gov-
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ernment to be careful in applying the
provisions of the Bill so that really
the right persons may be dealt with
under it.

Shri U. M. Trivedi (Mandsaur): I
really welcome the provisions of this
Bill. This Bill, I should say, is
‘coming late. We have delayed it.
We are today in a very gloomy at-
mosphere so far as the aggression on
our country is concerned, and if ‘we
have not woken up so far, we have
committed a wrong ‘o ourselves. To
wake up today, however, is indicative
of the fact that the Government has
bestirred itself to the situation that is
unfolding before us.

However, as a Member of this
House and also as a lawyer, 1 feel
that the Bill is not well drafted. In
clause 3, the words used are ‘arrested
and detained or confined’. I see no
reason whatsoever for changing over
from this expression and making it an
‘internee’. The word ‘interned' does
not oceur anywhere; the words used
are ‘arrested, detained or confined’.
Why is it that the word ‘detenu’ has
not been used? Instead of that, the
word ‘internee’ has been used. Why
create this difficulty for those officers
who will have to interpret this law?
Naturally we know that we cannot
put our mind into the mind of the
officer who interprets the law. Why
leave room for unnecessary haggling
about the position? It will be better
to use the word ‘detenu’ instead of
‘internee’. If Government think that
the word ‘internee' is useful, then in
clause 3 it may be put as ‘arrested
and detained, or confined or interned’
to indicate that the word ‘internee'
means a person who has been defined
in clause 3 of the Bill itself Do not
leave scope for unnecessary quibbling
before courts.

Mr. Speaker: Here it is said, ‘know-
ingly assist an internee or a person
on parole to escape from custody or
the place set apart for his residence ..
Detenu would be in the custody of the
Government itself in some jail or
lock-up. Internee would have been
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ordered to remain in some place; he
would not be under the custody of
Government. Therefore, = probably
there was a distinction required bet-
ween the two words in this respect.

Shri U. M. Trivedi: You have
exactly followed what I wanted to
say. This clause 3 says, ‘shall be
arrested and detained or confined'.
These are the only words used. Then
suddenly the word ‘internee’ has been
used. I want a definition of the word
‘internee’ somewhere. Who will be
an internee? 1 quite appreciate the
fact that the dictionary meaning of
the word ‘internee’ is as you have
suggested, that is, internee would be
a man who has been asked to remain
at a particular place and not move
about. But why not define the word?
Why suddenly use the word without
defining it? There is no definition
given in the clause of this Bill or any-
where. Why leave the question as to
who will or who will not be an inter-
nee undefined? That is why I submit
that 'we may add the words ‘or in-
terned’. I leave it to the hon. Minister
tq consider.

13.37 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Shri Indrajit Gupta was very solici-
tuous about some people who might
innocently get detained or interned or
confined under this law and suggested
that some who had come from Pakis-
tan might get into trouble on account
of this. I will ask Shri Gupta—I am
told that he is a lawyer. . .

Shri Indrajit Gupta: He is told

Wrong.

Shri U. M. Trivedi: I withdraw my
words, But if he has any manner of
doubt, T would suggest that he must
brush up his knowledge of law by
reading the Registration of Foreig-
ners’ Act of 1939 and Foreigners’' Act
1946 and the British Nationality Act
1948. Then he will find that a Pakis-
tan citizen is not covered by this.
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Shri Indrajit Gupta: Is he excluded
from this?

Shri U. M. Trivedi: At present. So
far as those persons are concerned,”
they might have to be dealt with
under the Defence of India Act. At
the same time, even in this law, if he
wants to apply this law to them, what
is said is: ‘or any of whose grand-
parents was at any time a citizen or
subject of any country at war with. .".
If Pakistan were at war with us, what
harm is there in getting them includ-
ed in this? There is nothing to pre-
vent me from including such persons
in this definition.

Shri Indrajit Gupta: Not a Pakis-
tani.

Shri U. M. Trivedi: Anybody whose
parents or any of whose grandparents
was at any time a citizen or subject
of any country at war with India. If
Pakistan were at war with us, and he
was assisting the country at war with
India or has committed aggréssion
against India, I am not afraid of deal-
ing with him, and he must be dealt
with accordmg]y

Shri Indrajit Gupta: Has he got no
other law to deal with him?

Shri U, M. Trivedi: T have got any
amount of law. Why should this not
apply to that person? This law must
be applied. Other laws may also
apply. Any number of laws may
apply. We are going to apply them.
We are not going to act merely in an
arbitary manner against him.

So there is nothing wrong with
the provision made in the law. We
cannot have a soft corner for those
who are assisting the enemy, a count-
ry which is at war with us, whichever
country it is,

Shri Indrajit Gupta:
country. It is referring to those
people who have become Indian
nationals. India is their country, not
Pakistan \

It is not his
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Shri U. M. Trivedi: I am sorry you

.are not correct.

Shri Indrajit Gupta: Read it again.

Shri U. M. Trivadi: I have read it.
The whole question is, even if he be-
comes a citizen of India, if his
parents or grandparents belong to a
country which is at war with me, I
have no faith in such a person. He
might make many declarations, just
as we are now criticising you; you
are shouting from the house tops that
the communists are with the country,
but we have no faith in you.

Shri Indrajit Gupta: We have no
faith in you either.

Shrli U. M. Trivedi: Certainly you
have no faith in India.

Shri Indrajit Gupta: India is more
than you, remember that.

Shri U. M. Trivedi.
consist of me.

India does

Mr. Deputy-Speaker: Order, order.
He has exceeded the time, He
should conclude now.

Shri U. M. Trivedi: I have just be-
gun. It will take some time.

Shri Tyagi (Dehra Dun): He says
he has no faith in you. He is sup-
posed to be addressing the Chair!

Shri U. M. Trivedi: Shri Tyagi
should realise the context in which
it was said,

The whole question that has to be
considered is this. It is said:

“(b) in section 4,

(i) before sub-section (2),

the following sub-section shall
be inserted, namely:—

“(1) Any foreigner (herein-
after referred to as an in-
ternee) in respect of whom
there is in force any order
made under clause (g) of
sub-section (2) of section 3,
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“directing that he be detained
or confined, shall be detained or
confined in such place and mannes
and subject to such conditions..”

That is why I raised this objection
aboput the word “internee”. Would it
mean that the internee would also be
such a person who has been asked to
be put at a particular place or who
has been ordered to be put in a parti-
cular  house? Would that also
include an internee? That is why a
specific definition of “internee” would
be necessary in this case.

Ag Shri Guha had suggested, it is
high time that this law was made ope-
rative. Unfortunately, our country
has ben a peace-loving country and
very hospitable to all and sundry who
have ever cared to come to our coun-
try, and we have never done any-
thing wrong to the Chinese who are
settled in our country for a long time.
When Burma was a part of India,
lakhs and lakhs of Chinese had come
and settled in Burma, and no objec-
tioc was ever raised, although Burma
was a part of India. Similarly, in
Bengal and other places the Chinese
are there in large numbers, but we
have never raised any objections
about their living there. But now
since our country has been invaded
by the Chinese, and our men are
being killed mercilessly in thousands
and thousands, we cannot sit com-
placently and watch the movement of
these people, whom we are not able
to watch at all. We talk here today,
we talk somewhere in a meeting.
About an hour after that, the Peking
Radio announces what we in India
have done. How does thing leak out?
That means we are surrounded by
people who are not in any manner
loyal to us. And where the loyalty
of a particular person or citizen is
doubted, it is in the interests of the
country that steps must be taken as
provided for in this law. T therefore
say that in these days it is meet and
proper that this law must be put into
force. 1 support the Bill
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Shri Datar: I am obliged to the hon.
Members who have supported the
provisions of this Bill. Some of the
other hon. Members raised certain
auestions which are more or less due
to a misundersianding of the position
in respect of which this Bill has been
hrought forward.

1 would invite their attention to the
Stetement of Objects and Reasons as
1o why this particular amending Bill
h#d to be brought forward. It says:

“In wview of the present emer-
gency, it is necessary that powers
should be available to deal with
any person not of Indian origin
who was at birth a citizen or
subject of any country at war
with . . who may have subse-
quently acquired Indian citizenship
in the same manner as a foreigner.”

This is the small purpose of this parti-
cular Bill. There are certain persons
in India like that. The hon. Member
Shri Indrajit Gupta wanted to know
how many Chinese have acquired
Indian citizenship either under article
5 of the Constitution or subsequently.
I have got the figures here. Under
article § of the Constitution, the total
number of Chinese who obtained
Indian citizenship or who we:c treated
as Indians was 430. Subsequently a
few persons of Chinese origin have
become Indian citizens, either by
naturalisation or by registration. The
total there is about 441, Therefore,
what has now been done, so far as
the first part of the present amending
Bill is concerned, is that in respect of
those whose parent or grandparents
were not of Indian origin, but, as in
the present case, were Chinese in
origin, but who have subsequently
become Indian citizens, certain regu-
lation was necessary. The regulation
or the control of their conduct om
the same footing as foreigners has to
be made. So, the only purpose of
making this Act self-contained so far
as forelgners are concerned, Is %o
Place such persons, whose origin was
not of India, but, as I have pointsd
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out in this connection, was China,
on this footing. As my hon. friend
Shri Saraf rightly pointed out, we
have to be vigilant with regard to this
class of persons. So, it is only for
those who have subsequently acquired
Indian citizenship that certain provi-
sions have to be made, and such per-
sons have to be treated as foreigners
for the purpose of the Foreigners Act
of India, and it is only in respect of
them that the present provision has
been brought forward.

Another point was raised by certain
hon. friends as to whether these
words would be made applicable to
others. I have noted what Shri
Indrajit Gupta has stated about the
hardship or inconvenience that may
be caused to others. I may point out
that the words have been used in
such a careful manner that only when
any other country either commits an
act of aggression or goes to war with
India, can further action be taken.
‘That is the reason why I have stated
that enabling powers have been taken
by Government, and that is the reason
why it has been stated:

“ . . or of any other country
assisting the country at war with
or committing such aggression
against India....”

‘These are of an enabling nature, and
therefore everything will be done
extremely carefully.

The next point raised by my hon.
friend Shri Kamath was with regard
to clause 4. So far as clause 4 is con-
cerned, you will find that the ordi-
nance came into effect on 26th
October, 1962 and this particular Bill
is in furtherance of that ordinance,
so that there should be no break at
all,

Then, a number of hon.
wanted me to put in a definition of
the expression “internee” or “intern-
ment”. This word ‘internee’ has a
descriptive touch. We had in the
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original Act of 1946 similar expres-
sions: ‘arrested, detained or confined’.
A detained person was a detenu. The
kon. Member suggested that we might
accept the expression ‘detenu’. But a
detenu need not necessarily mean a
person who is actually interned. An
internee is interned in a particular
camp. A man might be released on
parole and he might be confined fo a
particular place or may stay in a
particular place. As the hon. Mem-
ber knows all of us were detenu and
once I refused to obey an order on
parole and therefore I was sentenced.
A detenu is one who might remain in
a particular place without actually
being interned behind the prison
There is some distinction, especially
of a descriptive character. Section
4(1) of the original Act makes this
distinction and says that an internee
is one who has been detained in an
internment camp. So, he has to be
described as an internee.

Shri U. M. Trivedl: I am sorry to
disturb the hon. Minister but I wish
to say this.

Shri Datar: Let me complete the
sentence. Section 4(1) was treated as
invalid and had to be dropped in view
of the provisions regarding Preventive
Detention in the Constitution itself.
I am relying- upon the circumstances
to show that in the original Act itself
a distinction was made between an
internee and a detenu and a person
who may be on parole,

Shri U, M. Trivedi: It is only on
this particular point that I want to
draw your attention. That section
has been omitted on 19th January,
1957 from the original Act itself; it
no longer exists. If it does not exist.
unless and until it is restored, how
can that be used here?

Shri Hari Vishnu EKamath: May I,
by your leave, Sir, supplement that
my hon. friend has said? The word
‘internee’ has been defined afresh in
this Order. 1 do not knew whether
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he has overlooked this. Internee, it
says here, means a person arrested or
liable to be arrested under paragraph
of this order.

Shri Datar: There was some distinc-
tion between an internee in a parti-
cular internment camp and a man
being technically detained but allowed
to remain on parole.

Mr. Deputy-Speaker: He does not
dispute that. He wants to know why
you do not define it here.

Shri Datar: What we have done is
that we are introducing certain pro-
visions including the restoration of
certain original provisions in the
Foreigners' Act itself, which had pro-
ceeded on the footing of a distinction
between internee and a person on
parole. The same thing has been
continued, We are saying here, in
this clause: any foreigner, hereinafter
referred to as an internee. Actually
1t is a descriptive portion. In these
circumstances, the attempt is to make
the Foreigners’ Act complete in this
by an inclusive defintion and by
restoring the provisions with regard
to detention which were in the origi-
nal Act but had to be removed when
the Constitution was passed and
articles 21 and 22 came into force.

Shri Hari Vishnu Eamath: On a
point of clarification, Sir. May I ask
whether still the Minister is in doubt
as to how the word internee should
be defined. He has given us a con-
notation of his own. 1 have read the
definition given in this notification.
He is not clear in his mind.

Shri Datar: This is a comprehen-
sive Bill, complete in itself.

Shri Harli Vishnu Kamath: There
is no definition at all in the Bill.

Shri Datar: Any foreigner called
an internee that is there in clause
4(1); it is clear and I have read it.
Any foreigner hereinafter referred to
as an internee......
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Mr. Deputy-Speaker: But his
objection is you hawve not defined it.

Shri Datar: It is not necessary.

Shri Hari Vishno EKamath: Then it
is a definite alteration from the earlier
order. Why this anomaly?

Shri Indrajit Gupta: The Minister
did not make any reference to the
point about the discrepancy between
Ordinance and the Bill?

Shri Datar: The position has been
made quite clear in the Bill. The
Ordinance was there but the whole
position was considered and the
matter was placed beyond doubt in
the present Bill.

Mr. Deputy-Speaker: The Bill is
an improvement on the Ordinance.
Now, I shall put it to the vote of the
House. The question is:

“That the Bill to apply the
Registration of Foreigners Act,
1939 and the Foreigners Act,
1946 to certain persons to whom
they do not at present apply and
further to amend the Foreigners
Act, 1946, be taken into considera-
tion.”

The motion waes adopted.

Mr. Deputy-Speaker: The question
is:
“That Clause 2 stand part of the
Bill."”
The motion was adopted.
Clause 2 was added to the Bill

Mr. Deputy-Speaker: There is an
amendment to clause 3. Is it moved?

Shri Bade (Khargone): Sir, I am
moving the amendment. I beg to
move:

Page 1, line 18,
add at the end—
“or interned.” (1)

Shri Harl Vishnu Kamath: Sir, the
Minister ought to be a little more
clear to the House. Frem the General
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Clauses Act or other enactments, he
must tell us why it is different from
the words used. Does he think that
it comprehends or includes intern-
ment also? Otherwise, it should be
included to make it comprehensive.

Mr. Deputy-Speaker: He explained
the difference between internee and
detenu.

Shri Hari Vishno Kamath: In that
case it should be included here.

Shri Datar: It is quite sufficient; it
has been made specifically clear and
descriptive.

Mr. Deputy-Speaker: 1 shall put
the amendment to the vote of the
House.

The amendment was put and
negatived.

Mr. Deputy-Speaker: The question
is:
“That Clause 3 stand part of
the Bill.”

The motion was adopted.
Claguse 3 was added to the Bill.
Clause 4 was added to the Bill.

14 hrs.

Mr. Deputy-Speaker: The question
is:

“That clause 1, the Enacting
Formula and the Long Title stand
part of the Bill."

The motion was adopted.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri Datar: [ beg to move:
“That the Bill be passed”

Mr. Deputy-Speaker: Motion moved:
“That the Bill be passed.”

Shri Hari Vishnu Kamath: Before

the motion is put to vote, I would
ask the Minister one thing. He forgot
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to answer the question that I raised,
and that is with regard to the order
of the President. I do not know
whether he has got a copy of that
order. dated 5th November, with him
[ had suggested that the same proviso
should be adopted with regard to this
srder as has been adopted with regard
to the order passed in respect of the
suspension of fundamental rights.
That should apply only to cases where
the person is debarred of the rights
under this particular Act and the
Defence of India Act and rules and
not under any other enactment that
is in force.

Shri Datar: That is not necessary.

Shri Hari Vishnn Kamath: He 's
just sitting quiet and simply says it
is not necessary!

Shri Datar: The Defence of India
Bill is before the House. That is com-
plete in itself, This relates only to
the provisions relating to foreigners
and persons to be deemed as foreig-
ners and therefore it is not necessary.

Shri Harl Vishnu Eamath: I am
only pointing out the anomaly betwecn
the two orders.

Mr. Deputy-Speaker: The question
is:
“That the Bill be passed.”
The motion was adopted.

14.02 hrs.

METAL TOKENS (AMENDMENT)
BILL

‘The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
Sir, 1 beg to move:

“That the Bill further to amend
the Metal Tokens Act, 1889, be
taken into consideration.”

The object of this measure is simple
and non-controversial. The Metal
Tokens Act prohibits the making or
the possession for issue or the Issue
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by private persons of pieces of metal
for use as money. The Act, as it
stands at present, does not apply to
those territories which, prior to the
reorganisation of States in 1956, com-
prised Part B States. This is because
the Act as originally passed in 1889
was applicable only to the whole of
what was then British India and did
not cover those Indian States which
later on merged with Independent
India as Part B States. The justifica-
tion for excluding former Indian
States from the jurisdiction of this
Act wag that some of them had their
own coinage. Such justification does
not exist any longer with the federal
financial integration of all former
Indian States and their final integra-
tion in the Indian Union. There is
now only one coin issuing a#thority
in the whole of India, namely, the
Central Government. It is, therefore,
necessary to make the Act applicable
to the whole of India uniformly. This
Act was not extended to the Part B
States and to Jammu and Kashmir
at the time when various other Cen-
tral Acts, etc, were so extended

owing to oversight. The Bill is there-

fore designed to rectify this omission
by suitably amending the extension
clause of the Act, namely, sub-section
{2) of section 1 and by carrying out
crrtain further werbal changes in
section 2 and section 6 of the Act
necessitated by the aforesaid amend-
ment.

The provisions of the Bill are, as I
said, non-controversial and I trust
that the House will not have any
difficulty in accepting this Bill. With
these words, I move.

Mr. Deputy-Speaker:
moved:

“That the Bill further to amend
the Metal Tokens Act, 1889 be
taken into consideration.”

Well, nobody has risen to speak. The
question is:

“That the Bill further to amend
the Metal Tokens Act, 1889 be
taken into consideration.”

The motion was adopted.

Motion
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Mr. Deputy-Speaker: The question
is:

“That clauses 2 to 4 stand part
of the Bill"

The motion was adopted.
Clauses 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri B. R. Bhagat: I move:
“That the Bill be passed.”

Mr, Deputy-Speaker:
moved:

“That the Bill be passed.”

Motion

Mr. Deputy-Speaker: The question

is:
“That the Bill be passed.”
The motion was adopted.
14.05 hrs.

PETROLEUM PIPELINES (ACQUI-
SITION OF RIGHT OF USER IN
LAND) BILL

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis); Sir, on behalf of Shri K, D.
Malaviya, I beg to move:

“That the Bill to provide for
the acquisition of right of user in
land for laying petroleum pipe-
lines and for matters connected
therewith, be taken into considera-
tion.”

The question of laying pipelines has
become important as we have been
fortunate in discovering indigenous
sources of oil and it is hoped that our
indigenous supply would increase
with further inveatigation being
carried out. It is admitted on all
hands that there is no method of
transportation which is as efficient, as
reliable and as economical as pipe-
lines. We have laid some pipelines
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but so far there is no measure which
enables us to acquire the mere right
of user in the land. ‘The pipelines
laid so far have been laid on land
which had been acquired either under
the Land Acquisition Act or by pur-
chase by private treaty. But it is not
necessary that all the right in the land
should be acquired in order to lay
pipelines. It would be economical if
we merely acquire the right of user
in the land. It would cer.ainly not
be proper for us to exclude the lands
which we have " acquired for laying
the pipelines from agricultural opera-
tions or for any other use to which
it can be put. Anticipating one of the
meas4ares of the Bill, the House will
be happy to know that we do not
intend to acquire any land, as has
been set out in clause 7(1)(¢), the
depth of which is less than one metre
from the surface, so that the line will
lie deep in the bowels of the earth.

Apgain, I would emphasise that we
«do not intend to acquire all rights
which vest in the owner but merely
a right of user which will mainly
consist of laying the pipeline one
metre below the surface of the earth
and getting a right to perform such
ancillary acts as are necessary to
maintain, to service and to use of the
pipeline.

In the first instance, this Act has
been extended only to the States of
West Bengal, Bihar, Uttar Pradesh and
Gujarat where either a refinery is
situated or oil wells are found. Then
there is the definition clause which
calls for some mention. The compe-
tent authority is the authority which
will assess, in the first instance, the
compensation to be paid, and that
competent authority is to be designat-
ed by the Central Government. Then
the word “corporation” has the usual
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meaning. So has petroleum. Then
the word “prescribed” follows:

Clause 3 is the starting point of the
process of acguisition. Clause 3(1)
reads as follows:

“Whenever it appears to the
Central Government that it is
necessary in the public interest
that for the transport of petro-
leum from one locality to another
locality pipelines may be laid by
that Government or by any State
Government or a corporation and
that for the purpose of laying
such pipelines it is necessary to
acquire the right of user in any
land under which such pipelines
may, be laid,...."

So, although land can be acquired for
laving such pipelines, we will only
acquire the right of user in the land
under which the pipeline will go.
Then follows the usual procedure
with which the House is acquainted.
As under the Land Acquisition Aect,
objections are invited and decided;
the actual dimension of the right
which has to be acquired is given in
clause 7 where it has been said that
after the right of user is vested, it
will be subject to the following
limitations:

“Provided that no
shall be laid under—

pipeline

{a) any land which, imme-
diately before the date of the
notification under sub-section
(1) of section 3, was used for
residential purposes:”

If there was any apprehension felt
anywhere in any quarter, that anyone
will be deprived of his right in regard
to residential accommodation, that has
been provided for:

“any land on which there stands
any permanent structure which
was in existence immediately
before the said date;”
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and

“any land which is appurten-
ant to a dwellinz house;”

are excluded from acquisition. As 1
said earlier, any land which is under
a depth which is less than I metre from
the surface of the earth will not be
acquired,

Clause 10 provides for compensa=-
tion, which ~ shall be determined by
the competent authority in the first
instance and if there is any dispute,
there is a reference to the District
Judge. Sub-clause (4) says:

“Where the right of user of any
land has vested in the Central
Government, the State Govern-
m=2nt or the corporation, the
Central Government, the State
Government or the corporation,
as the case may be, shall in addi-
ticn to ithe compensation, if any,
payable under sub-section (1), be
liable to pay to the owner and to
any other person whose right of
enjoyment in that land has been
affected in any manner whatso-
ever by reason of such wvesting,
compensation calculateq at ten
per cent of the market value of
that land on the date of the noti-
fication under sub-section (1) of
section 3."

The House will notice that we have
been generous. We are giving not
merely the estimated loss or 10 per
cent of the estimated loss. Under the
provisions of the Land Acquisition
Act, market value plus 15 per cent is
payable. Here, in addition to the
compensation, we are paying 10 per
cent of the market value. The market
value is bound to be much higher
than the loss or injury caused by the
right of user vesting in the Central
Government, the State Government
or the corporation. So, we have been
generous.

Tt is clear that after the right of
user has been acquired, the owner
shall be free to use that land in any
manner he chooses, subject, of
course, to his not causing injury or
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harm to the pipeline. This has been
made clear by section 8. Sub-clause
(2) says:

“The owner or occupier of the
land under which any pipeline
has been laid shall not do any act
or permit any act to be done
which will or is likely to cause
any damage in any manner what-
soever to the pipeline.”

So, this casts upon him a civil Iliability
and section 15 provides the penalty if
this provision is contravened.

These are the main features of the
Bill, which I commend to the House
for its acceptance.

Mr. Deputy-Speaker: Mutidn moved:

“That the Bill to provide for the
acquisition of right of user in land
for laying petroleum pipelines and
for matters connected therewith,
be taken into consideration.”

Shri Dinen Bhattacharya (Seram-
pore): Sir, I fully agree with the
purpose for which the Bill has been
introduced and I support the Bill as
such. While doing so, I would submit
that some provisions incorporated in
this Bill, if not reconsidered and
changed, would cause serious harass-
ment and hardship to those people
whose land will be acquired.

TInder the Land Acquisition Act, T
have seen in many cases that before
acquisition, the notice for acquisition
is not actually received by the man
whose land is acquired. The period
of filing objection there also is very
short, namely. 21 days. This period
is too short.

The most harassing feature is in
nespéct of payment of compensation.
Both the rate of compensation and the
mode of payment under this Bill are
such that I would suggest to the
Minister that certain changes should
he made to-make the Bill a perfect
one. Clause 3(3) must provide that
actually the man whose land is to be
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acquired must receive the notice that
his land will be taken for laying
petroleum pipeline or any other pipe-
line, A clear provision should be
there to that effect.

Regarding hearing of objections,
under clause 5(1), the period is only
21 days. This should be increased to
31 days Clause 6(3) says:

“Where in respect of any land,
a notification has been issued
under sub-section (1) of section 3
but no declaration under this sec-
iion has been published within a
period of one year from the date
of that notification, that notifica-
tion shall cease to have effect on
the expiration of that period.”

I would suggest that instead of one
year, it should be made six months,
because if within six months land is not
taken, it necessarily will mean that
the Government or the .concerned
authority does not require that land
80, I suggest tha; instead of one year,
it should be six months.

Clause 10(4) provides for compen-
eation at 10 per cent of the market
value. Bui ‘market value’ is a vague
term. It should be clarified here, as
to how market value is to be calculat-
ed

Mr. Deputy-Speaker:
(5) provides for that,

Sub-clause

Shri Dinen Bhattacharya. How is it
to be calculated?

Mr. Deputy-Speaker: It is a question
of fact.

Shri Dinen Bhattacharya: What are
those facts? I know under the exist-
ing gystem, if any land is sold in an
area within a particular period, the
market value will be calculated on
that basis. But in practice, it is very
difficult, Suppose there is no sale of
land in that area or village in that
period. So, it should be clearly laid
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down as to how the market value will
be assessed,

Also, it says that 10 per cent of the
market value will be paid as compen-
sation. Under the Land Acquisitiom
Act, it is 15 per cent, as the Minister
himself said. 1 do not know why
should be 10 per cent here. I suggest
that as in the Land Acquisition Aect,
here also it must be 15 per cent. Here
there iz no question of big lands being
acquired; only small portions of land
will be acquired. So, if it is paid at
15 per cent. it would not cost much.

Clause 13(2) provides that no suit
or other legal proceeding shall lie
apainst the .concerned authority for
damage caused by anything done in
good faith. If anything is done in
good faith, you cannot go to any court
for any loss or damage. I do not see
any reason for the incorporation of
such a clause here. I would humbly
suggest that it should not be incor-
porated here.

With these few words, I fully sup-
port the purpose of the Bill *

st @ (=Toi) HTAAT
ITTET WEEY, 959 & §wd W f¥
Gorfem qreveTET  (UEEE HTE
e W qE% T a9 ) faw @ mw
g ¥ § oAy ag g o W g,
afft o § 0% Y99 @ U §,
e & FrEaFTd HIT QAT SHar #
FIEHT TFAE N0 | FET FT UFEEL
F F fou & wwEANRE gE ¥ A
AEEA §, 99 &1 qA0 aF T HT
A UF 4T g a1 faw ow5eq &
g dmT g

fawr ¥ iz o FrESEey T
9 § Fgr ™ § :

“Although land cen be acquired

outright fo- laying such pipelines
under the Land Acquisition Act,
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1894, the procedure for such
acquisition is long-drawn and
costly.”

7 F1 THEMET $ FT THEAL A90-
F AT Freee 7 g, fog ag faw
T g 1 %9 faw #7 oqrowt w
WA ¥ W g R fF am s
F e T AT TH T FT, I A
AT FTF, OF gA@T H ArafE F1 J@y

STERZ TEEE NI @ &, I A gedr

FLF, TH FTA K OH FAAT A=A
2 | @ UTE AeadEd Ug qaed
¥ a3 g=e =t Hogamr o g
dfF € & Tvawd @ aTa 9arEl &
JART A F@A AR, W A
ST F fagg § qrgg-Arsa T & o9
dT F1 99 7 F I § #g faw
STaT T

F9 3 ¥ ferar mam g fE owm
fae % & UgE o6 TAT W TR
A @ HTETEEAT T, AT Wi
THE ¥ Alfciedaa ard faar s o
I9 § 7g % faan g & fF @
safer qx Fifew 79 o smam, 96
gfaq F F@A |

Fmr () # Forar mam

“Any person interested in the
land may, within twenty-one days
from the date of the notification
under sub-section (1) of section
3, object to the laying of the pipe-
lines under the land.”

0 #1 9% ¢ fF s §1 @ fe
F AT FESTEE wEd 76 # fAu
&1 Sy | & fAdes & agar § fF
STo-He AT AT qGE gaT § W
FTEHIC FT qg WA AT AG grN
o e Toe ¥ Afefed o
T mar @ | T HEEAT § W 99 AT
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A ¥ HIE WARITT 7 F/AT, 1 T/ FT
S & A ST
Fora ¥ (%) & foar &

“Where otherwise survey cannot
be completed and levels taken
and the boundaries and line
marked, to cut down and clear
away any part of any standing
crop, fence or jungle.”

WH A g ¢ fF o e e
qv &#fer wew ghft, 1 'aF fear
SATEAT I AN TH AT H WTTTEHAT
qEY Yt €T Fw FT F1E O FE FLT
o AT awa A AT AR ¥
gar &% faax sFe & fFar mw
f s flt 3 o= e e g0,
a1 g 9T @ qE FOAr A |

F & & gF ghv @ fF oW
T ATE AT FT EEL 7 F AR
¥ mfgsd w9z § Aifefergs Sy
frar g, foe s fav &1 9w
yESFn & fmu fear s o
I9 F % UHETGEE & T8 # ferT
Fr fagr smamm |

fa=r #Y a0 H Fg1 AT E ¢

“Where the right of user in any
land has vested in the Central

Government or in any State Gov-
ernment or corporation.”

gw @it &1 fa=re ag ar f5 s
# w4 OF "EEmE arsr § 1 afer
= faw ¥ & € “swiaEa’ @ EfE-
A # R A AT AndfaF IR
fam Fx w@rgaT ¢ | @ faw ¥ w9
3 (dY) & fomr 8 -
“Corporation” means any body
corporate established under any

Central, Provincial or State Act,
and includes—
(i) a company formed and
registered under the Companies
Act, 1956; and
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(ii) a company formed and
registered under any law relat-
ing to companies formerly in
force in any part of India.”
Tq ¥ ag W g & FF srede s
F1 ot T T FT F T o
T GTHT FT 3297 A% Feaw7 A1
FHT T T g, ar gw faw oW
“Frafam” At 2w 3 oA S
TEEFAT AE 41 | § @ 9| F faeg
g F Az FEOE #1197 I9 wrfaes
¥ mfae fFar T17 | oA aEEg,
OTT FT ATE Z6TT (% o d€ THEHSEEA
famr ax fa=me & w&n o1, & == g
7 FT AW FEAE qH FAT W
q1 | T3 fees 59 fae & @ & g
g fo| & «wi #1 9g7 sAmET aFAm
g A g

zo famr ® Fg1 mn 2 R
" & feame & dagae fear @ )
WEl 9F A dvg I g g, wed
# wrde deg #1 fgoe 2q= T fr
dT WW A I ® oFET wm@r
& | WX T [ I T4 g, A A
W{ou“ﬁ@m&*ﬁlﬁﬂw
g fF "Tm @ aw fr wwe gl
fad 2@ w9 N | AR Ag FERRE
FTEFT FT ATHL ERI, JT FRRTA
#1 ww fefes a9 & gra fagifa
Fr Smadr | @7 A fefegee @@
1 IWT EAM FT I@ & EHS KT HIE
W gL & | # qar =vgan g 5 A=
THENEE 03 & o wies it
FR U o aFdT ¢, AT ™ faw H
FE F T@ATT a5 F a0 W E 1|
faor &t Fomy 9¢ ¥ femr 2 -

“Save as otherwise expressly
provided in this Act, no civil court
shall have jurisdiction in respect
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of any matter which the compe-
tent authority is empowered by
or under this Act to determine
and no injunction shal] be granted
by any court or other authority
in respect of any action taken or
proposed to be taken in pursuance
of any power conferreq by or
under this Act.”

r

W 9 F g 39 AW A fafaw
FiE Y Iffesmm 1 @ F7 far
m &1 fafas #8 & vag aw 5%
fai & A7 37 FraeT # fdy ot A1
& grT &g sadE A0 35 T o
a3 | F e w0 sveen g fF e
73 mEfEEE ufe A feEr 9l &
A F FEREE F are § fao an
Hrfag s AT g, a1 9 FE F—
ZrE T 7 W—FAEA o a1
zq famr ¥ SzHz WH AEAGET 02T
=7 § ot w71 T # F A &
a? ¥ mire fefgse o &1 1 S
gFaT & | F F1 9@ § R oo A
oy & gear &1 W fEer 9l &y
fogaz oo 1 fig wee 4E7 &,
ag fafam #1¢ & & o1 =% § )
3 TN GFE S 98 WY e
FAA FT AT @ F7 qHL TF AT
T AT § A IW H A7 gEedn
Fat & fF deEET #1 w6
gaoFdifee 7 £ 3 & fou w1
qrét fafasr #1€ & a2 o1 FFaT & 0
™ fau 77 Fam9 0¥ faega WS-
99 & W TF KT qUH AE FIAT A0 )
FAT o (%) H T AT E ¢

“The decision of the District
Judge under sub-section (2) or
sub-section (5) shall be final”
T ¥ gaea ag g {6 o fefegde aw
w1 fefeer wrea &, A FE F A8
ST AFAT £ 1 Tg AL TERAN T ®
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fradaw sk Saw 1| & swmar g fo
AET FT T 5H TGN AT § A
TAIFE (Y Mm@
fear &1

FEAFILHY AT I FT 29 T
FIREE 3 FY sqgedr F1 TE § | W
78 ¢ f Fae oq aie i W@ g |
TR feedt A & a9 § & urge-argA
ST &, @1 98 AT e 99 F fag
IIAT & A 1 59 fAw Amwe 4
¥ fgame @ @t T w1 wew fen
g |

Bhz 7% AFNFET G I
g fom 2

P, in the case of these pipe-
lines it is considered sufficient to
acqguire the mere right of user in

the land for laying and maintain-
ing the pipelines.”

# FgT AR g fF FEasre daw
gz €1 @ & W I A A W
% gEY {1 AT & | IaEr P
STy TgE W G & @1 ad
az fr guwt ggr famar & 1 @
fasr ® Fa= g W qET T & S
N A A ¥ T o ¥ femw ¥
FARTT P T AT F}OTE R,
I Y qTFE 4 F 79 T F faggma
¥ A 1 F Fgar aEw g fFodfe
FEEEK & I IHAT I9T F g

T @, Wi 'R g aWm

N wwe d= ¥ oafgw
FEIfE it wEe =Ty T
2, =9 a1 § T2 gen g ¢ fF A
7 T § | #% TN 05 H Y
T AT AT & AR L A -aF
WST S9aT AT ¢ | 9t a% fF
HATHAT g% FE TF A|T & | HW AT
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9% 7g W71 AT & fF e 9 A
geq fraffer w1 & #iv e
ST wimEr § 1 g faw ¥ ard e
o< fafaw #12 & g@e a=< &< @
™ § | Fa fefede o ¥ @ wfiw
B gwar 0

@t wd  feg
fefere wiase

e - fofge o @1 =
fefeerz afaegz, o # 9 fewiy 72
2 | wites arEl F1E H TG a1 891 2 |
# wwmar g fF 9 dw 0Y &Y
frarer fear s, & ATw ST &
& gt @

Shri Gauri Shankar Wakkar (Fateh-
pur): Mr, Deputy-Speaker, Sir, it
has been suggested that in order to
shorten the proceedings and make it
easier this enactment has been under-
taken. Otherwise there was sufficient
provision in the Land Acquisition Act.
But in that case it should have been
seen that adeguate relief is given to
the person from whom land is taken.

(Frew) -

My first objection is this. Here it is
involved that the right of user is
taken. The right of user in any parti-
cular land is only a sort of easemen-
tary right, and no period has been
suggested. The actual ownership is
not being taken; the right of user is
being taken. But for that right ot
user no period or time has been sug-
gested in it. Generally it so happens
that whenever there is a right of user,
it is an easementary right and it can
be revoked by the owner o party.
But here there is a specific provision
that it cannot be challenged in any
court. Still np period has been spe-
cifled for this user of the land.

In clause 2 the competent authority
has not been defined. It has been
suggested that ‘competent authority’
means any person or authority autho-
rised by the Central Government by
nctification in the Official Gazette, to
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perform the functions of the compe-
tent authority under this Act. My
objection is that there should bs a
specific mention of what officer will
act as the competent authority. For
that purpose I would suggest that it
should not be less than g sub-division-
al officer at least at the district level.

Then, much has been said about
market wvalue. Really, the word
‘market value' is a very vague term.
Especially, if a particular bit of land
is taken which is growing crop, in that
case the tenant is definitely a loser if
only the market value is assessed. My
suggestion is, if you are closing the
powers of the court and making it an
easier process, then the compensation
should be assessed on the basis of the
annual produce over that particular
land which is taken, in the cases
where cultivation is being done. And
for the purpose of the annual assess-
ment of the produce of that particular
land, I would suggest that a peried of
thirty or forty years be taken, and the
person should be paid a rate of com-
pensation based on the annual produce
calculated in those forty years. That
can give some relief, In certain cases
market value is a very negligible sum,
and it will not be able to give relief
to those cultivators who are actually
raising crops over that land which is
taken, as compared to the other lands
which are waste lands and where no
crop is raised. So it would be equi-
table and it would be more justified if
in the case of compensation it is
calculated according t» the annual
crop being raised over that particular
area which is being taken for the use
of the pipeline.

Again, I have an objection to this
definition of the word ‘corporation’
Clause 2(b) says that ‘corporatior’
means any -body corporate established
under any Central, Provincial or State
Act, and includes (i) a company
formed and registered under the Com-
panies Act, 1956, and (ii) a company
formed and registered under any law
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relating to companies formerly in force
in any part cf India. I have tp submit
that if the provisions were confined to
the Central Government and the State
Government, there would not have
been any sort of apprehension. But
now when the same privileges are
being given to a private company, I
apprehend that there will be certain
mischief also coming into play. So it
was talked out in this House that a
private company should not be given
any sort of right to take any land
which is under cultivation from the
tenant, because the bona fides in the
case of a private company are never
clear and there are chances of foul
play. So I submit thai this clause be
deleted, and let it be kept only in the
case of the Central Government and
State Governments.

Then again, as has been suggested,
1 do agree that unless personal notices
are served on the actual persons from
whom the land is required to be taken,
mere notification in the Gazstte will
not do any justice. There will be
thousands of cases cropping up where
they will have no information actually,
and s'ill they will be losing their
valuable right. So there should be a
mandatory provision that any person
whose land is being taken has t» be
served with personal notice and only
then the objection should be invited.
Therefore, this clause should be added
that in addition to the notification in
the Gazette, personal notices will also
be issued to those persons from whom
the land is required to be taken.

Apgain, it will create certain diffi-
culties in those areas where consolida-
tion of holdings has been undertaken.
It is not necessary that the pipe-line
will pass from the corner of certain
chak or holding; it may pass from the
middle of that chak, In that case
there will be certain pieces cut off
from the patch which has been given.
In that respect I would submit that in
such areas where consolidation of
holdings has been finished or under-
taken it should be taken into con-
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sidera‘ion that those chaks: should
not be brought into pieces when these
pipelines are laid. For that it would
be very easy if the particular amalga-
mated area which belongs to a parti-
cular tenant is kept into consideration.
All these things will facilitate and go
to safeguard the interests of the
tenants.

In the end 1 would submit that if
the Government wishes to make it an
easier process, then in the same
manner the facilities and amenities
should also be looked into. And ii, as
I have suggested, the assessment of
compensation is calculated on the basis
of the annual yield of the crop and if
all these other things are done, then
the actual tenant or the actual land-
lord will find it convenient, Other-
wise he will stand to lose most by this
enactment which has been suggested.

Shri Sonavane (Pandharpur): I rise
to support this Bill which was neces-
sary and essential for speedy acquisi-
tion of land for laying pipelines. I
agree with the hon. Minister that the
acquisition of land under the Land
Acquisition Act was cumbersome, pro-
longed and it would hamper the work
of laying the pipelines. Therefore,
Government has taken recourse to
bringing this enactment.

While supporting the Bill I nave to
place some views of mine before the
hon. Minister for his consideration.
No doubt I have not given any amend-
ment, but when my views are before
him he may consider amendment of
the relevant provisions in the Bill as
he deems fit.

First of all, no idea is given in this
Bill as to the depth up to which a
pipeline will be laid. If the depth is
known. ...

Shri Hajaranavis; It will not be less
than one metre.

Shri Sonavane: A metire means
three feet or so, So, the pipeline
three feet underground may not affect

the ploughing operations of a peasent -

and he can make use of his land for
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ceriain purposes, that is, for sowing,
cutting etc. When the pipeline is laid,
a strip of land of a width of, say, 10,
12 or 15 feet, would be used but not
the whole ¢f the land. The whole of
the land would not be necessary or
affected. But the provision in this
Bill is:—

“Any person interested in the
land may within twenty-one days
from the date of the notification
under sub-section (1) of section 3,
~bject to the laying of the pipe-
lines under the land.”

Now, “under the land” means the
whole land and not the Strip of land.

Shri Hajarnavis: No, only the strip
of land.

Shri Sonavame: But the Bill does
not specifically say that. Therefore, the
land would be the whole of the land
under the holding or in the p2ssession
of the man under whose land the
pipeline would go. I think, some
specific provision to tha: effect is
essential; otherwise, ‘land’ would refer
to the whole land through which the
pipeline would go. So, one of my
suggestions is that a specific reference
should be made in the notification to
the strip of land or to the portion or
area, that is, gunthas or acres or
whatever it is, that would be required
and it should not be kept vague by
saying only ‘land’.

Another point that I want to sug-
‘gest is this, Usually the notifications
come to light, or are placed in the
hands of the public, generally ten or
twelve days after the date of notifica-
tion and it becomes difficult for a
person who is interested in or is
affected by the ngtification to hurry up
with his objection. Then, generally,
the illiterate and ignorant peasants
who would be affected by this would
not know of the provisions of the noti-
fication by which they would be affect-
ed. Therefore my suggestion would
be that wide publicity should be given
to the notification in the local or
vernacular papers so that those
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persons who would be affected would
get the knowledge that their land
would be affected and that, if there is
any pbjection, they should send written
objections to the authorities concern-
ed. Therefore, I put forth this sug-
gestion that this acquisition of land
and the land t» be affecied should be
given wide publicity in local napars.

The hon. Deputy Minister, who is
piloting this Bill, says that a strip of
land only would be affected. If the
strip of land is affected, I would agree
that tha! would be a reasonable thing.
But there is no reference to it, It is
said that no planting of trees, cons-
truction of any buildings ete. should
be undertaken or done by the holder
of the land. If the strip is earmarked
and specifically stated in the notifica-
tion, it would be all right, but if it iz
kept vaRue by saying ‘land’, the
peasant who is holding an area larger
than the strip of land required would
be prevented from digging a well in
the whole of his land or from having
irrigation, planting of trees etc. The
right of the user is all right, parti-
cularly for the strip of the land. After
laying down the pipelines, the work
of the Act would be over and the
peasant can carry on the operations of
sowing, ploughing etc. without affect-
ing the pipeline. But it is only ‘land’
which is mentioned and there is no
specific mention of the strip of land
unless the Gazette specifically men-
tions the strip of land; I think, then
only the right of the user, compensa-
tion whatever is to be paid ete. would
be reasonable and the peasant under
whose land the pipeline would go
would not be put to hardship or to a
disadvantage.

The last point that I would mentiop
is this. This refers only to the acquisi-
{ion of land. Clause 3, line 15, says:

“it is necessary to acquire the
right of user in any land un_der
which such pipelines may be laid”.
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This only refers to the acquisition of
land. What about the buildings on
such lands? The alignment of the
pipelines would not necessarily go
through vacant land. 1 cannot say if
the pipeline is to be laid through
vacant land, At some time 1t will
take a curve; sometimes it will take
a bend and all that thing. Then, the
flow of petrol, crude oil or petrol
products wceuld be hamperad.

Shri Hajarmavis: Will the hon.
Member refer to clause 77

Shri Sonavane: 1 will complete this
point and then the hon. Minister can
reply.

There is no intention that this pipe-
line should be in a zigzag way., If it
is to be straight, certainly some build-
ings or houses would be affected. I
feel, this point also should be taken
note of and the hon, Minister may
refer to this.

Shri Hajarnavis: Sir, I am grateful
to hon. Members for the wvery kind
and wide support they have given to
this measure, We will certainly take
into consideration the very valuable
suggestions which have fallen from
hon. Members. In particular I find
myself completely in sympathy with
the suggestion made almost unani-
mously by all hon. Members, begin-
ning with Shri Bhattacharya and end-
ing with my hon. friend, Shri Sona-
vane, that it would be essential to
give a personal notice to the person
through whose land the pipeline is
proposed to be laid, I believe though
there is no amendment, it would be
possible for us to frame a rule under
the first part of clause 17(1). I
thought, it was covered by clause 17
(2) (a) also. But the terms of clause
17(1) which permit us to frame rules
to carry out the Act would enable us
to frame a rule by which the compe-
tent authority wonld be enjoined to
issue a notice in proper form to all
the persons whose names are recorded
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in the public records, It would not be
possible for us to find out who the true
owner is pr in whom the title is legally
vested because that would set us upon
an enquiry which we would not be
able to econduct, but all the persons
whose names are recorded in the
bublic records or the revenue records
should be given a notice, say, a usual
n2tice according to whatever the pro-
cedure is under the revenue law of
the State, or a registered notice. That,
I think, is essential and I would assure
hon. Members that when the rules ure
framed, we will keep this in our mind,

Then, the question came of defining
marke! value. My cwn experience
i3, the moment we begin to define, we
create doubts where none exists. Mar-
ket value is a simple plain concent.
The whole concept of compensation
is that it ought tp compensate. That
is ‘o say, ! a man is deprived of a
thing or property, he ought as far as
possible and as far as money can
compensate, to be put in the same
position in which he would be if he
had retained the property. Land has
been acquired for a public purpose for
many many yecars now. A great body
of case law has grown both in India
and in the UK, and the U.S5.A. wher-
ever the principle of acquiring private
property for public purpose after pay-
ing compensation is accepted. The
criterion is the market value. Wher-
ever the criterion of market value is
departec from, the intention is to give
less than the market wvalue. Market
value is a clear concept. It may be,
in a given case. it would be difficult
to ascerta’n it. That is not a question
of principie, That is a question of
getting evidence in a particular case
because there have been no sales. The
Judge must decide as best as he can.
The party whose property is being ac-
quired will certainly be able to lead
evidence to convince the Judge and
the Judge would certainly hear that
evidence, consider that evidence as to
what the proper compensation would
be. My submission to the House is
that the concept of compensation is
that it must compensate, Even in the
decisions of the Supreme Court, there
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are observations which you will [ind
that the basic concept of compensation
i= that iy must put the person who
has been deprived of some thing in
such a position that he is not an eco-
nomic loser because he has lost the
property, and for that purpose, he
must be paid the amount that he
would have got if he had sold the pro-
perty in the market.

About the other point. I will not
repeat what I said earlier. Ag I said,
the right of user j; very much less
than full pwnership. It will be a frac-
tion of the total rights. What is being
paid t> the person is less than their
market value. We are paying 10 per
cent of the market value of the land.
We are paying on a much more wider
basis, That being so, if we had paid
15 per cent of the market value, it
would have been something very much
more than what the Lang Acquisition
Act pays. In land acquisition, you
acquire owmnership. We pay 15 per
cent of the market value, as solatium,
Here we pay 10 per cent of the market
value which is very much more than
the loss,

I would refer to Shri Bade's objec-
tions who, if I may say so, carried on
the loval task of opposition in oppos-
ing. If any trees are removed or
standing crops are removed, whether
under clause 4 or under any other,
tho-- are rompencated for. We have
taken scrupulous care to see that a
person whose property is now being
acquired for a public purpose does not
suffer on that account. Secondly we
have said that temporary severance of
the land under which the pipeline has
been laid shall be taken into consi-
deration. Thirdly, any injury to any
nther property whether movable or
“=-nvable or the earnings of such
peo.ong  caused in any other manner
shall also be taken into consideration.
Having given the market value, we
have gone further and said that these
three things also ought to be taken
into consideration,

In the first instance, we have given
the power to a competent authority.
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We know that his power shall be ex-
ercised by the authority on our be-
half. He acquires property, There-
fore we know what he acquires but we
have got to pay compensation. Since
we are administering a public fund,
since money has . to come from the
public exchequer, we will try to see,
it is in our interests to see that a senior
officer, experienced officer, who knows
the revenue laws, who knows the land
laws, who knows the land wvalues is
appointed. Therefore, any apprehen-
sion in this behalf expressed in the
House that we will entrust this power
to any inexperienced man, is something
which is entirely without basis. After
all, we have got to pay the money.
We will try to see that as far as pos-
sible the dispute is settled and that
the man is paid properly. If there is
any grievance in this behalf, it goes
to the District Judge who is an expe-
rienced judicial officer.

Much was made of the fact that we
have not provided for further appeals,
and that his deecisicn would become
final, That decision, of course, becomes
final, That does not prevent an ap-
plication in Revision under section 115
of the Code of Civil Procedurc. Apart
from that, there is article 226 of the
Censtitution,

One conzideration which I would
place before the House would be, if
rights of appeal are given as against
the Government, it is not a right; but
it is a iiabiiity, The Government have
a large legal staff to advise them. They
have got funds, Thev can take the
litigation from court to court till the
other party is tried out. Let us see
what would be the amount of compen-
sation payable. I wil] answer Shri
Sonavane's point later on. 1 thought
I had answered him in my opening
speech. I will come to that later on.
A right of user in small strip cf land
is acquired. If that is so, what would
be the amount of compensation? Would
it be a large sum over the dispute of
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which litigant can afford to go to the
High Court? The cost would be much
more than that. Therefore, it is in
his own interest that the decision be-
comes final at a lower level. If rights
of appeal are provided, both parties
can exercise it. The Government is
much more equipped to carry the dis-
pute from court to court. I for one
would be loath to file an appeal for
a small sum against a citizen because
he does not have the means to engage
lawyers and incur expenses against the
Government.  Therefore, when we
stated in the Statement of Objects and
Reasons that this procedure is not
costly and that this is also a short
procedure, we meant it

Coming to Shri Sonavane, he read
the first part. He should have given
enough significance to phrase I am
reading. In section 3 the words are:

“ihat for the purpose of laying
such pipelines it is necessary to
acquire the right of user in any
land under which such pipelines
may be laid . . ."

Section 3 permits land fo b2 sequired
which will qualify the descripiion any
land under which such pipelines may
be laid. That land alene can be ac-
quired. Under the power given by the
Constitution to the Government land
can b acquired . . . |

Shri Sonmavane: Why not read this
section along with clause 7?7 Then,
the meaning will be clear.

Shri Hajarnavis: It is so clear to
me as it stands. I do not have to read
section 7, Under the Constitution, no
property of a private person can be
acquired unless it is for a public pur-
pose. Se¢ that, the moment any
atlempt is made lo aguire property
for a purpose which is not a public
purpose, that authority is not being
properly used and it is liable to be
impunged in courts of law, It is not
necessary for us to say that public
purpose should be indicated here. It
is in the Constitution. We are all sub-
ject to the Constitution. If any autho-



23299 Petroleuin

rity tries to acquire property for a
purpose which may not satisfy the
court that it is a public purpose, the
exercise of that authority will be res-
trained by the courts. That is my
submission,

With these words, I hope this Bill
wil] be taken into consideration.

Mr. Deputy-Speaker: T_he guestion
is:

“That the Bill to provide for the
acquisition of right of user in land
for laying petroleum pipelines and
. for matters connected therewith,

be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker; We shall now
take up the clauses,

First, we shall take up clause 2.
There is an amendment to this clause,
standing in the name of Shri Ranga,
Shri Yashpal Singh, Shri Himmat-
sinhji, Shri Narasimha Reddy, and
Shri Narendra Singh Mahida. None
of those Members is present there.

There are no amendments to clause
3 to 8. So, I shall put clauses 2 to 8
tz vels,

The question is:

“That clauses 2 to 8 stand part
of the Bill”
The motion was adopted,

Clauses 2 to 8 were added to the Bill.

Mr. Deputy-Speaker: Theire are
some amendments to c'auses 9. 10 and
13 also in the names of the same hon.
Members, none of whom is present
here. So, I shall put >lause; 0 to 16
to the vote of the House.

The question is:

“That clauses 9 to 16 stand part
of the Bill”,
The motion was adopted.

Clauses 9 to 16 were added to the Bill.
Clause 17—(Power to make rules)

Shri Siddananjappa (Hassan): 1
beg to move:

Page 8, lines 31 and 32, for ‘the
section in which it is so laid or the
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successive sessions aforesaid’ sub-
stitute: ‘the session immediately
following the session in which the
aforesaid period of thirty days is
completed.’, (1)

My amendment relates to sub-ciause
(3) of clause 17. This sub-clause
contemplates two periods of time, One
is the period for which the rules
should be laid before each House of
Parliament and the other is the period
which should be allowed te each
House of Parliament to modify the
rules, My amendment relates to the
latter part of the question, that is.
the period which should be allowed
to each House of Parliament (o amend
or to modify the rules.

There was some difference of opi-
nion on this question between Gov-
ernment and the Committee on Sub-
ordinate Legislation. After some cor-
respondence, the Law Ministry was
able to draft a model clause, and that
model provision is incorporated on
page & of the Seventh Report of the
Committee on Subordinate Legislation
of this House. I shall read out only
the relevant portion of that clause:

“the session in which it is so
laid oy the session immediately
following.”.

Under this model clause, even
though the period of thirty davs
for which the rules should be
laid before each House of Par-
liament expires in the session in
which it is se laid, it is open to each
House of Parliament to modify the
rules before the expiry of the session
immediately following.  After the
drafting of this model clause by the
Law Ministry, that clause was being
incorporated in all the subsequent
legislations, But, now, in the present
Bill I find that there is a slight devia-
tion, and it is not open to either House
of Parliament to modify the rule dur-
ing the session immediately following,
if the period of thirty days expires in
the session in which it is so laid. So,
it is a curtailment of the period al-
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lowed under the model clause to each
House of Parliament to modify the
rules.

Therefore I have tabled this
amendment, which is more in con-
formity with the model clause ac-
cepted by the Law Ministry, and I
hope that the Deputy Minister will
accept it.

Mr. Deputy-Speaker: The amend-
ment is now before the House, Is
the hon, Deputy Minister accepting it?

Shri Hajarnavis: 1 am not accept-
ing it.

Mr. Deputy-Speaker: Is the hon.
Member pressing his amendment?

Shri Siddananjappa: No, I am not
pressing it,

Mr. Deputy-Speaker: Has thz hon.
Member leave of the House to with-
.draw his amendment?

Several Hon. Members: Yes.
The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker: The question
is;
“That clause 17 stand part of
the Bill".

The motion was adopted.
Clause 17 was added to the Bill.
Clause 18 was added to the Bill,

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.
Shri Hzajarnavis: I beg to move:
“That the Bill be passed”.
) Mr. Deputy-Speaker:
is:
“That the Bill be passed".
The motion was adopted.

The guestion

15.25 hrs.

*DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL)
Mr. Deputy-Sacaker: We shall now
take up Supplementary Demands.
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Demanp No. 9—DEFENCE SERVICES,
EFFECTIVE—ARMY

Mr, Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs.  67,00,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1963, in respect of ‘Defence Ser-
vices, Effective—Army'.”

DeMAxD No, 11—DEFENCE SERVICES,
ErrecTIvE—AIR FORCE

Mr. Deputy-Speaker:
moved:

Motion

“That a supplementary sum not
exceeding Rs.  §,00,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st dpy of March,
1963, in respect of ‘Defence  Ser-

Oy

vices, Effective—Air Force'.
Demanp No, 25—Union Excise DUTIES

Mr. Deputy-Speaker: Motion

moved:

“That a supplemeniary sum not
exceeding Rs. 40,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1963, in respect of ‘Union Excise
Duties".”

Demanp No. 26—Taxes oN IncomEe
INCLUDING COEPDRATION TAX ETC.

Mr, Deputy-Speaker:
moved:

Motion

“That a supplementary sum not
exceeding Rs.  39,50,000 be
granted to the President to defray
the charges which wil] come in
course of payment during the year
ending the 31st day of March,
1963, in respect of ‘Taxes on In-
come including Corporation Tax
ete.".”

*Moved with the recommendation of the President,
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Demanp No. 49—CaBINET
Motion

Mr. Deputy-Speaker:
moved:

“That a supplementary sum not
exceeding Rs. 3,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1963, in respect of ‘Cabinet’.”.

Demanp No. 97—Inpian  Posts AND

TELEGRAPHS DEPARTMENT
Mr. Deputy-Speaker: Motion
moved:

“That a supplementary sum not
exceeding Rs. 4,50,00,000 be
granted to the President to defray
the charges which wil] come in
course of payment during the year
ending the 3l1st day of March,
1963, in respect of ‘Indian Posts
and Telegraphs Depariment.”.

DemanD -No, 111—SECRETARIAT OF THE
VICE-PRESIDENT

Mr. Deputy-Speaker; Motion

moved:

“That a supplementary sum not
exceeding Rs. 56,000 be
granted o the President to defray
the charges which wil] come in
course of payment during the year
ending the 3lst day of March,
1963, in respect of ‘Secretariat of
the Vice-President'.”.

Demanp No. 114—Derence  CapITAL
OutLay
Mr. Deputy-Speaker: Iotion

moved:

“That a supplementary sum not
exceeding Rs.  20,00,00,000 be
granted top the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1963, in respect of ‘Defence Capi-
tal Outlay'.”,
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Demanp No, 144—Carrran OuTLAY oF
THE DEPARTMENT OF ATOMIC ENERGY
Mr, Deputy-Speaker: Motion
moved:

“That a supplementary sum not
exceeding . Rs, 1,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1963, in respect of ‘Capital Outlay
of the Department of Atomic
Energy'.".

Shri A, K. Gopalan (Kasergod): 1
rise to support all the Supplementary
Demands for Grants presented before
the House. These Supplementary De-
mands are a logical follow-up of the
firm determination of this House ex-
pressed the other day to drive away
the Chinese aggressors from our ter-
ritory. After having unanimously
adopted the resolution moved by the
Prime Minister, expressing the united
wil] of the Indian people, the time has
now come for us to translate that
determination into concrete actions
and deeds.

The most important of these con-
crete deeds is, naturally, the acquisi-
tion of the necessary military power
for throwing the Chinese aggressors
out, Naturally, the primary instru-
ment of this task is our Armed Forces.
They have to be augmented both in
human and in material resources.
They have to be provided with up-to-
date, efficient and suitable weapons.
Fresh reinforcements have to be re-
cruited, trained, mobilised and led,
All thesy wil] certainly strain our
limited resources to the utmost. Al-
ready, we were engaged in the hercu-
lean task of the development of our
economy for bettering the Jot of gur
people. Even the limited successes
which we were having and which we
achieved required the sacrifices of the
common people. The new situation
will further strain our economy, and
wil] divert our limited resources into
uaproductive channels, But this is a
task which we cannot postpone,
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Coming to the Supplementary De-
mands for Grants, out of the hundred
odg crores of supplementary grants
now demanded, nearly Rs. 95 crores
are meant for defence purposes Rs. 75
crores of revenue and Rs. 20 crores of
capital expenditure, A casual ook at
the details of the expenditure will
show that out of the Rs. 75 crores of
revenue expenditure on defence, the
lion’s share goes for the expenditure
on the acquisition of equipment and
stores, Rs. 20 crores for the ordnance
factories, Rs. 24 crores for the pur-
chases outside the Government ord-
nance factories, and Rs. 4 crores for
Air Force stores; this comes to a total
of Rs. 48 crores, Undoubted!y, T am
sure that quite a sizeable proportion
of this expenditure will have to be in-
curred in foreign exchange for the
purchase of weapons from abroad.

In this connection, I have to say
that only the other dav. the Prime
Minister enunciated our country's poli-
cy as far as the purchase of arma-
ments and the armament industry are
concerned, I agree fully with that
declaration. But, here I have to say
that we should not forget that in the
past our efforts to produce modern
weapons in our factories were ob-
structed by the private arms manu-
facturers abroad by their claims on
patent rights. I remember in this
House itself when answering a ques-
tion in 1954, the Prime Minister, who
was also Defence Minister then, said
that our ordnance factories could not
undertake the manufacture of a num-
ber of modern weapons due to objec-
tions raised by the foreign firms who
owned patent rights, So though it
was possible for us to produce those
weapons, we could not do so.

As the Prime Minister has said, we
cannot go on purchasing arms from
abroad. In an emergency, we have
to do it and should do it. But every
effort must be made to use our mate-
rial and scientific and technical skill
to produce our own weapons, For this
purpose, we should, as we have been
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emphasising very often. among the
existing patent laws and trade marks
and stop also the treks abroad for
purchases,

In this connection, T want to empha-
sise that the arms purchases being
made shuuld be strictly on a commer-
cial basis. I know, of course, that
there is practically no free trade in
them, It has to be purchased either
in the international black market or
at fabulous prices or 1t has to be got
by politica] arrangements, on a gov-
ernment to government basis. When
coming to such arrangements, we have
to be wvigilant about being tricked by
attachment of political strings to such
deals.

Another point is this, There are
voices being raised in the country that
planning should be dropped and social
services ete. should be cut down to
help defence effort. As the Prime Mi-
nister said the other day, we are
opposed to such course of getion. After
all, what is defence if it is not based
on the economic strength and politi-
ca] stability of a nation? The wvery
process of strengthening our defeace
means basing it on our own e.siomy
and the well-being of our pecpic. So
we cannot neglect this aspect.

That brings us to the question of
resources. We have two tasks, We
have to prosecute an enhanced defence
effort and simultaneously continue to
plan for socio-economic development,
So it is very difficult to find the re-
sources. It is certainly heartenipg
that as far as defence measures are
concerned, we are Seeing everyday
that all sections of people, even the
poorest sections, contribute according
to their mite, Certainly as long as
the emergency lasts, there will be
more contributions. But these volun-
tary contributions will not be suffi-
cient because we have tp find resources
for defence as also for the continua-
tion of socio-economic development
plans.
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So 1 am placing certiain proposals
before the House as to how resources
can be found gpecially in this emer-
gency; the first is that we should take
over the banks for the emergency
period, I do not say nationalise them
now, though we are of that opinion.
Let that question be decideq after-
wards, What [ say is, that Govern-
ment should managze the banks so that
their resources can be used for the
defence effori and also for other pur-
poses to which Govornment think pri-
ority should be given. Then specula-
tion and’ speculative trading should be
stopped. As regards privy purses,
some rajas have donated a percentage
to the defence fund. What we say is
that privy purses over a lakh of rupee
should be suspended for the emer-
gency period. There should be a cut
of 5—15 per cent on salaries over
Rs. 1,000, Certain companies and con-
cerns have gol resources accumulated.
These also have to be utilised, Former
princes as well ns cortain other peo-
ple in this country have got foreign
assets. It is gaid that this amounts to
about Rs. 100 crores. They may be
asked to declare those assets. These
can be used for purchasing things from
abroad.

There has been a magnificent con-
tribution of gold. But this has come
mainly from the middle classes and
the poorer sections. According to the
Finance Minister himself, there are
about Rs. 2,000 crores worth of hid-
den gold. The gold with millionaires
and bullion traders has not come out.
We have to consider this matter very
seriously and make an appeal to them.
We should make it attractive for them
to come out with it. If necessary, we
may pay a little more price and then
see that we get all the gold available.
It the appeal is not effective, we will
certainly have to consider certain
legislatin by which we will be able
to get all these resources.

The next question is about foreign
trade, In this emergency period, I
think the foreign trade must be taken
over. Also, if it is possible, the trade
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must be done on a barter basis. Then
there are Rs. 30-40 crores going as
remittances abroad. At least 50 per
cent of these may be stopped till the
emergency is over and the amount
taken over.

The next source of income is excess
profits tax. When we were discussing
the Bill to amend the Companies Act
the other day, one of my hon. friends
said that the workers are wsrking,
and are ready to work, extra hours
and pay the wages to the NDF. What
about the profits that come on account
of that extra work? That must cer-
tainly go to the NDF, When every-
body in the country, specially the pgor
people, is making the utmost sacrifices,
certainly there must be a limit for
the profit and the excess profit must
be taken over.

Ag far as agricultural production is
concerned. according to the figures
given to us, even now there are waste-
lands, Thege should be given to land-
legs agricultural labourers free. There
should be no formalities now because
these must be given immediately so
that they will be able to cullivate
those lands that are even today lying
fallow and helg by landlords. This
must be done so that in this period
of emergency every piece of land that
is cultivable jg cultivated.

The next point is, as my hon. friend,
Shri Kamath said, about scrapping
prohibition till the emergency is over.
That will also give us some money.
When I pointed this out last time, the
Finance Minister did not like it and
replied that it would not be done. But
in this emergency, we should consider
whether it cannot be done.

Then I come to the last point, As
far as the defence strength is concern-
ed, the morale of both the jawans in
the front and people in the rear is
very important. War does not simply
mean a question of raising some fund,
buying or producing some weapons
and leaving the soldiers to do the
battle. After all, soldiers are alse

s
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human beings. They have their kith
and kin wives and children far away
in the rear. They think of their
homes and their children. So it is
the duty of Government and Parlia-
ment to see that our jawans feel as-
sured of the welfare, security and
future of their people. Most of the
soldiers come from the peasantry,
from villages.

In this connection, I have to say that
at least as far as this emergency is
concerned, we must see that on no
acount, for any reason whatsoever,
should the peasant be evicted from
the land. I say this because there is
the judgment of the Xerala High
Court and the Supremc Court invali-
dating the Agrarian Relations Act.
It also affects Mysore and other States
where ryotwari areas exist. If we do
not do this, what will happen is that
when the jawan who is now fighting
and driving away the enemy from our
land comes back he will ste that the
little piece of land which he had has
been taken away by the landlord.
Then what would be his feeling?

We have got the Defence of India
Act. Using it, we ghould see that
whatever little land the peasant has
got whatever right he has got must
be protected. As far as the majority
of the jawans are concerned, they are
sons of peasants, So they must feel
that while fighting boldly and driving
the enemy from our land, they will
not lose their land. So, the morale
of the jawan as well of the people
in this country is very important,
more important than weapons. Simi-
larly, the question of prices is very
important, The Planning Commission
has placed certain proposals before
us, but as T have poinied, the action
of the High Court and the Supreme
Court should be corrected without
delay, as this is a question which will
especially trouble the jawans.

Sending my ¢reetings to the jawans
who are bold fighting. 1 support the
supplementary demands.
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Mr. Deputy-Speaker: The time al-
lotted is three hours. I would re-
quest Members to limit the time for
their speeches, Shri Guha.

Shri Hari Vishnu Eamath: Unfortu-
nately you are not & member of the
Business Advisory Committee.

Mr, Deputy-Speaker: I am a Mem-
ber.

Shri Hari Vishnu EKamath: But you
did not attend the meeting anyway.
You were not present. The Speaker,
as Chairman, agreed that if the House
was s0 minded, the time would be ex-
tended by one hour. One hour is al-
ways up your sleeve, at your discre-
tion, He agreed to four hours. It
may even be more if necessary, be-
cause it is very important,

Mr, Deputy-Speaker: Cut motions
may now be moved subject to their
being otherwise admissible,

Need for enlisting the services of er-
LN.A, personnel in the national war
effort.

Shri Hari Vishnu Kamath: I beg to

move:

“That the demand for a supple-
mentary grant of a sum mnot ex-
ceeding Rs. 67,00,00,000 in respect
of Defence Services, Effective
Army be reduced by Rs. 100.”
(24).

Constitution, functions and powers of
the Nationa] Defence Council

Shri Hari Vishnu Eamath: I beg to
move:

“That the demand for a supple-
entary grant of a sum not ex-
ceeding Rs, 67,00,00,000 in respect
of Defence Services, Effective-
Army be reduced by Rs. 100.™
(25).
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Constitution, functions and powers of
the National Defence Council

Shri Hari Vishnu Kamath: [ beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs., 8,00,00,000 in respect
of Defence Services, Effective-Air
Force be reduced by Rs, 100.”
(26).

Feasibility and probability of supply
of MIG jet aircraft by the Soviet
Russian Government.

Shri Hari Vishnu Kumath: I beg to
move:

“That the demand for a supple-
mentary grant of a sum nol ox-
ceeding Rs. 8,00,00000 in res-
pect of Defence Services, Effec-
tive-Air Force be reduced by
Rs, 100" (27).

Necessity and desirability of reducing
the size of the Council of Ministers
for the duration of the Emergency.

Shri Hari Vishnu Kamath: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 3,00,000 in respect of
Cabinet be  reduced by
Rs. 1,00,000." (32),

Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri A. C. Guha (Barasat); This
war has brought about almost an un-
precedented enthusiasm in  the
country. Every section of the people
is now determined to fight this
Chinese aggression and to meet the
situation created by the Chinese in-
vasion. The people are determined,
and have become enthusiusiic in the
endeavour to put forward all  their
resources for this purpcue.

This puts the Government under an
obligation to make an earnest and
serioug effort for total mobilisation of
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our resources. While we should make
all efforts for the proper conduct of
this war and to drive out the inva-
ders we should at the same time see
that our home front is also properly
protected, that there is no slackening
in the development works, in the
social services etc. War is likely to
bring about certain dislocation in our
administration and in our social ser-
vices but it will be the obligation and
the duty of the Govenment to keep
a strict watch on all this and to
see that our plan is not scrapped and
that social services are maintained.
So, in addition to the normal revenue
required for the administration and
for the plan purposes, now we shall
have to find revenue also for this war
for that, proper economy in adminis-
tration is of great necssity.

It will be difficult for any of us to
make a correct or even an approxi-
mate estimate of the financial require-
ments of this war. This supplemen-
tary budget has made a provision only
for about Rs, 95 crores. This is only
for five months. Calculating on this
basis it can be assumed that the Gov-
ernment estimate of the annual re-
quirement for the purpose of this war
is about Rs, 300 crores. The tempo
of war will increase, it will not re-
main for long just a limited thing, it
may expand. At least, we shall have
to make all the preparations for that
contingency. So the total require-
ments for war purposes may exceed
Rs. 300 or even Rs, 400 crores annually,.
and may go to even larger sums. So
from the very beginning we should
mobilise our financial resources for
that purpose,

We find that during the last world
war, within four weeks of America’s
entry into the war, America put an
excess profit tax; and soon it was
raised to 100 per cent. 'The United
Kingdom also put an excess profit
duty of 100 per cent in May, 1940. But
in this supplementary budget, no tax
proposal has been made and the gap or
Rs. 95 crores has been left uncovered.
I do not know what the hesitation is:
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on the part of the Finance Minister to
propose certain taxes even for these
remaining four months of this financial
year. The longer we put off this inevi-
table thing the more difficult it will be
for us later. Now, public enthusiasm is
at its crest. If the Government do not
take advantage of that enthusiasm and
allow it to slacken then it will become
more difficult for the Government Jater
on to go in for heavy taxation, This
was an opportune time for proposing at
least some of the taxes., The excess
profits tax capital gains tax and similar
other things should have been pro-
posed here, and this gap of Rs. 95
crores should not have been left un-
covered,

The inevitable thing would be for
the Government to go in for deficit
financing. They will have to cover
this gap by created money, Whether
they print new notes, or takes recourse
to bank credit, the resullt of ihe eco-
nomy of the country will be more
conditions for financial conditions to
or less the same. The invitable result
would be inflation. That is one thing
which the Government should be very
careful to guard against. It should be
the first object of the Government to
see that there is no undue rise. in
prices. There is naturally a tendency
for prices to go up in war conditions,
for financial conditions to give a push
to prices upwards but if Government
measures also help that it will be bad
for the country and the economy of
‘the country,

I do not like to go into the merits
and demerits of inflation or of deficit
financing. It is an old thing and the
House and the country are quite
aware of it. But I wouid say that the
natural tendency for inflation or
higher prices should, to a certain ex-
tent, be checked by curbing the pur-
chasing power of the people, at least
of the higher income group and that
could have been done by putting
taxes on the people. That should
have been one of the methods for
keeping prices within certain limits.
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The Government could also attempt
some vigorous campaign for small
savings. That is also going on in a
more or less routine way. I do not
know whether the Government can
think of having some compulsory
saving. My hon. friend who preceded
me suggested that there should be a
cut in the salary of the higher income
groups. That was imposed - during
the last world war also. I do not
knov: what the difficulty of the Gov-
ernment is in imposing a cut on per-
sons with high incomes in the ‘Gov-
ernment departments; most of the
business houses then would also co-
operate with the Govenment in en-
forcing it. !

People will be earning more because
of the war expenses. There will be
more expenditure, more purchses by
the Government and by the public
and so there will be more profits.
What is the difficulty new in saying
that a portion of the profit must be
saved, must not be allowed to be
spent in consumption. A sort of
compulsory saving scheme should also
have been introduced by now.

In the debate on the two resolu-
tions moved by the Prime Minister,
myself and some other friends from
that side like Shri Kamath, suggested
the scrapping of prohibition, and also
the introduction of some small duty
on salt. I have been in the Congress
from the very beginning of the non-
co-operation movement. These things
were almost a creed to us. But I
think times have changed now; and
we can also adjust our ideas and
ideologies according to the changed
situation not only for this emergency,
but for other times as well. Not only
a big amount of revenue is lost in
States where prohibition is in force
but extra expenditure is incurred to
put down the bootleggers., This has
become a sort of a social menace and
a number of years more, The luxury

the social prder has been jeopardised

to a certain extent by the introduction
of prohibition. There is be some re-
thinking and at this opportunity we
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should keep aside our ideological
niceties. We should take courage to
scrap pro-scrap prohibition and get
the revenue out of it,

I do not suggest that we allow
people to go on drinking merrily.
That is being done in bigger, higher,
official circles, practically in all the
big clubs znd hotels. Government
should rather check these things.
There may be something to  regu-
late and control these  thirgs.
It hag come to our notice in another
connection that in colliery areas there
are a great deal of liquor shops. We
should try to keep some days of the
week as dry days in those areas but
mosl of the States have not complied
with such a request when it was made.
I do not like that the coalmine
labourers should be allowed to drink
merrily. There should be some con-
trol. But the general policy of pro-
hibition should be scrapped.

As for salt, the abolition of salt duty
has hardly benefited the poor con-
sumer. If you look into the price
structure, there is a big variation. If
it sells in Gujarat or Maharashtra at
5 or 6 nP. per seer, in Assam and
Manipur it sells at five or six annas
per seer and not all this difference is
due to the transport expenses. Most
of it goes into the pocket of the pro-
fiteers. What is the harm then, if we
put a small tax on salt and try to
sell it all over the country at the same
price. It is the barest necessity for
every individual and it should be
obtained at a reasonable price all over
the country, so that people may not
buy it at profiteering prices.

Any war creates a situation where
the profiteers make bigger profits.
There has been no indication, I am
sorry to say, in these supplementary
demands about any measure to check
that. This Budget should have been
presented with some remarks about
some policy declaration of the Gov-
ernment about financing the war.
They have just presented it as an
ordinary supplementary budget, What
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is the idea of the Government? How
will they finance this war? It is not
likely to be & small affair of just
four months or one year; it may conti=
nue for some years. We should make
preparations on that basis. It may
continus for some years. The country
would require total mobilisation of its
rracuives, We send our soldiers to
the front. They should be properly
equipped. They make the highest
sacrifice. People of the country should
also share their sacrifice in their res-
pective fields. The only sacrifice that
we can do is to curtail our consump-
tion, increase our production and get
ready to pay more tax and contri-
butions. Contributions have been
coming splendidly but it is not possi-
ble for any Government to conduct
or finance a war with these contri-
butions. The total may be about Rs.
15 or Rs, 20 crores. I do not like to
deprecate this. I appreciate the
enthusiasm of the people who are
making these contributions and most
of them are coming from ordinary
men not all from big men. But we
realise that we cannot finance the war
with these contributions, War
require; the total endeavour of the
Government, mobilisation of the fin-
ancial resources of every man in the
country, not only the rich but also the
poor. We require the imposition of
taxes and the declaration of the policy
regarding the financing of the war-and
economy in administration. With these
words, I support these demands.

Shri U. M. Trivedi (Mandsaur):
Mr. Deputy Speaker, eight years ago
when Mr. Guha was Minister of State
he was not willing to accept the pro-
position about taxing =alt. Today
things have changed. Wg must be
practical in our outlook. Whatever
sentiments we may possess about the
slaughter of cows, necessity has led
us to this position that slaughter of
cows is going on with all the protests
coming from wvarious parts of the
country and from wvarious people....

An Hon, Member: What has slaugh=-
ter of cows to do with Defence?
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Shri U. M. Trivedi: My hon. friend
may hear me for a while. Prohibition
is not as sacrosanct as cow slaughter.
We have indulged in this for long and
it has deprived us of the revenue and
the Centre has also to contribute half
of the losses incurred. Apart from
that a very recent demands has been
made that for enforcement expenses,
Centre should pay. Some figures
were given some time back of about
Rs. 4 lakhs or so in answer to a
question regarding enforcement ex-
penses in UP. But the enforcement
expenditure of UP. was Rs. 4 crores.
Such a heavy expenditure is being
incurred in the various States where
enforcement is being carried on and
the loss of revenue is very great.
Should we not reorientate our policy
about this bogey of prohibition? Let
us admit that we have miserably
failed. It is no doubt a good thing.
But it has failed. In Bombay, in the
old days you could get these things
at a particular place only but now you
can get them anywhere and every-
where. They are available at exorbi-
tant prices and these bootleggers do
not pay any income tax on their lakhs
of rupees. It is not useful to the
country. This aspect of the question
must be very well considered in these
war days and in these days when we
are considering the need for economy
and sacrifice on our part. The Gov-
ernment has not come forward with
any indication of the policy of the war
measures on the financial side which
they will adopt, and the supplemen-
tary demands have been just ushered
in in the ordinary routine manner.
There is absolutely no indication as to
how the orices are being controlled,
what economic policy will be further
followed and what consequences are
likely to arise,

When 1 was reading these supple-
mentary demands for grants, it ap-
peared to me that probably the grants
were formulated before the 20th Octo-
bar, 1962 before the emergency set
upon us. Our Vice-President used to
have a car from other sources. I do
not know why this moment has been
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chosen to provide him with a staff
car; although the expenditure is not
much, I do not know why at this
juncture this thing has been formulat-
ed. While he could carry on without
this car for ten years, I think i.: could
carry on further, without this car, for
a number of years more the luxury
of these jeeps and staff cars allowed
to the warious departments has in-
creased out of bounds for the last so
many years and it is on the increase.
You must put a stop to this. Every
little thing which can save fuel which
can save this expenditure of money,
and which can show the real austerity
and the sincerity behind our objective
of driving out the aggressor must be
clearly displayed in all our measures,
whether they be in this House or out-
side the House. It is, therefore, my
suggestion that all unnecessary ex-
penditure must be immediately cut
down. There is no indication of that.
Rs, 75 crores is the only amount, in
addition to the sum of Rs. B crores for
atomic energy, I think, that has been
demanded for meeting the expenditure
in respect of the defence forces. We
have just started digging the well
when the house has caught fire! We
had absolutely no arrangements made
for increasing our air force, and now
we are thinking of deing it. Even
without these supplementary demands,
the expenditure could have been
incurred just as it had been incurred
so often and even after incurring it
it had taken years before the House
has been apprised of it. I do not know
why this methed is adopted and the
“Tequirements of the country have not
been met. We find ourselves in a most
miserable position today: with all the
man-power that we are setting up to
meet the enemy's advance, we have
to gallantly fall back day after day to
the ridicule of the world and to our
great-shame,

In these days, I do not think that
there is any Member who would
oppose the sup]:»lemfer\n.an.r demands.
They will be certainly granted, and
will be voted whole-heartedly, but it
will be the duty of the Government
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to exert itself in such a manner as
to indicate to the House that nothing
slipshod will be done and that the
purpose for which these supplemen-
tary demands have been made before
the House will be carried out syste-
matically, properly and sincerely and
not for the purposcs of putting down
or throwing down this money into the
well of corruption.

For example, Demand No. 56 is to
meet an expenditure of Rs. 61,000
which js the compensation payable to
the land-owners as assessed by the
land acquisition authority and about
which some suits were filed. It says:

“After careful consideration, it
has been decided to flle appeal in
the High Court in one case.”

All these things which have been
indicated on the question of acquisi-
tion of land by the Home Ministry
will surprise many of us. Why should
this small sum of Rs, 61,000, which is
‘charged’, be included today in this
demand? Although it is a very small
amount, when an appeal is already
being filed and a stay order has been
obtained by the Government, why
should it be charged today for making
payment? Could not such payments
be kept in abeyance? Other similar
items are included in other demands
in regard to expenditure which may
be avoided. Why has it become
necessary that all these demands must
be immediately met, so far as the pri-
vate individuals are concerned?

Other demands of course, do not
exceed Rs. 4 crores and so there is
not much to be said on that account.
But, as suggested by other speakers
who preceded me, so far as land
revenue measures of the various States
are concerned, the law must be s0
made either on the direct'on of the
Central Government or by issuing a
letter of instruction to the State Gov-
ernments that if a soldier, a bread-
earner, a tiller of the soil, who is a
member of a joint Hindu family and
upon whom depends the occupation or
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utilisation o1 the iand is on the front,
till such time that he is on the front,
he should be treated, for the purposes
of the Land Revenue Act, as a person
present in the village; he shouid not
be treated as an absentee from the
land and at the end of the hostilities,
he should not be made to find that
the possession of the land has gone
from him. This had happened so
often during the last ten years when
thousands and thousands of young
Rajput boys who had offered their ser-
vices and who were actually on the
front, because they happened to be
merely Rajputs and as Rajputs they
were irritated against the Congress
party, were deprived of their right to
hold the land with a vengeance with
a vindictiveness. Here I would say
that we are one in this cause and we
are fighting as one man against this
aggressor. So there should be no
discrimination, be he a Rajput, a Jat,
Sikh, Jain or a Baniya; to whatever
caste he may belong, he should not
be deprived of his right to hold the
land when he returns after the hostili-
ties.

On a previous occasion I had sup-
ported the payment of privy purses
to the princes. Even now, on princi-
ple, would not like to stand in the
way of their enjoying the benefit that
has been bestowed on them under the
Constitution. But when all our
countrymen are agreeable to a life of
austerity during these hostilities it
would be in the fitness of things, it
would be met and proper for them
not to draw more than Rs. 1 lakhs per
year as their privy purse. It will be
a donation to the country and, indeed,
their sacrifice or good deed in giving
up their privileged position which
they were enjoying so far would be
no less than the scarifice of those who
had fought on the front to achieve
freedom. Yet it is these people from
whom a further sacrifice can be
demanded, and I hope that this may go
home to them.

With these words, 1 do support
whole-heartedly the demands relating
to the Ministry of Defence.
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Shri D. C. Sharma (Gurdaspur): I
think all members of the House are
agreed that Demand Nos, 9, 11 and
114 should be voted unanimously
because they deal with the Defence
Ministry. But I want to ask one
question: how far will these Rs. 95
crores of additional money carry us?
How long will they be of use to us?
I am not a military expert or strate-
gist, but I have read some books on
this subject and I find that the tempo
of fighting has increased these days.
Every newspaper tells us that waves
after waves of Chinese soldiers are
trying to overrun our country. I feel
this is going to be a major conflict
and as to how long it is going to last
I cannot say anything. But it is going
to be a big and major conflict, the
tempo of which is increasing day by
day. How lon” w'' this money last?
I feel that the Government which
knows much more about this war than
1 do, or anybody else does, then even
the newspaper pundits do, should
have taken a more comprehensive
view of things and should have tried
to build up the war machinery in
terms of soldiers, equipment and
everything in as big a way as possible.

It has been stated on the floor of
the House that this money is required
only for four months and we shall
have to grant some more money in
the next budget. That is true. But
I feel that in a war a sense of urgency
is a great asset. In war it is danger-
ous to wait upon event. In war the
best thing is to prepare for something
which may take place and not for
something which i taking place. In
war the ‘would be' is much more im-
portant than ‘what is’. Therefore, I
think, our country should have asked
for more so far az defcncs is concern-
ed, so that we should have been able
to fight the Chinecse barbarians with
as much vigour cnd effeciiveness as
we want,

Of course, defence is a :ecret thing
and we do not know how this money
will be spent. But I know. that this
money will be spent very wisely and
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that it will be spent to the advantage
and benefit of our country and of our
nation. I know that. But 1 feel that
we want a large scale effort in the
manufacture of arms, a big effort in
the manufacture of other things.
Rs. 20 crores is not a small sum, but
still when we think of the Chinese
preparations and when we think of
the Chinese strategy, you may think
that this is not much. All the same,
I welcome this sign, this note of
emergency and urgency on the part
of the Government.

It has been said that the Govern-
ment should have told us how they
are going to meet this. So far as I
know about Rs, 5 crores have been
collected from all over India. There
may be a little more...... (Interrup-
tron). I think, I can speak better for
my own State than you. About Rs. 5
crores have been collected so far, so
far a: the public is concerned and, I
thing, my home State, Punjab, has
given Rs. 2,70,00,000.

An Hon. Member: It has appeared
in the papers as Rs. 87 lakhs.

Shri D. C. Sharma: Ianstead of
telling me that it has appeared in
the papers you should tell your States
that ihey should also come forward.
They are {rying to correct my figures
instead of emulating what is being
done in the Punjab. It is a strange
thing which these hon. friends of mine
are doing.

I was submitting respectfully that
about Rs. 5 crores or a little more
than that have been collected from all
over India, That is a token of the
great interest which our people are
taking in the war effort. There is no
doubt ahout it. But you cannot wage
war with the help of Rs. 5 crores or
®s. 50 crores. You cannot wage war
with public donations. It is not after
all a philanthropic organisation.
Therefore, the money ha. to ccme
from the nation and I wovuld suggest
only two things in order to get more
money from the public,
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I have been going round my consti-
tuency during the last four days and
1 have come to one conclusion which
ig this. I tell vou of one place where
the cripples went to the Deputy Com-
missioner and gave him Rs. 44 out of
their beggarly collections—the erip-
ples, people who cannot walk. The
salaried classes are also doing their
bit and the most enthusiastic persons
are those whom we call the lowly
and the humble. They have shown
much more interest in this war than
those persons who belong to other
income groups. But I am very sorry
to say that the people whose incomes
are large, people who show conspicu-
ous consumption, people who belong
to the upper income brackets, are not
showing as much interest in this war
effort as they should do. The poor

16 hrs. ™

mgriculturists, poor shopkeepers,
school teachers, clerks, peons, order-
lies, beggars, all these personsg are
coming forward to meet this challenge
with the utinost generosity. But the
people who, I think, are going to make
a lot of money out of this war,—they
will make money out of anything,
even out of this war—have not proved
their mettle in coming forward with
donations. This is a very sad thing
to which I refer. I would say that we
should get as much from them as
possible. Excess profits tax and other
things can be imposed upon them so
that they are not found wanting so
far as this war effort is concerned.
There is no doubt about that.

At the same time, it should be
regarded as a religious duty—we can
use religion in this context—to buy
Defence gold bonds and Defence cer-
tificates. Formerly, for these Bonds
and Certificates, the Government used
to have a machinery. We should do
away with that machinery. Every
citizen of India should come forward
to buy these gold bonds and Defence
certificates.

More than this, we should do away
with the frills of planning. There are
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certain things which aire e:s. atial for
our socio-economic planning. There
is no doubt about that. We should
hold fast to that as we stick to some-
thing which is very vital for us. There
are so many other things. I do not
want to refer to these things. Because,
the other day when I referred to one
thing, I got into trouble, I do not mind
getting into trouble. I am always in
trouble. The difficulty is this. There
should be a Cabinet Committee for
this. The Cabinet has Organisation
and Methods Division to short-circuit
procedure and to bring about more
efficiency. There should be a Com-
mittee of that kind in order to see
which items of planning are essential
and which are not essential. Of
course, we should go ahead with the
plan. I would say that this thing
should be seen to so that planning
does not suffer in its essentials, but we
can economise so far as non-essentials
are concerned.

I am alsp happy that our Govern-
ment of India is taking over the
Travancore Rare Earths Ltd, Former-
ly it was owned jointly by the Gov-
ernment of India and the Government
of Kerala. Now, I find that the Gov-
ernment of India alone is taking it
over and the Department of Atomic
Energy is going to run it. I think this
kind of dual control was not wvery
helpful. Moreover, the Department of
Atomic Energy requires this material
very much for its needs, Seo, I think
this is a step taken in the right direc-
tion, I hope the Indian Rare Earths
Ltd. wil! give a beiter account now
when it has escaped from the duality
of control, than it was doing before.

In the end, 1 again support the
Demands for Defence and I think
every Member of this House will
supoprt them.

Mr. Deputy-Speaker: Mr. Kamath.
Your cut motions 29 and 31 are out
of order. You can speak on them.

Shri Hari Vishnu Eamath: 1 will
speak on them.



2325 Demands

[Shri Hari Vishnu Kamath]

Mr, Deputy-Speaker, under the
lengthening shadow of the national
humiliation, temporary though it be,
brought on........

Shri D. C. Sharma: [ object to the
word humiliation.

Shri Hari Vishnn Kamath: I still
stick to it.

Shri D. C. Sharma: It is strange
that an Indian Member of the Lok
Sabha should use this word humilia-
tion.

Shri Hari Vishnu Kamath: I repeat
it. Under the lengthening shadow of
national humiliation, temporary
though it be . . .,

Shri D, C. Sharma: I do not think
that any Member of Parliament should
use the word ‘humiliation’.

ught on by the disastrous reverses of
our Armed Forces on the Himalayan
frontier which in its turn, was, in the
words of our President, the President
of India, the result of credulity and
negligence in the past, the House is
discussing the Demands for Supple-
mentary Grants to totalling nearly
Rs. 100 crores, out of which, in the
fitness of things, Rs. 95 crores have
been asked for under the head of
Defence Armed Forces and capital
outlay thereon. The House will be
only too willing to grant these
Demands, of course, on the definite
understanding or condition that
Government lay before the House,
without any  reserve, without any
menta] reservation what their
policy is, what their ways and means
of prosecuting the war are in the
coming years.

The Prime Minister has already
warned the House and warned the
nation that the war against communist
China may drag on for years; it is not
a matter of a few months only, and,
therefore, the House is entitled to
know on thig occasion, when we are
being asked to vote for a hundred
crores or more, what exactly Govern-
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ment plan to do in the coming years,
and how they plan to raise the re-
sources for prosecuting the war wigo-
rously and expeditiously.

I have got cut motions Nos......

Mr. Deputy-Speaker: The cut
motions are all taken as moved. The
hon, Member can go on with his
speech.

Shri Hari Vishnu Kamath: I shall
take up at he outset the first three
cut motions and dispose of them very
briefly, because the subject of the
others is rather important and I would
dwell upon them at greater length.

The first of these cut motions relates
to the need for enlisting the services
of the former Azad Hind Fauj, the
former INA personnel of Netaji
Subhas Chandra Bose. They were
very well trained particularly in
guerilla warfare during the years
1943—45, and I would submit that
Government, unless they are affected
by Mpyopia, should take advantage of
thi: opportunity to enlist the services
of about, I am told, 20.000 such per-
sonnel who are scattered all over the
country, that is ex-INA personnel.
Out of them, some may be overaged,
but even their services can be utilised
for training younger people, particu-
larly in the art and science of guerilla
warfare, besides the actual warfare
at the front.

Now, I come to the subject relating
to the next cut motion, and that is
about the National Defence Council.
It is wvery well that the National
Defence Counci] has been constituted.
But I am anxious, as, no doubt, you
are anxious, and the entire House is
anxious, that the National Defence
Council should in no wav erode the
functions and powers of Parliament,
should in no way seek to supplant or
arogate to itself the powers and func- -
tions of Parliament. Especially, if we
want to promote parliamentary demo-
cracy, in this emergenzy if we want
to see that parliamentary democracy
does not come to an end, since all of
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Us, including you, Sir, are anxious that
we should have parliamentary demo-
cracy, then we should see to it that
parliamentary democracy flourishes
and finally conquers communism; then
we should see that the Nationa] Def-
ence Council does not supplant or ar-
rogate to itself the powers and func-
tions of Parliament. The National
Defence Counci] is good in its own
way. But I would appeal to my hon.
colleagues, and to the Minister on be-
half of the Government, to see to it
that Parliament's functions are in no
way watered down or whittled down.

My concern was aroused because of
a brief report in one of the papers,
about the constitution and powers of
the Nationa] Defence Council. One of
its functions is:

“To take stock of the situation
and arrangements for national
defence . . .".

I need not read out the entire thing,
because I am racing against time.

As 1 said the other day, and as I
have been saying it day after day,
Parliament is entitled to know from
Government ,what the war situation is
on a particular date, What is being
done by Government to meet the
situation as it arises, +whether the
situation is bettering or worsening
from day to day, and sp on, and Par-
liament should be asked to advise
Govermrment as regards the war efforts
and the prosecution of the war. The
National Defence Council ean fune-
tion in a different capacity and in a
useful manner—I have no doubt about
it. But I will enter a caveat, a word
of caution, to my hon. colleagues and
to Government to gsee that Parliament's
functions are not usurped, not arro-
gated, not whittled down in any man-
ner, by either the National Defence
Council or by any other committee
that may be constituted by Govern-
ment in the country. Parliament must
‘hg assured the supreme place in this
emergency.
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1 will now turn to another cut
motion, No. 3, which relates to the
strength of the Air Force. The Prime
Minister is reported to have told the
Consultative Committee of Parlia-
ment, and perhaps the Congress Party
Executive also, that the Soviet Gov-
ernment is willing and is probably
prepared to—he was confident that it
would—honour its commitment with
regard to the supply of the MIG 21 jet
fighters, But unfortunately the wvery
day after the Prime Minister made
thig statement, there was a London
report—I am reading from one of the
well-known papers of India, the
Times of India—attributed to Soviet
Embassy officials in New Delhi not
anywhere else, who denied the claim
of the Prime Minister that the Soviet
Government would honour its com-
mitment. The House and the country
are entitleq to know where it stands
with regard to this deal or transac-
tion. I might here appeal to you for
protection, for protection of the powers
of the House. The Minister concern-
ed, the Finance Minister or any other
Minister, may say that he has got no
information. I would request you to
kindly direct the Minister concerned
or the Prime Minister to tell the House
what the position is, because in this
particular matter, there are other
consequences that might arise from it

Ag 1 said earlier, the Defence Minis-
ter-designate, whom we will have the
pleasure of welcoming here in a day
or two, is reported to have said two
days ago—Ilast week—that he believes
Russia will not help India, Whatever
it is, I hope Russia does fulfil the hope
of the Prime Minister and many of us
here and does help and- honour its
commitment with regard to the M'G
deal. But I would like to know,
when a reply is forthcoming from one
of the Ministers or from the Prime
Minister himself, what exactly the
position is, whether Russia has finally
assured Government that it will hon-
our this commitment to the Govern-
ment and to the country.

Now, I come to the last two sub-
jects, one with regard to prohibition
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ana Lie otner with regard to reorgani-
sation of the Council of Ministerg, On
this occasion of a grave national
emergency, when we are hard put to
it to nnd money for helping the
jawans in fighting—that should be
our supreme consideration—I am
glad that I have received support not
merely frem my hon. friends on this
side but also from my hon. friends
opposite with regard to scrapping of
this farce of a prohibition policy. I
do mot want that our country, our
army, should be sacrificed at the alter
of a fetish, at the alter of a fad; I do
not want that it should be crucified
on the cross or the shibboleth of pro-
hibition. What have you got as a
consequence of prohibition? I am
Borty to use strong words, but they
describe it aptly, that all that we have
got, besides loss of revenue—to which
I am going to come later on—is deg-
radation of public life, corruption of
administration and hyprocrisy, cant
and humbug, That is what we have
got in consequence of prohibition. I
am sure my hon. friend, now that he
is no longer a Minister, will support
me wholeheartedly in thisg matter.
Here I have got some facts and figur-
es with regard to this fad and farce
of a prohibition.

If it had worked well, certainly we
might have considered the 'matter and
asked the Government to have a lon-
ger lease of prohibition, but when it
has failed, when every committee ap-
pointed by any State Government has
reported that it has been a failure, to
stand on false prestige at this moment
of grave national emergency and say
thaj prohibition has been a success is,
T have no compunction and no hesita-
tion in saying, with due deference to
such person’s judgment, gravely
damaging, even sabotaging, the natio-
nal war effort for the jawans, for our
army.

Here are the facts. There was a
question asked in August by a num-
ber of hon. Members, including my-
self, about the cost of enforcement of
prohibition—not the loss of revenue.
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The figures were given for six States
only, It is more than Rs. 6 crores.
I tried my best to get figures from
the Library, Research and Reference
section, regarding the loss from excise
revenue and all that. The Library,
unforiunateiy, has not been able to
give me exact figures, but one of our
leading newspapers, The Indian Ex-
press, has estimated the loss of reve-
nue as about Rs. 300 crores.

The Minister of Transport and
Communications (Shri Jagjivan Ram):
Fantastic.

Shri Hari Vishnu Kamath: I leave
it to the Government to correct it if
it ig wrong.

In the State from which you, Mr.
Deputy-Speaker, hail, Mysore, not
that I am mnarrow-minded in any
sense, the Chief Minister the other
day made a statement in the Assem-
bly stating that the prohibition offen-
ces have been mounting from year to
year. I do not want to give the figur-
es, but they run into thousands, tens
of thousands per year,

Anybody who has been to Bombay
knows as my hon. friend Shri Trivedi
said, how easy it is to get a bottle of
whisky or brandy or whatever you
like, provided you have the know-
how of getting it.

It is therefore that I said earlier
that I have no compunction in saying
that it has led only to hypocrisy and
cant and humbug, and at this moment
I am sure that if this matter is left
to the free vote of the House, to all
parties and groups, I have no doubt
in my mind that there will be near-
unanimoug vote with regard to the
scrapping of prohibition.

Shri Sonavane: Question.

Shri Hari Vishnu HKamath:
near-unanimous.

1 said

Shri Jagjivan Ram: It is a State
subject.

Shri Hari Vishnu Kamath: I would
even go to the length of saying that a
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vote for the continuance of prohibi-
tion, to enforce what to my mind is
mere pseudo morality, is a voie un-
fortunately, I will repeat the word un-
fortunately, tragically, for the butche-
ry of our jawans jn the frontier, I do
not want to say any more on that
subject.

Shri Sonavane: That is a very severe
implication to be drawn by the hon.
Member.

Shri Hari Vishnu Eamath: I will
come to the last subject, that is the
re-organisation of the council of minis-
ters. There has been an insistent
demand throughout the country.
voiced by the public and in the press
that the Government should cut down
on administrative and governmental
expenditure; just as charity begins at-
home, they should begin with their
own council of ministers at the Centre
and in the States. I believe the size
of the council of ministers here is 59,
including parliamentary secretaries;
not yet 60, it is only 59 I do not say
that it necessary follows that a big
cabinet cannot prosecute a war. What
1 am anxious about here is that Minis-
ters, Ministers of State, Deputy Minis-
ters and Parliamentary  Secretaries
must be appointed solely on the basis
of national necessity, not on party
grounds nor on politica] grounds, but
on individual merit, May I suggest in
that connection that if in 1947, soon
after Independence, the Prime Minis-
ter could go outside his party angd in-
vite Dr. Syama Prasad Mookerjee and
Dr, Ambedkar to join his Cabinet, are
we not faced with graver emergency
today? Even pon-party men, competent
men should be invited to join the
Cabinet and some of those friends in
the Cabinet may usefully give place
to those who are invited to join the
Cabinet so that war may be persecuted
vigorously.

One word more and I have done,
Sir, What I am asking for is, as I
said, the reorganisation of the Council
of Ministers and at this time of our
national destiny and national emer-
gency, no partisan considerations
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slvu.d Iind a place wiih the Gov-
te..diciip 10 thes  supreme  lask  of
peosecuting the war.  Paraphrasing
fire observation made by a British
statesman, a greal task and little
m:nds go ill together, and unless Gov-
ernment brings to this great task a
great mind dominated only by nation-
al considerations after a clean break
with partisan considerations, unti] that
is done, I for one a#m afraid that war
cannot and will not be prosecuted
with the vigour needed. In the end,
therefore, while supporting the de-
mands for grants, I seriously and
earnestly request the Government,
first, to consider seriously whether the:
policy of prohibition should be con-
tinued for the duration—I do not want
it to be permanently scrapped, of the-
emergency and whether it should not
be scrapped so that we can get Rs. 200
or Rs. 300 crores more for prosecuting
the war; and secondly, they should
seriously consider whether the Coun-
cil of Ministers should not be reorga-
nised, in the manner I have suggested..

Shri Venkatasubbaiah (Adoni): Sir,
I rise to support the demands for
grants, We are in the midst of a grave
crisis and a national emergency in
which we are faced by the Chinese and
today's news shows the worsening of
the situation. But anyhow, under .h=2
bold leadership of the Prime ilnister
we are determined to fight out the war
to the finish and drive out the Chinese,
I regret to say that the way in which
these Demands have been presented
did not clearly reflect the seriousness
or the emergency facing the country
Out of Rs. 100 crores sought to-be pro-
vided for Rs. 95 crores is being spent
on our Defence forces. If you see the
sentiments that have been aroused,
you will find that the country is in a
mood to sacrifice everything to defend
our motherland. When the Govern-
ment is charged with this grave res-
ponsibility and the entire nation is be-
hing the Prime Minister and the Gov-
ernment, no stone should be left un-
turned to channel the resources of our
countrv and tc stand up against this
ageression. Great wars are fought not
only on the frontier but on the home:
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front. We have to mobilise our eco-
nomic and other resources when we
have to spend hundreds and thousands
of crores for our defence. Our Prime
Minister has correctly said that apart
from the struggle on our front, our
economic, industrial and agricultural
base has to be serengthened. Unless
that is done, we will not be able to
withstand the strain and stresg that
are being put upon the people to con-
tinue this war.

My hon, friend Shri Kamath has
been suggesting one important thing
regarding the scrapping of probibition.
I agree with some of the opinions ex-
pressed by Shri Kamath so far as the
implementation of prohibition is con-
cerned. In most of the States, for se-
veral years, prohibition has been in
force, and as he said, nearly Rs. 6
<crores are being spent for its imple-
mentation. Some of us feel that pro-
hibition has not been so thoroughly
successful as it should have been.
There have been, however, several rea-
sons for that. We must have failed and
the wvoluntary organisations which
were very enthusiastic about the im-
plementat.on of prohibition must have
failed in their duty apart from the
duty of the Government in enforcing
prohibition. But, now, at this stage,
suppose the Gowernment takeg a de-
cision to scrap prohibition does Shri
Kamath expect that Rs. 300 crores is
going to come to the coffers of the
Government? I don’t believe it be-
cause the conditions are such that even
if prohibition is scrapped, there are
several people—vested interests—in
this country who have been making
the best use of prohibition and they
have become enormously rich by re-
sorting to this illicit arrack. Suppose,
tomorrow, the Government auctions
all the toddy and arrack shops, can
we think that we can get so much of
revenue as Shri Kamath envisaged?

16.27 hrs,
[Surr MuLcHaND Duee in the Chair.]

I do not think so. It would not fetch
any revenue. Now, because everywhere
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there are illicit distillers, when the
man who gets after auction on behalf
of the Government will not come for-
ward, and the effort to get revenue
will be thwarted and spoiled at every
stage. So, we should not be of the im-
pression that we could get so much
of revenue. We should not give up
the policy of prohibition. If it can be
abandoneq at a later stage, it can be
slowly done on a phased basis, but not
at this moment. Stopping or scrapping
of prohibition will not only pot bring
any revenue to the Government but
will upset the social values
and the social equilibrium that
have been maintained in this
country. So on that point, I do
not agree with my hon. friend Shri
Kamath.

Another point that T would stress is,
unless the Government comes forward
to tax people and also to devise ways
and means as to bring revenues, it will
not be possible, and this may lead this
country to inflation. We have seen
after the last war how several coun-
tries which had participated in the
war—Germany and other countries—
had suffered from inflation and how
inflation had worked on the economy
and the calibre of those people. So,
from this time onwards, the Govern-
ment should take sufficient care to
see that we get sufficient revenue and
reimburse our national war effort.

The first thing that 1 would suggest
is regarding the privy purses Patriotic
princes have voluntarily come forward
to cut their privy purses and give the
amount to the Government. But I
would say that the Government should
come forward to say to the princes
that there will be 50 per cent cut on
the privy purses of princely families,
with a view to get a considerable in-
come to our coffers.

I would also suggest one more thing.
The Nizam of Hyderabad—the State
from which I come—is considered to
be one of the richest people in the
world. He may be tackled properly
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and he must be persuaded to invest his
amounts in gold or defence bonds. He
is supposed to have amassed enormous
gold and is considered to be one of
the richest people. Such men, and
some of the industrialists and some of
the zamindars who have hoarded
money, should glso be tackled pro-
perly, and if that is not possible, legis-
lation can be brought in this House to
impose certain taxes on such people
so as to get revenue to the State.

Regarding small savings, as my
friend has pointed out, small savings
should be enforced with redoubled
vigour and every effort should be
made not only by the Government,
but also by the non-official organisa-
tions to push through the schemes, be-
cause the mood and temper of the
country today are very much in ac-
cordance with this drive and the Gov-
ernment should make the best of this
opportunity tp mobilise the resources
of the country to strengthen our war
efforts,

Most of the amounts have been
locked up in cooperative institutions
under common good funds and divi-
dends. If necessary Government
should bring in legislation that during
the emergency period the common
good funds and dividends that are to
be given to the members should be
appropriated to some extent to the
Government coffers,

With these few observations, I whole
heartedly support these demands and
I am confident that we will fight the
war to the finish.

Shri Ranga (Chittoor): I am very
much in agreement with most of the
suggestions made by my hon. friends,
the leader of the Jan Sangh and the
Deputy Leader of the PSP. We have
ourselves from our party given notice
of three very important cut motions
sugdesting that there is need for spe-
cial additional allowanceg of Rs 30 per
month for jawans employed in the mi-
litary operations on the frontiers and
an additional gratuity of Rs. 1,000 for
all those who meet with death in tac-
tual military operations, we have sug-
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gested these amounis at random; if
the Government are willing to give
more, we would be only too glad.

Shri S, M. Banerjee: Normally they
get more than Rs, 1,000.

Shri Ranga: This is in addition to
what they will get normally.

Secondly, there is need for increase
in gratuity for the pilots and other offi-
cers associated with them on the
ground and in the air while in military
action against the Chinese aggression
by Rs. 5,000 and for the jawans by Rs.
1,000.

I am extremely anxious that Gov-
ernment should give serious conside-
ration to the suggestions and try their
best not only to accept them, but also
to implement them, so that we could
have some feeling of gatisfaction that
we are not remiss to the special needs
of all these brave men who are not
only risking their lives, but are ac-
tually laying down their lives one
after the pther by thousands as it were,
trying to safeguard the liberty and
freedom of our people, It does not
need much argument to justify these
demands which we are making, Gov-
ernment can possibly raise two objec-
tions, namely paucity of funds and
discrimination against others., Regard-
ing discrimination, I would suggest
that we have made it very clear that
we want to give these special allow-
ance for all thos~ jawans and offl-
cers who are today actually engaged
in nationa] defence and the war as-
sociated with it. Therefore, there is
ng such thing asg discrimination. So,
that complaint ought not to be raised.

Then there is the question of pau-
city of funds. It is there that the
suggestion made by our friends for
the abolition or suspension of prohibi-
tion becomes very relevant. One of
our friends wag asking “Sunpose you
abolish prohibition immediately; would
it be possible to get all this money?”.
You mav not be able to get all that
money, but it would certainly be pul-
ling in and by the end of the year at
least half of what is estimated to have
been Jost by us by the introduction
of prohibition can certainly be realised
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and even that would be a very big
contribution indeed in this direction.

In addition to that, the abolition of
prohibition will certainly raise the
morale of the people, the mora] stan-
dards of our officers as well as the
people concerned, and it will rid our
society of the new incubus that has
come to play mischief with our social
standards and moral levels. There-
fore, I do not think I need have to
stress very much more to urge Gov-
ernment to give fresh consideration to
this matter,

I had been as much keen on the in-
troduction of prohibition as my friends
on the other gide in the Congress
party. I have also been guilty of hav-
ing contributed my share in bringing
about this demoralisation in our so-
cial standards as a result of the intro-
duction of prohibition, By al] standardg
and from gall quarters it is admitted
that it has been a failure. It has also
been admitted that a new cottage in-
dustry hag come into being. It is also
admitted that officers who are entrust-
ed with the enforcement of the so-
called prohibition are the worst pos-
sible offenders themselves and they are
making huge profits. In a sort of way
a]] those pecple who are appointed as
prohibition enforcement officers con-
sider themselves as extremely fortu-
nate because without any difficulty
they are able to make huge profits.
Therefore, we would be doing a very
good service indeed to ourselves by
scrapping prohibition. I am sure, if
Mahatma Gandhi were alive today, he
would be the first person to say
“scrap this thing, because it hag be-
come an evil”. Therefore, we would
be doing a great service to ourselves
if the ruling party and others agree,
if not for the abolition, at least for the
suspension of prohibition during the
pendency of the emergency.

Then, [ find we are still unprepared
to face our responsibilities in regard
to the present war, I was told on
good authority—nevertheless, 1 speak
subject to correction—that some
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friends from abroad connected with
other Governments, friendly govern-
ments, were asking for details as to
what kind of support we needed from
them, and some of their representatives
were also here and they were waiting
for the convenience of our government.
was told that in the first instance they
had to wait for fifteen days before they
could possibly get any kind of detail-
ed assessment of our needs and the
kind and magnitude of the help that
we needed in different aspects of de-
fence pquipment. Even pow it is not
yet quite clear to them, as press re-
ports go, as to how many aeroplanes
we want what type of aeroplanes,
when, from which country and sp on.
It appeared in the newspapers that
America was asked to send aeroplanes,
the American Government agreed to
it but afterwards when our represen-
tatives were asked by the American
authoritieg as to the details of the type
we require, our representatives told
them that they were awaiting advice
from India with the result that they
did not get it. We do not know how
many aeroplanes are being supplied—
we need pot be told about it, but we
would like to be assured that our Gov.
ernment are first of all alive to our
needs and our Government have got
sufficient number of experts to advice
them in this particular regard.

There are very many rumours af-
loat, the truth of which we do not
know, but we feel very apprehensive
about the possible unpreparedness ot
our Government to assess their own
needs in great detail and then decide
how much of these needs can be satis-
fieq by whatever we have today in our
possession, whatever we can possibly
get repaired or rehabilitated and then
put into action, and how much more
we need and from which countries we
could possibly get them convenientlv
and readily,

We have no idea whether it would be
advisable or necessary for us to invite
experts from some friendly countries
to come over to us and co-operate with
our own experts in assessing our needs



2339 Demands

and in deciding to what extent and in
what manner we can possibly ask for
assistance from different countries;
and what are those countries and so
on, Would it be too harmful to us—I
would like the Government to examine
this very carefully—to invite these
experts from abroad? Would it not be,
on the other hand, advantageous to us
to invite these experts and welcome
their co-operation and ask our own
experts to work in co-operation with
those expert; and then assess our
needs? All these things have got to be
considered very carefully at the
highest possible level and not merely
by the Defence Minister or by the
Foreign Affairs Minister but by who-
soever is placed in charge of the whole
defence responsibility of India.  All
those Ministers will have to sit toge-
ther in a conference with our experts
and then decide about these matters. 1
would like to be assured what Gov-
ernment are now trying to do in this
diroction what they achieved till now
and what they propose to do in the
near future,

Thiz 'matter does not brook any de-
lay. Only thig morning we heard the
melancholy news. It wag a big loss in-
deed for us. With very great difficulty
and after making so many sacrifices
we were able to build that air-strip
at that great altitude. We have lost it.
What wou'd be the military signifi-
cance of it? That is not for me to as-
sess. It is for the Defence Ministry as
well as the Government as a whole to
do. Whatever advantages we thought
we would be gaining by constructing
it and keeping it ready. Fam sure, the
enemy would be able to get very much
more advantage because it is better
equipped and better prepared. Their
armies have already come into our
land in such huge numbers and with
such heavy equipment. Now that they
have got this air-strip in their posses-
sion. We do not know how much more
they will be able to bring in the very
near future, possibly in the nex{ few
days.

Under these circumstances would it
not be wise on the part of the Govern-
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ment to think in terms of oblaining
support from abroad on a massive
scale? You cannot possibly have this
kind of a massive support from other
countries unless you make up your
own mind in regard to your own poli-
tical attitude. It is in that connection
that so many of us have been repeat-
edly demanding that the Govern-
ment must make up its mind as to
whom it wishes to invite as friends and
on whom it is going to depend pri-
marily. It is no good going on dream-
ing of some kind of support that might
possibly come or materialise either
from Soviet Russia or from any of her
sattellite countries in Europe. We have
waited long enough and it is time now
that the Government make up its own
mind. We have said so much in the
other debate that I do not think it is
necessary for me to say anything more
in regard to this matter and to bring
to the notice of the Government the
urgency of this particular situation.

Then there is a question of the Cabi-
net. It is a vexed question. If we sug-
gest, as many pecple have been sug-
gesting that there should be a nation-
al government, the question arises
whether it should include representa-
tives of the Communist Party. I am
opposed to that. There also, the Gov=-
ernment has to make up its mind in
regard to its attitude towards the
Communist party. It is high time for
my hon, friend the Prime Minister 10
revise his own views, He has express-
ed his views the other day. 1 did not
wish to interrupt him while he was
speaking. 1 am clear in my mind and
I am sure a large number of people
belonging to wvarious other political
parties, excluding the Communist
party also are clear in their own mind
that in thig national crisis, we cannot
very well depend upon the Commun-
ists to play a patriotic role as we can
expect from the other political parties,
My hon. friend the Prime Minister is
not prepared to make up his mind.

One thing at least he must be pre-
prred to agree, that you cannot possi-
bly have a place in any National Gov-
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ernment for the Communists in this
country. We have heard so many
horrible things happening in Assam
and also in Bengal. Of course, my
hon. friends the Communists would
disclaim all responsibility, But, my
fear is, knowing as we do about the
activities, intrigues, schemes, machi-
nations and plans of the Communists
not only in this country, but all over
the world, it is not impossible—I do
not accuse my friends here and now;
it is not impossible 1 say—for the
Communists to play the game of being
patriots on the one side loyal to their
resolution which they are supposed to
have passed and for another group to
disagree with it—the minority group
%o play the role of international com-
munists and the majority group to
play the role of patriotic communists,
both of them going in the same way,
hoping for the same results in the
end.

In these circumstances, the only
thing one cap suggest is a coalition
Government. How can we think of
suggesting a Coalition Government
standing as we do from the Opposi-
tion? We are not over-anxious to
share responsibility with the present
Government unless and until the Gov-
ernment itself, unless and until the
ruling party, their own Prime Minis-
ter make up their mind that it is
time for them to invite the co-opera-
tion of all non-Communist parties in
order to fight the Chinese. Therefore,
1 dismiss that consideration also.

Then, 1 come to the third conside-
ration, that is not only about the size
of the Cabinet, but also the quality of
the Cabinet, content of the Cabinet. I
can say that they themselves have con-
fessed by having to go out of the
House anq beg a Chief Minister from
one of the States, to come over here
as God coming down from Heavens, to
be the Defence Minister,—they have
confessed that out of the 62 Knights
Templars, they do not have one other
man apart from Shri Krishna Menon
in whom the Prime Minister has
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enough confidence to call upon him to
be the Defence Minister. 1 am sure,
it cannot be said by the Prime Minis-
ter himself that the gentleman who
has been fortunate enoughto be call-
ed here ag Defence Minister hag some
special qualifications to be the Defence
Minister which are not possessed by
his other colleagues. There was a
time whep an old man Dr. Katju was
good enough to be the Defence Min-
ister, The late Shri Gopalaswami
Ayyangar was considered tobe good
enough to be the Defence Minister.
The Prime Minister considered himself
to be good enoughto be the Defence
Minister.

Shri Shivaji Rap S. Deshmukh: You
remember Professor, these are peace-
time leaders.

Shri Ranga: Unfortunately, 1 donot
happen top come from Sahyadri. There-
fore T am not obliged to play to the
gallery of Sahyadri.

Shri Sonavane: The co-operation of
the hon. Member would not be forth-
coming unless he is taken in the Cabi-
net. (Interruption).

Mr, Chairman: Order, order.

Shri Ranga: Therefore, I am coming
to this conclusion. Ihave shown tothe
House that through their own failure,
it is clear that they do not rate very
high their own abilities to provide the
necessary leadership for the defence of
thig. country at this stage from the
Cabinet's end. My hon. friend Shri
Kamath has suggested that a smaller
Cabinet would do. He has also sug-
gestad that there should be a Defence
Committee or Council, smaller in size
than what has been constituted. I do
not wish to say anything about it
because they are matters especially
within the realm of power and the
exercise of power by the present Gov-
ernment.

Mr. Chalrman: The hon. Member
should try to conclude now,

Shri Ranga: I am speaking for my
group, and, there is noneed for youto
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remind me to conclude. I know when
to start ang when tp stop, and I am
going to stop very shortly too.

M-. Chairman: The hon. Member
began at 4-30 p.mM. How much more
time doesg he want?

Shri Ranga: I1am going to conclude
very shortly. I do not wish to take
even one minute more than what is
necessary.

As I was saying, the Defence Coun-
cil is their own look-out. It is our
duty here to judge them by their
achievements, As for their achieve-
ments, a part of their achievements
was detaileq this morning by the
Prime Minister, So, by every count,
this Ministry stands self-condemned. I{
was not because we did not agree with
the idea of moving avote of censure
that we did not support our friends of
the Socialist Group when they sought
leave for a vote of censure, but it is
our dutyto say quite frankly and
boldly that this Cabinet has lost the
confidence of the Opposition. They
have even gone beyond the limit of
tolerance on the part of the Opposition.
Thatis allthat I can say, because,
after all the Cabinet has got to have
its own majority, and they have got
370 of them and they are in such
overwhelming numbers that the
moment they raise their voices, we are
all completely silenced here in this
House. Should they not take a leaf
from the experience of Great Britain?
They refuse to do so. They just want
to hug one another and warm them-
selves, as our jawans are not able to
do. But, however much they may
warm themselves, a time will come
when they have got to try and pre-
sent a better Cabinet a smailer and a
more powerful cabinet a Cabinet that
will inspire confidence in the country,
and what is more, evoke toleration and
co-operation from the Opposition. As
things are today, it is time that this
Cabinet comes to be reconstituted as
soon as possible,

In conclusion, 1 would only say one
thing. Is not the Prime Ministership
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a big enough responsibility? Does it
not call for almost a superman today?
Is it right that this country should be
blessed with a leader who is not satis-
fied and whgp thinks so low or go small
about the rezsponsibilities of Prime=
Ministership that he must continue to
load himself and burden himself as he
has been doing over al] these years
with the various other respensibilities
that he has been burdenei with? Is it
proper? Are they doing their  duty
towards the country as well a: they
could possibly be expected to do?
Therefore, I sincerely hope that the
Prime Minister will soon come to a
conclusion that he should divest him-
self of all other responsibilities and
begin to play the role of Prime Min-
ister, as hundred per cent Priine Min-
ister, as an effective and dynamic
Prime Minister giving the lead and
providing the leadership that this
country has got a right to expect
from its Prime Minister.

Shri Harish Chandra Mathur
(Jalore): I must compliment my hon.
friend Shri Ranga op his extraordi-
nary ability and capacity to distort
and twist facts and present them in
his own way. He was just saying
that since we had to import a Defence
Minister it meant that the Prime Min-
ister had no confidence in his present
colleagues. I think that he should
have gone a litle further ang said
that the had no confidence not only in
the 62 friends but in the 370 Congress-
men here. I think that he could have
taken his argument to that Jength.
May I know if he would agree with
me that when we asked Shr; C. Sitb-
ramaniam to join here ag the Minis-
ter of Steel and Heavy Industries,
the same was the reason,  Lecause
there was nobody here and we want-
ed to import somebody from Ms.dras?.

Ap Hon, Member: He was reluct-
ant,

Shri Harish Chandra Mathur: I
wish my hon. friend Shri Ranga
tp understand that there are various
considerations. Most particularly, in
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.a matter of emergency like this, I do
not think that it behoves a man of
his stature in public life to exploit a
situation like this and present a
picture in that form.

He alsp made a brief meontion about
the Prime Minister. I think he will
understand me properly when I ad-
vance certain argument. [ think he
will understand much bettcr when 1
quote the Prime Minister of UK. when
he analysed the causes of this big
conflict between China and this coun-
try. The first cause he  mentioned
was that China was feeling envious
of the great reputation which the
Prime Minister of this great country
has built up in the internaticnal field
I wish any hon. friend to understand
that it is not the bigness of an indi-
vidual, it is not the bigness, of this
Government, it is the bigness of this
country, a bignes; of which “e should
be equally proud as I am or anvbody
sitting in this House. 30 at leust in
a time of emergency, let us cast aside
these petty consideration: ang see
things in their proper perspective.

8Shri Vasudevap Nair (Ambala-
puzha): Why don't they take the
Swatantra Party into the Cabinet?

Shri Harish Chandra Mathur: I have
a great affiliation with my hon. and
esteemed f:iend, Sari Kanga, We
were together for four vecrs in the
Rajya Sabha and now we have been
here for quite a long time.

Now, 1 would like to devote inyself
exclusively to these Supplementary
Demands before us. These Demands
have astumed a special importance
because they make a special provision

#to meet this emergenry. There is
provision for our defence nced: in this
respect. Otherwise. we  pass these
supplementary demands without much
discussion. 1 am happy that the en-
tire House has rivettegd its attention
on this particular crucia! demand to
meet the emergency. But I am afraid
that I do not find that spirit of emer-
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gency, that business like attitude, in

« the Demands as they have heen pre-
sented and have been discussed. I
think everyone in this  House will
bear me out when I say that when the
Finance Minister represents  his
annual budget here, the whole House
is full and all the galleries are full.
Ang what does he come out with?
He just comes every year with a cer-
tain amount of fresh taxation amount-
ing to Rs. 50—80 crores. Last time,
we had about Rs. 70 crores. The
country had expected that it would
be about Rs. 40—50 crores. But for
that there is so much awareness and
consciousness and everybedy thinks so
much about those proposals,

Here now we have before us these
Supplementary Demands totaling
about Rs. 95 crores, 2nd they are to
last us only for four months. Wo k-
ing on this base, we need another
Rs. 300 crores extra. I do rot know
on what promises these estimate; have
been based. I wish the hon Finance
Minister hag taken goag carz ¢f the
mood and temper of the country at
the present moment and presented, as
a matter of fact, a supplemeniary
budget to meet the defence liabilities
of this country. At this time, he
should have taken this House intc
confi'ence, In this emergency, every-
body is in a proper frame of mind,
in a proper mood to come forward
and do anything needed for meeting
the emergency. We wouid need no.
less than Rs. 300—400 crores—it i
obvious to me—to meet the emergenc
we have to face.

. 2

If we have to face this emergen
and when they present these Deman.
I think we must take it for grarte
that it is not by putting certain paper
currency into  circulatinp that he
wants to meet these Demands. T do
not think it is only bv drawiny trea-
sury bills that he wants to meet these
demands. He should have taken this
House into confidence, and wc must
have heard simultaneously how he is
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quirements for defence. He should
have at the same time given a very
good proof as to how the Government
is going to gear itself up to bring
about an amount of economy. There
is a lot of room for economy. In all
war times we hag always taken cer-
tain strong measures to bring about
certain economies, we had {ried to
inject a certain efficiency in the ad-
ministration, we had tried to do so
many things. While standing here, 1
would be prepared to make quite a
few suggestions as to how we can
bring about quite a large amount of
economy, what other measures we can
« adopt to gear up and create a fresh
climate in the country and make
people understand and also take for-
ward the enthusiasm which has al-
ready been generated.

It is obvious to ail of us that this
war is not going to be financed by
these donations. So far as donations
are concerned, we are deeply appre-
ciative, and I am quite aware, and
am one with my hon. friend Shri
D. C. Sharma who said that at
present the donations by far and large
have been coming from the lower
strata of society—I would not call
them lower strata, they are rather the
top strata because these are the

¢ people who have given a good account
- of their patriotism ang come forward
with all sorts of donations. When
! you accept a donation from a merec
i clerk who is giving you all his life
! savings, you must understand what a
® tremendous responsibility we are
"~taking upon ourselves; we must also
realise the tremendous responsibility
ve are accepting when we are taking
he life earnings, the ornaments etc,,
Jfrom the lowly people who have
5 through their sweat and toil earned
a little and come forward quite
readily and willingly to put them
in the coffers of this Government to
meet this emergency. While we deep-
ly appreciate this, we must have a
clear understanding of the entire
situation, what it means jf we are to
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raise even only Rs. 40 or Rs. 60
crores annually,

I have certain suggestions to make
as to what we can do to meet this
emergency and raise 'our revenues in
the present tempo. I just enguired
the other day to find out what the
wage bill of organised industry and
mining only in this country was. It is
about Rs, 1,000 crores. That means,
if they contribute only 10 per cent,
it will come to Rs. 100 crores per
annum. We have got a provision here
in the emergency provisions by which
we can ask for a certain percentage
out of the salaries drawn by people.
Most of the people are willing and
coming forward to do that, but the
Finance Minister must give it his first
attention. There will be no vbjection,
particularly because the people at the
lower ladder are quite willing to give
10 per cent, and some of them are
prepared to give even 15 per cent.
If the people in the higher strats,
higher ievel, are not in tune with
that patriotic spirit, I care a tuppence
for their feelings. We must put in 19
per cent for a particular income, and
15 per cent for the higher income
which will give this country about
Rs. 100 to Rs. 150 crores.

Shri Ranga: For the civil section.

Shri Harish Chandra Mathur; This
does not jnclude the government ser-
vices, 1 was speaking of organised
industry and mining. Then there are
the commercial houses. If the wage-
earner can contribute Rs. 100 crores,
there is absolutely no justification, no
reason why these profit-making big
concerns should not be able to give
twice what the wage-earner is giving
as a matching grant. That is, they
must be made to pay Rs. 200 crores
per annum out of their profits.

You may ask how we can get Rs. 200
crores. I will give you an example.
Instead of sales tax being realised
by the State Governments, if the
Centre takes over the organisation »f
the sales tax, and if there is no



2349 Demands NOVEMEBER 19, 1962 for Supplementary 2350

[Shri Harish Chandra Mathur]

leakage and if it is realised at origin
as a turnover tax, what will happen?
The Chief Minister of Punjab the other
day told in a public meeting that in
Punjab alone the leakage of sales tax
amounts to the tune of Rs. 2 crores
per annum. Just consider what ig the
leakage all over the country? It
means that without additiona]l taxa-
tion of a single naya paisa, you can
get about Rs. 39 crores additionally
simply by taking over sales tax admi-
nistration and making it foolproof.
You will also earn the gratitude of
lakhs of people who are being haras-
sed by the small man who wants
them to come to him and present his
books and so on.

1 will take another five or six
minutes.

Mr. Chairman: He may continue to-
MOITowW.

Cut motions nos. 1 to 6 and 15 to 20.
by other hon. Members may also be
moved by them subject to their being
otherwise admissible,

Need to implement Raghuramaiah
Committee Report for army
personnel

Shri S. M. Banerjee: I beg to move:

“That the demand for a supple-
mentary Grant of a sum mnot
exceeding Rs, 67,00,00,000 in res-
pect of Defence Services, Effective
Army be reduced by Rs, 100.”
(1)

Need to grant permanency to those
civiiian employees employed in lieu
of army men

Shri §. M. Banerjee: I beg to move:

“That the demand for a supple-
mentary Grant of a sum not
exceeding Rs. 67,00,00,000 in res=
pect of Defence Services, Effective
Army be reduceq by Rs. 100.”
(2)

Need to expand

Grants (General)

the manufacturing
capacity of the ordnance factories
Shri §. M. Banerjee: I beg to move:

“That the demand for a supple-
mentary Grant of a sum not
exceeding Rs. 67,00,00,000 in

"respect of Defence Services,

Effective Army be reduced by
Rs, 100.” (3

Need for co-ordination of ordnance

factories, army workshops and Tech-
nical Development Establishments
to step up production
Shri S. M, Banerjee: I beg to move:
“That the demand for a supple-
mentary Grant of a sum not
exceeding Rs. 67,00,00,000 in res-
pect of Defence Services, Effective
Army be reduced by Rs. 100."
(4)

Urgent need to exrpand the M.E.S.

Organisation

Shri S. M, Banerjee: [ beg to move:

“That the demand for a supple-
mentary Grant of a sum not
exceeding Rs. 67,00,00,000 in
respect of Defence Services,
Effective Army be reduced by
Rs, 100.” (5)

Need to expand the Border Road

Organisation

Shri S, M. Banerjee: I beg to move:

“That the demand for a supple-
mentary Grant of a sum not
exceeding Rs. 67,00,00,000 in res-
pect of Defence Services- Effec~
tive-Army be reduced by Rs. 100.”
(8)

Immediate need to revive negotiating

machinery at three levels in all
defence establishments to maintain
absolute industrial peace,
Shri S. M. Banerjee: | beg to move:
“That the demand for a supple-
mentary Grant of a sum not
exceeding Rs. 67,00,00,000 in
respect ‘'of Defence Services,
Effective-Army be reduced by
Rs. 100." (15)

Urgent need to use the army work-

shops for production purposes
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Supplementary Grants Committee
(General)
Shri S. M, Banerjee: ] beg to move: exceeding Rs. 8'?,00,00.!)00 in res-
“That the demand for a supple- pect of Defence Services, Eﬂec:
mentary Grant of a sum not tive-Army be reduced by Rs. 100.
exceeding Rs. 67,00,00,000 in (19)
respect of Defence Services,
Effective-Army be reduced by Need to expand the Defence Liaison
Rs. 100" (16) Unit at Delhi to expedite procure-

Need to put E.M.E. and station work- ment to material,

shops under Controller General of
Defence Production Shri §. M, Banerjee: 1 beg to move

Shri 5. M. Banerjee: I beg to move:

“That the demand for supple-
mentary Grant of a sum not
exceeding Rs. 67,00,00,000 in res-
pect of Defence Services, Effec=

“That the demand for a supple-
mentary Grant of a sum not
exceeding Rs. 67,00,00,000 in

respect of Defence  Services, il .
Bty hvny Be welores by 1(1;!03) Army be reduced by Rs. 100,
Rs. 100." (1T)

Immediate need to recall the technical Mr. Chairman: These cut motions
experts whg are able-bodied and are also before the House.
utilise their services in Ordnance
factories.

Shri S. M. Banerjee: I beg to move:
BUSINESS ADVISORY COMMITTEE
“That the demand for a supple-

mentary Grant of a sum not NNTH REPORT
exceeding Rs. 67,00,00,000 in e
respect of Defence Services, Shri Rane: Sir, I beg to present
Effective-Army be reduced by the Ninth Report of the Business Ad-
Rs. 100.” (18) visory Committee.
Need to have three s.hifts in Ordnance 17.08 hrs.
factories

s . The Lok Sabha then adjourned till
Shri §. M. Banerjee: I beg to move: Eleven of the Clock on Tuesday, the

“That the demand for a supple- November 20, 1962/Kartika 29,
mentary Grant of a sum not 1884 (Saka).
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CoLUMNS CoLumMns
ORAL ANSWERS TO WRITTEN ANSWERS TO
50 Subject S.Q. Subject
N.a.‘ No.
243 Manufacture of tanks .  2155—57 sséNzc;;;g? . of
] . 2201-02
244 !;I:::r::? fxrlg:lfﬁu per- . s 537 Delhi Fopaimu:
57-5 Exchan . . 2202
245 Central Tea Wage Board  2158—F€0 538 Il:ldiIa(n soldiers killed
K . . in Katanga . i § 220
246 Children’s ilm Society ~ 2160—63 539 Land _acquisition for :
247 Sf:::gge Bandung Con- 2163 Delhi Master Plan 2203—04
—66 o P s
248 Indian Nationals lud- i Fasspo 04
napped by Pakltstams 541 .act_Frly [Eectonn
from Rajasthan . 2166—68 in npu'ra ) ’ 2205
249 Ob film postecs 2168—72 542 Staff artistes of A.LR. 2205
. 543 Pessons injured in bor-
250 Sarpatr:l::l:l:) n?rs Clmm? Sy iegkroad organlmlon
Com r 220§—07
251 Ir[::dnar:sm Burma | 2173—75 544 Mine sweepers . 2207
252 pu:{:a% :x{ment an PO- 217 o 545 Korean Cultural Mission  2207-08
253 Fake passports ) 2179-80 546 Ex-servicemen of Gea 2208
547 Dzfence: Civilian Clerks
" I:tdf:l?a:t?basw hmldm‘ 2180—82 aEreain ) b
256 Warships . 2182-83 548 E—F",}'?,E"“ Mi]itaw
al i ; 2209-10
257 F;Ja:k l:grvze;s on Indo- —_— 549 Ul}lnd Asststance w
258 Report of Jute Wm o Institute  of h e
Board . 2184-55 53 SCMC: ° th . 22
Ii
261 I\gqmnem o:,;Wd C.'f ]“fﬂ 218585 55t Institute of Physrologv 2211-1.
25 Press Advisory 52 Gun and Shell Factory,
i X C"“‘ 2187—93 Cossepore 2212
260 Development Schem.rs 553 (i.;ntrcllcr of }:.xmgmm
i Gos 219 s bou . 2212-13
9 554 C.H.S. Scheme for De-
fence employees 2213
WRE ANSW TO 555 ‘P_o]i%u Training School
TTEN ERS in Goa . . . 2213
QUESTIONS .+ 3195—2215 556 Quarter]y Reports about
U.8.72. No. Third Plan . . 221314
527 Capital investment 2195 551 Rt:.c:_ruitment X0 Atmy 2214715
528 Former French pos- 559 VE“ of foreign  army
sessions in India 2195-96 o crrs' N ! ' 2215-1¢ 1
520 Maga rebels 2196-97 58: B Sapina; incomse 2216
) 561 Radic Relay Stanon
539 Desai Bank award 2197 at Coimbatore . 2216
531 Production in Ordnanoe PAPERS LAID ON T
factories 2198 TTh&Bf%IEI‘:u HE 2217—20
~ e wing papers were
532 Wage Boards 2199 laid on the Table :—
<33 Report on Central Gov- (1) A copy of Notification
vernment emponccs Mo, G.5.R. 1510 dated
strike 2199—2200 Elh;fd 11th NO\f(umbcr, 1962
o er clause (3) of articles
534 ﬁmﬁ Sofﬁgcrs‘ wife in — 359 of the Constirution,
S.Ls. : . publishing an amendment
535 Hostile Nagas 2200-2201 to Order No. G.S.R. 1454
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PAPERS LAID ON THE
TABLE—contd.

dated the 3rd Nowember,
1962, issued by the Presi-
dent under clause (1) of
the said article.

(2) A copy each of the
following papers under
sub-section (2) of section
16 of the Tarif Commis-
sion Act, 1951 :—

~+ (i) (a) Report (1962) of the
Tariff mmission on
the continuance of
protection to the Sheet
Glass Industry.

(b) Government  Reso-
lunon No. r4(z)-TR./
62 dated the 156th No-
vember, 1962 (together
wih its Hindi version).

(¢) Statement explaining
the reasons why a copy
each of the documents
at (a) and (b) above
co1ld not be laid on the
Table within the period
proscribed v ue raid
sab-secction.

(1) (a) Report (1962) of the
Tariff Commission on
the continuance of
pratection to the Plastics
(Phenoi Formaldehyde
Moulding Powder)
Industry.

{b) Government Resolu-
tion No, 27(1)-T.R./62
dated the 16th Novem-
ber, 1962 (rogether with
its Hindi version).

(iii) (@) Reporit (1962) of the
Tariff Commission on
the eortinuarce of pro-
tection to the Ball Bear-
ings Industry,

(&) Government Resolu-
tion No. 18(1)}-T.R. 62
dated the 16th Novem-
ber, 1962 (together with
its Hindi version),

(iv) (@) Report (1962) of the
ariff Commission on

the continuarce of
protection to the Non-
Ferrous Metals Industry

(b) Government Resolu=
tion No. 22(1)-T.R. 62
dated the 16th Novem-
ber, 1962 (together with
irs Hindi version),

[Daiy Diignr]

CoLumMNs

PAPERS LAID ON THE
TABLE—contd.

(¢) Norification No. 22(1)=
T.R. 62-1 dated the
16th November. 1962,
issued under  sub-
section (1) of section 3A
of the said Act ( er
with its Hindi version).

(d) Notification No. 22(1),
T.R. 62-1I dated the
16th November, 1962
issued under sub-sec-
tion (1) of sectior 4 of
the said Act (together
with its Hindi version).

(e) Statement explaining
the reasons why & copy
each of the documents
at (a), (b); (€) and (jl)
above could not be laid
on the Table within the
period  prescribed in
the said sub-section.

) A copy of the Annual

G Accounts of the Employees’

State Insurance Corpora-

tion for the gelr 1960-61

together with the Audit

Report thereor, under

section 36 of the  Em-

plovees’ State Insurance

Act, 1948.

(4) A statement on the flood
situation ir *he country
(5) A copy each of the follow-
ing papers ‘—

7) Annual Report of the

OFih'n Finance Corpora-
tion Limited Bombay,
for the year 1961-62
alonr with the Audited
Acc nts and the ¢om-
men.s of the Comptrol-
ler and Auditor General
thereon, under $u
section (1) of section
619A of the Companics
Act, 1956,

ii) Review by the Go-

. 1:rnmen: on the work-
ing of the above Cor-

por ion.
Mu3SAGE FROM RAJYA
SABHA . .

Secretary Tepofted a8 message
from Rajya Sabha that at
its sitting held on the 1§th
November. 1962 Rajya
Sabha had passed the Em-
ployees’ Provident Funds

(Amendment) Bill . 1962.

2356
Corumn

22.0
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BILL PASSED BY R AJYA
SABHA—LAID ON THE
TABLE

Secretary laid on the Table
the Employees’ Provident
Funds (Amendment) Bill,
1962, as passed by
Rajya Sabha,

[DamLy Diamst]

CoLune

2220

STATEMENT RE ORDINANCE—

LAID ON THE TABLE

A copy of the explanatory state-
giving reasons for
unmedme legislation A?
the Pondic . (Ad-
ministration) Ordingnee,
1962 (No. B of 1962)
was laid on the Table.

GOVERNMENT BILLS
INTRODUCED .
(1) The Pondicherry (Ad-
ministration) Bill, 1962.

(2) The State-Associated

Banks (Miscellaneous

Provisions) Bill, 1962, -

(3) The All-India Services
{Amendment) Bill, 196z.

(4) The workmen's Compen-
sation (Amendment) Bill,
1962.

(§) The Indian Tariff (Am-
endment) Bill, 1962.

STATEME NT BY PRIME
MINISTER .

The Prime Minister (Shri
Jawaharlal Nehru) made

a statement regarding
the situation in MNEFA
and Ladakh

BILLS PASSED .

() The Minister of State in
the Ministry of Home Afi-
airs (Shri Datar) moved
for consideration of the
Foreigners Law (Applica-
tion and  Amendment)
Bill, 1962. The motion
was adopted and  after
clause-by-clause consi-
deration the Bill was

2221

2231-33

2230-42
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() The Depury  Minister
in the Minisiry of Finance
(Shri B. R. Bhagat) moved
for the consideration of the
Metal Tokens (Ame d-
mem) Bill, 1962, The
motion was adopted fand
after clausc b -clause
consideration, the Bill,
was passed.

(i) The Deputy Minister
in the Ministry of Mines
and Fuel (Shri Hajarnavis)
moved for consideration
of the Petrolzum Pipelines
(Acquisition of Right of
User in Land) Bill, 1962.
The motion was adopted
and after clause-by-clause
consideration the Bill
was passed .

SUPPLEMENTARY DE-=-
MANDS FOR GRANTS
FOR (GENERAL) .

Discussion on the Supplemen-
tary Demands for Grants
in respect of the Budget
(Geaeral) for 1962-63
commenced. Seventeen
cut motion  were moved.
The discussions was not
coiucluded.

REPORT OF BUISINESS AD-

VISORY COMMITTEE
PRE ENT:ED

inth Report of the Business
Advisory Commuttee was
P

AGENDA FOR TUESDAY,
NOVEMBLR 23, 1962/
KARTIKA 29. 1884 (SAKA,

Further consideration and
passing of Supplementary
Demands  for Grants
(General) for 1962-63, Co-
nsideration and passing of
Appropriation  (No, )
Bill, 1962 and the Cus-
toms Rill. ro62, as reported
by Select Committee.

GMGIPND—LS 1l—z2140 (ai)L5—8§-12-62—000.
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